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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autho- 
~ i sed  by the Committee, do present on their behalf this sidy-flrst 
Report on the Action Taken by Government on the recommendations 
of the Public Accounts Committee contained in 61st Report (Third 
Lok Sabha) and 14th Report (Fourth Lok Sabha) relating to the 
Ministry of Education. 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was 
appointed to scrutinisc the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports.' The Sub-Committee was constituted with the 
following Members : 

1. Shri D. K. Kunte--Convener. 
2. Shri C. K. Bhattacharyya. 
3. Shri K. K. Nayar. 
4. Shri Narendra Kumar Salve. 
5. Shrimati Tarkeshwari Sinha. 
6. Shri N. R. M. Swamy. 

3. The draft Report was considered and adopted by the Sub-Corn- 
mittee a t  their s~t t ing held on 8th April, 1969 & 22nd April, 1969 and 
finally adopted by the Public Accounts Committee on 21st April, 1969 
& 28th April, 1969. 

4. For facility of reference the main conclusions ,'recommendations 
of the Committee have been printed in thick type in the body of the 
Report. A statement showing the summary oi the main recornmencia- 
tions/Obscn~ations of the Committee is appended to the Report 
(Appendix). 

5. Thc Committee place on record their appreciation of the assis- 
tance rendered to them in this matter by the Comptroller and 
Auditor General of India. 
NEW DFLHl. M. R. NASANI, 

C h a i m n ,  
Public Accounts Committee. 



REPORT ON ACTION T m  ON 61ST REPORT 
(THIRD LOK SABHA) 



CHAPTER I 

REPORT 

1.1. This Report deals with Action Takcn by Government on the 
recommendations contained in the Sixty-First Report of the Public 
Accounts Committee (Third h k  Sabha) on paragraph 147(ii) of 
Audit Report (Civil), 1966, relating to the Ministry of Education 
regarding utilisation of grants given to the Rajasthan Mahila Vidya- 
lava, Udaipur, for the construction of a Women's Hostel, etc. 

1.2. The  iti ion Taken notesfstatements on the recommendations 
of the Committee contained in this Report have been categorisei 
under the following heads : 

( i )  Recommendations;observations that hare been accepted b!l 
Government : 
S. Nos. 1, 2, 3, 14, 19, 20, W. 

(ii) Recotnmendations/observations which the Committee do 
not desire to pursue in view of the replies of Goremnent  : 
S. Xos. 8, 15. 

( i i i )  Recorninet~datio~ts/obsert.atioi~s i epties to which have not 
heen accepted bjj the  Committee and which require teitera- 
tton : 
S. Nos. 16, 18. 

( i \?)  Recommendations/obse,-vations t n  respect of which Got?- 
erninen t ha2.e furnished interim replies : 
S .  Nos. 4, 5, 6, 7 ,  9, 10, 11, 12, 13, 17, 21, 22.23, 25. 

Utilisatior~ of Grant bg Rajasthail Mahila V i d y a l a p .  
1.3. In their Sixty-First Report (Third Lok Sabha), the Public 

Accounts Committee had commented on the fact that a grant-in-aid 
of Rs. 1.54 lakhs given by the University Grants Commission to the 
Rajasthnn Mahila Vidayalaya, Udaipur for construction of a women's 
hostel was "not utilised for the purpose for which it was sanctioned." 
The Committee suggested that "Government should refer all the 
irreaulerities in this cnsc for a thorough probe to the Special Police 
Establishment who should inter a h  examine : 

1. How much expenditure out of the total grant of Rs. 1,54,000 
has actually been incurred even on the renovation, addi- 
tions and alterations to the buildin:: in connection with the 
construction of Women's Hostel. 

2. How much amount out of this grant of Rs. 1,54,W#) has been 
mis-utilisd 'misappropriated. 

3. The amount mis-utilised !mis-appropriated in the case of 
grants given by the Ministries of Food and AgricultureJ 
Education and the Central Social Welfare Board. 



4. Circumstances in which over-drawal of pay and allowances. 
for the revision of the salary of the principal was made by 
the Institution." 

1.4. In an O.M. No. F. 9-48/66-U2, dated 27-8-88, the Ministry of 
Education informed the Committee as follows : 

" (i) 

(ii) 

The Central Bureau of Investigation was originally 
approached in October, 1966 for conducting an enquiry 
into the allegations of misappropiration by the Rajasthan 
Mahila Vidyalaya. On receipt of Sixty-First Report of the 
Public Accounts Committee, a copy thereof was sent to the 
Ministry of Home Affairs in December, 1966 with the 
request that the same may be foru.arded to the Central 
Bureau of Investigation. The Central Bureau of Investi- 
gation in their letter dated 28-1-67 intimated that the case 
had been 1,~qistercd as No. RC/63 66JPR, dated the 6th 
December. 1966. S.P.E Rajasthan also reported in Decem- 
ber, 1966 that case against the Secretary Mahila Vidyalaya. 
Udaipur m d  other:: has been registered under the vcrv 
aforesaid Xumber. 

The Central Bureau of Investigation in their last letter of 
April. 1968 stated that the investigation of the case has 
been completed but in consultation with their Law Officers, 
it has been found necessary to check-up a few points 
further before putting the case in Court." 

1.5. The Committee asked for a note from the Central Bureau of 
Investigation about the date the case was referred to them for investi- 
gation, the date of completion of investigation and the progress made 
In filing suits, with reasons for delay, if any, at various stages. The 
note, which was sent to the Committee by the Ministry under their 
O.M. No. F. 9-48/66-U2. dated 18th October. 1968 is reproduced below : 

"Rlinistrv of Education ?side their letter dated 28th October 
1966' forwarded to the Central Bureau of Investigation 
papers including the Audit Report, from which it appeared 
that certain grants obtained by Rajasthan Mahila Vidya- 
laya, Udai ur from Ministries of the Government of India 
and the I? niversity Grants Commission had been misutj- 
lised/misappropriated or inflated expenditure had been 
shown in  order to obtain these grants. I t  also a peared 
that false utilisation certificates were furnished py the 
institution to the Government of Indla and the Univemity 
Grants Commission. The Ministry wanted the Central 
Bureau of Investigation to investigate the matter. 

After careful examination of the available material and after 
consulting law offcers of the CBI, S. P. Jaipur wm directed 
on 23-11-66 to register a Regular Case U/s 120 B, 420 & 496 
IPC against the Secretary and others of Rajasthan Mahilr. 
Vidyalaya, Udaipur. Case RC 63/68 was accordingly 
registered in J ~ i p u r  Branch on 6-12-66. 



After completion of investigation charge-sheet was fled in the 
court of Special Magistrate, Jaipur on 19-7-68 a g b t  Shri 
. . . . . .Secretary and Miss. . . . . . Principal of Rajasthan 
Mahila Vidyalaya, Udaipur U/s 120 B read with Section 
420 IPC and Section 420 IPC. 

Soon after registration of the case the concerned authorities 
were approached for handing over the relevant records 
without which no investigation could be started. Tbe 
records of the University Grants Commission became avail- 
able sometime in February, 1987. The Ministry of Educa- 
tion intimated on 18/20-2-67 that the relevant original Bles 
had been sent to the Ministry of Law for advice and could 
therefore be made available after these were received 
back. These records eventually could be collected only on 
15-3-67. The records of Rajasthan Mahila Vidyalaya did 
not appear to have been kept in a very systematic manner 
and it was necessar to have those thoroughly scrutinised 
by the Technical 0 A cer (Accounts) of the Central Bureau 
of Investi ation. The Chief Technical Examiner under the 
Central If igilance Commission had been requested for 
technical inspection of the various buildings in respect of 
which grants had been obtained by the institution. The 
Technical Officer (Accounts) submitted his report on 
7-6-67. After examination of some witnesses bv the Investi- 
gatmg Officer a further scrutiny of the records by the 
Accounts Officer became necessary and his h a 1  report 
f secrutlnv \vas submitted on 19-10-67. The repart 
of Technical Examiner who had inspected the buildings 
from 19th to 21st July, 1967 and again from 29th August 
to 1st September 1967 also became available only in the 
1st week of October, 1967. The case was finalised and the 
rcport of investiqation was received in the Head OtFIce of 
the CBI on 30-12-67. . . 

Thc examination of the rcport of investigation running to about 
240 pages took some time. The legal adviser to the CBI 
recorded hls opin~on on 15-3-68 but advised further investi- 
gation on certain points before the case was put in court. 
This further ~nvestigat~on could be completed by the 
Branch by about the middle of July, 1968. The charge- 
sheet was filed in court on 19-7-68. 

It will be seen that although the case was registered on 6-12-86, 
even the records did not become available until the middle 
of March, 1967. Investigation could be taken up in earnest 
only after the scrutiny report of the Technical Ofacer 
(Accounts) becamp available in June, 1967 The Seere- 
of the Mahila Vidyalaya could be examined only Pftet 
receipt of the technical report which became a d b l e  in 
the first week of October, 1967. Further investigation which 
was advised by the Law Omcers of the CBI before put- 
the case in court, also took some time. 

011 29-7-68 the Court ordered the two sureties to furnish 8t3cu- 
rity to the tune of Rs. 10,000 with sureties and penrrra 
bonds for Rs. 20,000 each. Copies of the documents were 



furnished to the accused on 7-9-68 and the case now stands 
adjourned to 18-10-1968." 

1.6. The Committee note that a suit based on investigations con- 
ducted by the Central Bureau of investigation has been Aled. The 
Committee wwld like to  be apprised of the outcome of the suit. 

1.7. The Committee observe from the note furnished by the 
Central Bureau of Investigation that though the case was registered 
in December 1966, "even the records did not become available (to 
CBP) until the middle of March, 1967." Again though the case was 
"finalised" by the C.B.I. in December, 1967, i t  was not till July, 1968 
that court proceedings could be launched as the legal adviser's 
opinion on the C.B.I.* Report did not become availabIe till March, 
1968 and this advice indicated the necessity for "further invest ie-  
tion on certain points before the case was put in court." The Cam- 
mittee unuld litre Government to issue instructions to ensure that 
records needed for investigations by the C.B.I.* are made available 
to that agency promptly and that investigations are completed with- 
in the shortest possible time so that necessarily legal proceedings. 
could be promplty launched. 
Over-drauml of pav by Lady Pritmpal and recover!/ of orerdrau*)~ 

grants p a d  in respect of swiinming pool and ~ecrention-lrall- 
cumauditori. Paras 1.79 and 1.00-S. No. 16 and 18 of Smty-Fitst 
Xcporl : 

1.8. In para 1.79, the Committee have made the following obser- 
vations about the over-drawal of pay by the Principal of the 
Rajasthan Mahila Vidyalaya : 

"1.79. The Committee note that the University of Rajasthan 
informed the University Grants Commission in September, 
1965 that the College (Mahila V~dya laya )  had e d  111 
both fixing the pay scale of the Principal at  highcr stage 
as well as in continuing to draw assistance from t h ~  
University Grants Commission even after the scale of thc. 
Principal had been further r e v m d  and made higher than 
the grade recommended by the University Grants Commis- 
sion and accordingly that University recommended the 
recovery of the amount drawn in excess by the Principal. 
The Committee take a serious view of over-drawal of 
salary on wrong premises by this Institution. They dcsircb 
that the U.G.C. should take steps to get refund of the over- 
drawn amount. I n  the course of his evidence the -re- 
tary, University Grants Commission admitted that if they 
had known that the Rajasthan Government had already 
paid for the revision of the salary scale of the Principal, 
the University Grants Commission would not have given 
any amount. The Committee are left with the impression 
that the Institution has tried to obtain assistance both from 
the University Grants Commission as well as Rajasthon 
Government for the same purpose. They take a serious 
view of this case and desire that the Ministry of Education 

-_I- ---- --- - -- --- 1--- - -  - - ---- 
Gntral Burcuu 1 f In\filrgarir n 



should bring this to the notice of the Government of 
Rajasthan for suitable action. In any case the University 
Grants Commission should take immediate action to get 
the refund of the over-drawal of the salary by the Principal 
so far as their portion is concerned." 

1.9. The Minlstry of Education in their reply dated 3-1-1969 have 
indicated the position in this regard as under : 

"As desired by the Public Accounts Committee, this has been 
brought to the notice of the Government of Rajasthan on 
22-12-1966. The University Grants Commission is already 
examining the question of refund in consultation with 
Ministry of Law. The delay is due to the fact that all the 
relevant record required by Ministrv of Law to examine 
the question is in the custody of S P. (Special Police 
Establishment). Jaipur." 

1.10. The Committee had in para 1.81 commented on overdrawal 
of grants by the institution for the construction of Recreation Hall- 
cum-Auditiorium and Swimming Pool. In para 1.84, the Committee 
made the following observations : 

"The Committee would like to be informed of the steps taken 
by the Ministry of Education to get refund of excessive 
grants p a d  to the Vidyalaya in respect of construction of 
swimming pool and recreation hall-cum-auditorium." 

1.11. In their reply dated 3-1-1969, the Ministry of Education have 
apprlsed the Comm~ttee of the following position in this regard : 
" ( i )  Recreirtton Wall-c-trnt-Audrtor~tcm . 

The excess grant of Rs. 3,442 as pointed out by the Accountant 
General, Rajasthan, Jaipur has been refunded by the 
Rajasthan M n h h  Vidgalaya. Udaipur ride Treasury 
Chalan No 18 in the State Bank of India. Udaipur on 7th 
January, 1967. 

ti]) S t i v i n m ~ n g  Pool : 
Out of the aggregate grant of Rs. 30.000 approved for this pro- 

ject n total sum of Rs 25,000 has been released in three 
instalments of Rs. 7.000 in 1961-62. Rs. 9,000 in 1962-63; and 
Hs. 9,000 In 1963-64 The project is still incomplete. The 
V~dyalayn has been requested repeatedly to refund not 
only Rs. 6.813.55P as the excess grant as pointed out by 
the Audit but the e n t ~ r e  amount of Rs. 25,000 paid sa far 
for the project. The Institution is not prepared to refund 
any amount. They have asked for an extension of time to 
complete the project in one year's time and have executed 
u bond with two sureties on 9-1-67. We have however, not 
accepted thc bond ns vet. The Ministry referred the case of 
refund (of the entire grant of Rs. 25,000 from the Institute) 
to Ministry of Law for legal advice. on 5-1-67 a l o n w t h  
the relevant files. As the Special Police Establishment who 
were cn trusted with the investigation of the fmud involved 
in this case, also required the concerned Government of 



India Ales, the relevant documents were withdrawn after 
one and a half months on 22-2-67 from the Ministry of Law 
and sent to the Special Police Establishment. 

The ease was referred to the Ministry of Law on 24-8-67, The 
information desired by them for the examination of the 
case, however, had to be called for from the Rajasthan 
Mahila Vidyalaya, Udaipur to whom a reference was made 
d e  Ministry's letter No. F. 15(17)/62-YSI, dated 11-9-67. 
The Institution has stated that their records, Ales and 
receipts etc., are at Jaipur with the Special Police Esta- 
blishment and a detailed reply will be sent only after they 
are received from Jaipur. In view of this position, the 
Ministry of Education will be able to furnish the informa- 
tion to the Ministry of Law for obtaining their legal advice 
in the matter only after the court case is settled. This is 
bound to take some time." 

1.12. The Committee observe that the question of recovery of 
overdrPwn pay by the Principal of the Institution as well as over- 
drawn grants in respect of a s- pool, the construction of 
which wns undertaken by the Inshtution, are still under the con- 
sidsration of tbe Ministry of Education, who are consulting the 
Minish.g of Law in the matter. As -the issue has been awaiting 
dedlion for over two years, the Committee would like action to be 
taken witbout further delay. 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

The Committee note that the grant-in-aid in this case was given 
by the University Grants Commission for the construction of a new 
hostel building. 

[Serial No. 1 of Appendix 11 to 61st Report, 3rd Lok Sabha] 
Action Taken 

The observation has been noted. 

The Committee find it surprising that though the U.G.C. sanc- 
tioned the grant expressly for the purpose of the construction of a 
new hostel buildin and approved the plans for the same, at  no time 
did it satisfy itself %efore releasing the grant that the Institution was 
in possession of or had acquired the necessary land. While noting the 
Ministry's contention that the U.G.C. was at that time in the early 
stages of its development and there was hurry and anxiety on its 
part to encourage the cause of Womens' education and to provide 
them with accommodation buildings, staff etc., as s@ly as possi- 
ble, the Committee find i t  difficult to understand how so elementary 
and essential a pre-requisite as the possession of land escaped the 
notice of the U.G.C. The Committee can hardly be convinced by the 
statement made in extenuation during evidence that there was no 
provision in the scheme for the condition that the land must be 
acquired and specified. They believe that it is this lacuna which 
has partly led to the misuse of the grant. The Committee, however, 
note that this lacuna has since been removed and the procedure of 
ascertaining the availability of land etc., before releasing grants for 
construction is being followed. 

[Serial No. 2 of Appendix 11 to 61st Report, 3rd Lok Sabha] 
A c t b  Taken 

As already noted by the Public Accounts Committee in their 
report the Commission now requires that the coll es seeki 3 for building pmiects furnish a certificate to the e ect that 5-" t ew are 
in undisputed pbssession of the land on which the building is b be 
constructed with assistance from University Grants Commission. The 
pmposals of the colleges are considered by-the Commission subject t o  
this certificate. 

The Committee regret to note that Rajasthan Mahila Vidyalaya, 
Udaipur utiiised the grant, given for construction of a new hostel 

7 



by the U.G.C., for renovation and making additions and alterations to 
an old building. The Committee take a serious wew of this misuse of 
the grant by the Mahila Vidyalaya. It  is all the more disquieting to 
note that this amount on repairs and renovations was spent on the  
property which belonged to the Government of Rajasthan and which 
had not been transferred to the Udaipur Mahila Vidyalaya. In  the 
absence of transfer of property rights, the Rajasthan Mahila Vidya- 
laya was carrying out repairs, additions and alterations to a building 
which did not helong to them. 

[Serial No. 3 of Appendix I1 to 61st Report, 3rd Lok Sabhal 

Action Taken 

This is an observation of the Committee which has been noted. 
This has also been brought to the notice of the Government of 
Rajasthan. 

Recommendation 

The Committee hope that learning from the experience of this 
case, the University Grants Commission will be extra careful in 
watching the utilisation of the grants given by them; also that the 
U.G.C. would streamline their procedure with a t lew to removing 
any loophole in the same. 

[SI. No. 14 of Appendix: I1 to 61st Report, 3rd Lok Sabhel 

Action Taken 

The revised conditions of grants are indicated in the annexure. 

Recommendation 

The Committee take a serious view of the untilisation of the Pro- 
vldent Fund contribution of the employees by the management of 
the Institution. As the contribution in the Provident Fund has been 
made in this case either by the employees or by the Government of 
Rajasthan substantially, the Committee feel that thc utilisation of the 
contributory Provident Fund amounts by the Institution is a serious 
lapse which requires immediate remedial measures They desire that 
the Ithistry of Education should hrrng this to the notice of 'the Gov- 
ernment of Rajasthan for suitable action. 

IS1 Yo 19 of Appendix I1 to 61st Report, 3rd Lok Sabhal 

Action Taken 
As desired by lhc Public Accounts Committee, this has been 

brought to the notice af t h c b  Governmmt of Rajasthan on 22-12-1966, 



ANNEXURE 
(S. No. 14) 

Conditions of grants sanctioned by the University grants commission 
to Colleges 

Genernl. 
1. The College will contribute its share of the expenditure on 

the basis indicated in the sanction letter. 
2. The grants alongwith the matching share of the College, 

if any, should be utilised for the purpose for which these are  
sanctioned. 

3. The assistance should not be utilised for meeting any 
expenditure already incurred hy the College prior to the 
date of actual sanction of the scheme and for the fulfilment 
of the conditions of affiliation or  for maintenance of the 
laboratories and purchase of routine chemicals and glass- 
ware and appointment of non-teaching staff and contin- 
gencies. 

4. Thc amounts paid should be spent as far as possible during 
the financial year in which the payment has been made. The 
instalments of non-recurring grant released are  generally to 
be utilised within a period of six months from the date of 
sanction and any unutilised amount w i t l  be  refunded to the 
Coin m~ssion. 

5 .  A report on the progress of expenditure and the imple- 
mentation of the scheme should be sent to the Commission 
~n the prescribed form (copy attached) at i the end of each 
half year i.e., endmg September and March. Progress 
reports are also to be sent as and when requests are  made 
for rclcnse of rrants for the projects sanctioned. P 6. .4 statement o accounts duly audited and a certificate from 
t h e  auditors of tht* rank of a Chartered Accountant o r  
Go\-ernment auditors for the purpose to the effect that the  
amount has been fully utiliscd for the purpose for which it 
1s glwn and that thc College has contributed its share of 
the total cspcnditurc incurred should be supplied to the 
Comn~lss~on as soon as possible at the end of each financial 
year Thc accounts of Private Colleges receiving grants in 
csccss of rupees one lakh (Recurring) and rupees five lakhs 
(Nun-Rtmming) s h d l  be subject to test check by the 
Accountant Genera! Central Revenue or State AceauRtant 
Gt*nerul. 

7 Thcl assids acquired wholly or substantially out of the 
U.G C, grants shall nut be disposed encumbered o r  utilised 
without prior sanction of the U.G.C. for purposes other 
than those for which grant was given and should at my 
time the grantee ceast8 to function such assets shall revert 
to the U.C.C. 

8. The Collcge will maintain a register of permanent and se'mi- 
permanent assets acquired wholly o r  mainly out of #e 
grants sanctioned in the prescribed proforma. The certi- 
flcntc given below mav bc sent to the Commission annually 

v 
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in  respect of the assets acquired out of grants paid by the 
Commission. 

"It is certified that inventories of permanent or Semi-perma- 
nent assets created/acquired wholly or mainly out of the 
grants given by the University Grants Commission arc 
being maintained in the prescribed form and are being kept 
up-to-date". 

This certificate should be signed by the Principal of the 
College and the College Auditors. The Certificate should ijc 
sent within a year of the close o: the financial year to i1:hich 
it relates. 

9. If the college fails to implent the Scheme within a ?.car of 
its sanction it will be considered as lapsed. Fresh considern- 
tion of the proposal by the Commission would be necessary 
if it is tc) be taken up again. 

10. If i n  any case the college due to some special reasuns docs 
not comply with any of the  rules prior permission of thc 
U.G.C. may be obtained for rclasntlon of relc\.ant c , i ;d~-  
tion. 

R e m  rritzg 
I .  The College will make provision on a permanent bash5 for 

the posts sanctioned by the U.G.C. ns  part of the d c i ~ l o p -  
ment programme unless othcrwisc specified and an 
assuran& 6 the effect that the posts will-be continued and 
maintained entirely by the College when assistance frnm thc 
Commission ceases will have to be given. 
The Commission does not share cspend~turc on ci n t ~ n -  
gencies. maintenance of laboratories and appo~ntrncrlt of 
non-teaching staff. 
Proposals for the payment of rccurrlng grants for ~ ~ : a l - l c s  
of additional staff and vshcn appotntmcnts arc made should 
be accompanied with the following formation about the 
appointments made :- 

(a) Designation of the post filled and the ~ r a c k  of thv po.i:; 
(b) Name of the person appointed; 
(c) Full academic qualifications and rlxpcrlcncc of thc p r w n  

appointed ; 
(d )  Initial salary offcrcd and any othc$r al lo\ \+i~n~c attnohrJ tt, 

i t  ; 
( e )  Cert~ficatc to thc effect that ttic staff appc~intcd i in  

addition to the existing strc.n@h. 
4 The gran: for meeting thc cxpenditur.c* towards the appw:t -  

ment of staff will be released in two rnstalmcnts in  a ?ear.  
The first instalment will he released in May on receipt of 
the information required In the statement attached. Ttw 
second lnvtalment will be released in October on recc~pt  of 
a statement of expenditure actually incurred during the 
first half of the year and the cstimutcd ibxpcnditurc? dcring 
the second half of the year. Thls information may be 
supplied as per stntemcmt rtrfcrwd to abow. 



Ultildirrgs. 
I .  The building for which assistance is given by the U.G.C. 

shall not be named after any person without the prior 
approval of the Commission and used only for the purpose 
for which it was constructed. 

2. The College should send for acceptance by the Commission 
the plans (in duplicate) and detailed estimates drawn up  
by a duly qualified cnginccr architect. A certificate from the 
Statc P.W.D. to the effect that the rates provided in Estl- 
matcs arc according to P.W.D. schedule of rates may also be 
scnt. 

3 . i n y  c l l an~c  in the building plans accepted by the Con~rr.~s- 
slon may he made \vith the concilrrence of the Commissic,!~ 

4 il'hilr. fonvarding the plans and cstimatcs the College 
~nt l icn~e  the  period within \vhich the construction is espccb.vi 
to be complcted. 

.5 1Vhcl.t. land for* construction is involved it  should be cer:i- 
C t ~ l  that thc College has undisputed posscsslon of the lard  
:mcl n o  part of the grant sh:ill bc used for .  purchase acqlil- 
: ~ t i n n  of the land. 

( t  I I i  tht* lowest tcndcr is not ,icct>pctd the  reason tor t!'rt 
wmr 

9 The i ~ \ ~ d i t ~ < i  accounts nl t he  Ivork completed and u t~ l~sa t ion  
certificate signed by the Chartcrcd Acc(~untnnt Govcrnrnent 
Auditors (in thc cusc of Giwcrnment C-ollegc) wil l  be sclrt 
as soon as possible but i n  no castb Inter than n year after 

lhc  completion of the work. 



Equipm.ent. 
1. The equipment grant (and the college's matching share 

thereto) should be utilised for the purchase of equipment) 
apparatus, instruments needed for teaching/'research in the 
department concerned, grants should not normally be 
utilised for providing consumable articles. But in special 
cases upto 10:; grant may be utilised for purchase of special 
chemicals and glassware needed by the Department for 
teaching/research work. 

2. The college may utilise up to 5'; of the grant for storage 
facilities for purchase of almirahs, cupboards etc. 

Library Books. 
1. Grant for the library should be utilised for purcllase of 

books, including. tes t  books, reference books and journals. 
2. It will be permissible to utilise a part of the library grant 

not esceeding 10' ; for book-shalves. 
Progress report for  release of Fil~lds 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Collcgc~. 
1. Kame of the Scheme Building Equipment,'Library bonks 

etc. 
2. Wo. and date of the sanction letter of U.C;.C, nppro\.in.: the 

scheme. 
3. Total cost approved. 

(a) share of the U.G.C. 
(b) share of Co1lcgt;'State Go\.t. 

4. Total amount received. 
(a) from U.G.C. and 
(b) from CollegeiState Gotvt. against 3 above 

5. Total expenditure actually incurred i.c. Bills paid for work 
done or supplies received. 

6. Balance i f  any on hand from amounts rccei\*cd. 
7. Amount required to be released to meet eqwnditt~rtr likely 

to be incurred in the nest three-sis months. 
N.B.-This may not include any amounts rchnting to orders irli~cc?d 

or likely to be placed, commitments cntered into. or an~ounts  
earmarked for specific items likely to be obtaintd in futilrc.. 

Principal 
---...,------- 

--.-7- --,---- 

Half gecr rl y progress Report 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Col lcy .  

Progress Report for the Half  Year Encling----------- 
1.  Name of the Institution : 
2. Total Non-Recurring Grant rewivcd so far (Year-\tpise). 
3. Matching share by the Collegc'Amaunt paid by the College 

d u h g  the last three years for thc purchaw of bcmkas and 
journals on Scientific and Technical subj~~tr;.  



Total grants available. 
Expenditure incurred (amount actually paid out) during 
the half-year under report; 
Progressive total of grant spent upto the end of the half- 
year (i) Commission's share (ii) From College's share (iii) 
Grant total. 
Net unspent balance in the hands of the College on the last 
day of the half-year. 
Description of the steps taken in implementation of the 
schemes for which grants have been paid and the progress 
achieved (including commitments made and orders placed) 
Estimatcd non-recurring expenditure during the nest  h a  
yeas. 

Principal 

- 
Recommendation 

Thc Cnmmlttw are pcrtcirbed to note that in this case an Educa- 
t~onnl  l n s t ~ t ~ ~ t i o n  utilised the grant for the purpose whlch was not 
r;pccificd or also cla~med excess grant on the basls of false cert~ficates 
ohteined from thc Exec~itivc Engineer and a Chartered Accountant. 
The grant u'as given for new construct~on, but  was actually utilised 
fur construction of a n  old building not ou-ned by the Institution. 
.1:tt1r csamlnrng t h p  ~ ' a r ~ o ~ l s  facts placed before them, the Com- 
n11t1cc arc l ~ f t  ~ . i t h  thc ~mprcssion that the Vidyalaya authorities had 
p1,tsed a financ~al trick on the U.G C This is strengthened by the 
fact thnt t4\-vn though the U.G C haye released t h e ~ r  total grant of 
11.4 1.54.000 for t iw c~onstsuction of a u-omen's hostel, the Vidyalaya 
h i ~ b  not rn,idt> its mutchlng contribution of 25 per cent so far To make 
t t r ~ r ~ g s  worsta. cB\.can a part of the grant of Rs. 1.54,000 given by the 
1: (; C as iidmltted by the Secretary of thc Vidyalaya, has been 
ut!l~scd fos other ~~urposc-s of the Ins t~ tu t~on.  I t  IS still more surpris- 
lnq thnt at no stage bcttveen the -car 1960-65 the I'idyalaya autho- 
rltlcbs had m;tcic n tllsclosurc that they had utiliscd a part of this grant 
t o t  purposes o t h c ~  than thc one rnvisaged In thc UGC's scheme as 
l t  111 t hv  circulas letter dated 1st .4prll, 1959 They have 
ncb~ttwr a(lmitt~'d 1101- made a clcan breast ,,C it In splte of the special 
;li~(ilt ;ind ~i~rioLlS ~ n q u i n e s .  though this fact u'as well within the 
kno\vlcdgc of the Exccutivc Committee of the Vidyalap  In the view 
of the Commlttcc, t h ~ s  is highly deplorable. especially for an  educa- 
tloniil institution which is to set u p  hrgh standard of ethics. honesty 
m i  morality. Whllc the  Cornmlttce is mindful of the fact that t h ~ s  
\\.;IS t ~ l l  rcccntly thc only Institution of ~ t s  klnd In Rajasthan catcr- 
lng to thc nluch felt nccds of the womcn's education. they cannot 
l ~ l p  feeling that the resd ts  nchicvcd so far have neither been en- 
couraging nor arc they commmsurate w t h  the amount spent. While 
t h e  Commrttpc do not want any harm to bc done to the cause of the 
c*(iltcation, thry cannot approve the conduct of such people wha wete 
rrswnsiblc for running thc Instltut~on and who have tried to cidm 
t.xccss grants on thc basis of falsc certificates. 

IS]. No. 20 of Appendix I1 to 61st Report. 3rd Lok Sabhal 



Action Taken 
This has been brought to the notice of the  Government of 

Rajisthan on 22-12-1966. 

Recommendation 
The aka  desire that the Ministry of Educaticrn should bring this 

case to the notice of the Government of Rajasthan for suitable 
actmn. 

[SI. KO. 24 of Appendix I1 to Glst Report. 3rd Lok Sabhal 

Action Taken 
.-I.- desired by the Public Accounts Comrni t t t~ ,  this had Iwcn 

hro: ;hi ta the notice of thc C h w n n ~ c n t  of Rajnsthan on 22-12-l!Niti. 



CHAPTER 111 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COM- 

3TITTEE DO NOT DESIRE TO PURSUE IN VIEW O F  THE 
REPLIES O F  GOVERNMENT 

Recommendation 
Thc Committee take a serious vle\v of the issuing of the tvrong 

certificates by the Chartered Accountant in this case. They desire 
that  the Ministry of Education should immediately bring these facts 
to the notice of the  Institute of Chartered Accountants for suitable 
action against the party concerned. 

IS]. No.'8 of Appendls I1 to 61st Report. 3rd Lok Sabhal 

Action Taken 
A complaint against the Chartered Accountant involved in this 

c~~ . sc  was filed by this Ministry with the Institute of Chartered 
tlccci~;n:ants of India. The authorities of the Institute after investi- 
gating thc complaint and hearing the parties. came to the  conclusion 
t ha t  t h  Chartered Accountant \vas not guilty of an!? professiona! CII. 
o t h c ~  r::isconduct. In  arriving a t  this conclusion, the authorities of the  
Institute mainly relied on the fact that the Chartered Accountant 
did,  In !act. carry out a detailed examination of the books and  records 
z!ld that  t he  examination ivas reasonable: also that  the valuation 
cc.stlficates of the Executive Engineer. P.W.D. Rajasthan. who was 
~ii~cic!ubtedly 31.1 expert in the matter oi  construction of buildings 
;t!:revcI n.ith thc conclusion draivn by the Chartered Accountant. 

Reconamendation 
':'kt C O I ~ I I I I  t t w  ~ ~ i ~ l d  I k t >  to be inlorlneci of thc a c t ~ o n  taken in this: 

c:w,  I n  ciucb coiirscb in regard to the takinq over of the  management 
( I T  t i i t  SIah~la  Vidyalaya. Udaiput. . . 

IS1 N o  15 of Appcwd~s 11 of 61st Rcport, 3rd Lok Sabhal 
Action Taken 

'rhc Hi*gistrar. Udaipur University intimated in March. 1968 that  
r h c ~  !:I.-! tn.o ?curs of thc Thr tv  Year Home Science Course had 
iil !'t.*iitiy hccw cliscontiniitd at the Institntt. and the provisional aitilia- 
1ic.r :  f l  I .  I-lorn(% Sricncc Coursc \vill cc:w from the session 1968-69 after  
11Ird :.te;;r Honw Sciim*tl stirdcnts had apycnred a t  the  University. 
Esarrirat ion uf 1968. 

The 1'1cc-Chancellor9 Ucinlpur Uni\.crs~ty intl~nnted in  April. 1968 
tha t  thts Collcgc miinagcmcnt from ~vhich Mr. Durgawat ( the  then 
Scc~t.!,ii! o f  t hc  Vidyalayi~) seems to h r ~ \ ~  withdrawn. ha; 
:~pprr~;rht>d thc ,  U n ~ w r s i t > '  for fresh affilint!on In A A ' i r t s  & Science (not 
llnmc Scirncc) Thc Esccut~\? t .  Committee of the University decided 
1Iut l f  and \vhen the U n ~ v c r s ~ t y  Grants Comnussion would give 
clearance thc l'icc-Chnnccllor should a p p o ~ n t  the  usual cornrnittw 
to  cxnminc thr application 

I '  



The U.G.C. informed the Vice-Chancellor on 17-5-1968 that since 
the matter regarding mis-ultilization of grants paid to the College was 
under Police investigation it was not advisable for the Commission 
to give clearance in the matter till the final report is available from 
the police. As regards the question of affiliation, it was left for the 
Univenity to decide. 



RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 
Recommendation 

The Committee note that the University of Rajasthan informed 
the University Grants Commission in September, 1965 that the 
College (Mahila Vidyalaya) had erred in both fixing the pay scale of 
thc Principal at  higher stage as well as in continuing to draw Asis-  
tance from the University Grants Commission even after the scale 
of t h e  Principal had been further revised and made higher than the 
grade recommended by the University Grants Commission and 
accordingly that University recommended the recovery of the amount 
drawn in excess by the Principal. The Committee take a serious 
vicw of overdrawn of salary on wrong premises by this Institution. 
They desire that the University Grants Commission should take steps 
to get refund oi  the over-drawn amount. In the course of his evidence 
thc Secretary, U.G.C. admitted that if they had known that the 
Rajasthan Government had already pald for the revision of the 
salary scale of the Principal, the U.G.C. would not have given any 
 mount. The Committee are left with the impression that the Insti- 
tution had t ~ r c d  to obtain assistance both from the U G.C. as 11x11 as 
Hnjasthan Government for the same purpose. They take a serious 
vlrw of this case and desire that the Ministry of Education should 
bring this to the notice of the Government of Rajasthan for saitable 
i~ction. In any case the University Grants Commission should take 
inlmediate action to get thc refund of the over-drawal of the salary 
by the Principal so far as their portion is concerned. 

ISI. No. 16 of Appendis I1 to 61st Report. 3rd Lok Sabhal 
Action Taken 

As clcs~rcd hy thc Public Accounts Comn~ittee, this has been 
brought to the notlce of thv  G ~ v r r n m ~ n t  of Rajasthan on 22-12-1966. 
1 ' 1 1 ~  U.G.C. is already esamlning the question of refund in consul- 
tatinn 1~1th M~nistry of Law. Thc delay is due to the fact that all 
thc  relevant rccord requ~rcd by hlinistry of Laiv to examine the ques- 
tion is In the custody of S.P. (S.P.E.) J a ~ p u r .  

Recommendation 
The Committcu would like to be informed of the steps taken by 

thc Ministry of Education to get refund of excessive grants paid to 
the Vidyalaya in respect of constri~ction of swimming pool and rec- 
rcatian hall-cu 111-ni~di tiorium. 

IS]. No. 18 of Appendix IT to Glst Report. 3rd b k  Sabhal 
Action Taken 

( i )  Recreation Hall-ct~m-A~tdi tori t i tn 
The excess grant of Rs. 3,442 as pointed out by the Accountant 

Gcmeral. Rajnsthan, Jaipur has been refunded by the Rajasthan 
1 7  



hlahila Vidyalaya, Udaipur vide Treasury Chalan No. 18 in the State 
lhnk of India, Udaipur on 7th January, 1967. 
( i i  j Su:imming Pool 

Out of the aggregate grant of Rs. 30,000 approved for this pl0o- 
j t ~ t .  a total sum of Rs. 25,000 has been released in three instalments 
f.,. Hs. 7.000 in 1961-62: Rs. 9.000 in 1962-63; and Rs. 9,000 in 1963-G4. 
The projcct is still incomplete. The Vidvaiaya has bcen rcqucsted 
?vpeatedly to refund not only Rs. 6,813.55P as the escess grant as 
ylinted out by the Audit but the cntirc amount of Rs. 25,000 paid so 
fa; ior the project. The Institution is not prepared to refund any 
nmomt. Thcy have asked for an extension of time to complete thc 
1::njr.ct in one gear's time and have executed a bond with two 
si~rcties on 9-1-67. We have however, not accepted the bond as yet. 
The Ministry referred the case of refund (of the cntirc grant of 
Hs. 2.5.000 from the Institute) to the Ministry of Law for lcqal 
advice, on 5-1-67 alongwith the reIe\-ant files. As the Special Policc 
Es:abiishment who were entrusted with the investigation of the fraud 
i n v c , l ~ c d  in this case, also required thc concerned Govt. of India filcs. 
the relewnt documents were withdranm after one and a half months 
on 22-2-67 from the Ministry of La \ \  a n d  scnt to the Spccinl Policrt 
Esrablishment. 

The case \\.as referred to the Ministry of Law on 24-8-67. The 
i:?formation desired by them for the examination of the case, how- 
ever. had to be called for from the Rajasthan Mahila Vidyalaya. 
Udaipur to \vhorn a reference was mado vide Ministry's lctter No. 
F. Ij(l7) :62-YSI dated 11-9-67. The Institution has stated that thcir 
recclrds, files and receipts etc., are at Jaipur with the Special Police 
Estt. and a detailed reply will be sent only after they are receivecl 
f r m  Jaipur. In view of this position, the Ministry of Education will 
be zblc to furnish the information to the Minist? of Law for obtnin- 
j r g  their legal advice in the matter only after the court case is 
'<': ' 1.7 .. .d. This is bound to take some timc. 



CHAPTER V 

RECOMMENDATIONS OBSERVATIONS IN RESPECT O F  WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 
'The Cornm~ttec are  perturbed to note the Executive Engineer. 

PWUtBILR) ~ s s u e d  a false valuation certificate about the construction 
of ;he  women's hostel by the  Hajasthan hlahila Vidyalaya. What is 
w o r x  still 1s the fact that he ~ s s u e d  the  certificate without seeing 
the  plans approved by the  University Grants Commission or  even 
s w i n g  thc b~l! l t l~ng ~tself  'I'o say the least the Committee hardly 
expccted such .a thing from rt rrspons~ble ofice 01 thc  rank of an  
Exccut~vc Engincr?~ 

S w ~ ; i l  No 4 of A ~ ) p e n c i ~ s  I1 to 6lst Report 3rd Lok Sabhal 

Action Taken 
':hi:; has becn brought to thc notice of the Government of  

Rn.1; itha11 on 22-12-1966, Thc Court case is in progress a t  Jaipur.  

Y!i(! Comrnittcc, also find that  curtain items like 15 per cent tender 
) ~ I . L I T L ~ L I I T I  ctc.. ivcrc inrludcd in the valuation certificate given by thc 
Esc.ciitivc Engineer and t h e  u e s c  later disallo\ved a t  the instance of 
C'h~ci Engineer. The Committee fccl that  by including such items 
!ikt. 1.5 pcr cent tender premium and 3 per cent supervision charges 
c8tc,.. thc* ofiici:~. cunrwrncd misled the Cniversity Grants Commission 
1 b . v  i i : \ . i ~ ~ g  tilt. ~lnprc*ssiun that the amount had been spent on the  
c'or:'li'iictior~ of ri ncw builciing. 

Artiuu Taken 
Ti. .\ hir* h ~ c ~ n  bsu~ight to thtt notlctl of thc Government of 

i!,~!.. .ha t !  0 1 1  X-I2-l!)(ili This C o u t t  c:rw is 117 prodress a t  Jaipur.  

13ecomn~c~idat ion 
' ! " 1 . 1 .  C'on~n~~ttt*tl ,  h c ~ \ \ ~ t > \ . t . r .  I A O ~ C  tl:c\ c o : l t ( ~ : ~ t i ~ ~ r :  of tiw O ~ ~ C C I '  i n  t i  

: - i i b w  .;ii1111 I t ' t 1 t $ i ,  that Uni\'tti'sity Grant?; C'omn~ission had releastd 
hiilk U I  this :;i..it~ts bt.iort. hi* f i i i ' ~ ~ i ~ h t d  that  certificatt. dated 
13-11-19U F:\xbn ~f they agrtb,> t h a t  iiirnisi~mg ot' his valuation certi- 
ficbott,  as :I 111t~1xS forrn;ility, thib). ft*(!l i t  \va.-: a!? irnposttlnt formality 
:!!lr\ that t i ~ c l  not justif!, tnuch leas c':~t!tltb thtl E x ~ ~ c u t i v ~  Engineer t ~ ,  
i + : : t .  a CaIsc* cttrtificatc-. 

'Srsial N o .  !; ~f Appt~r i t l~s  I 1  of GIs! Rt,po:.t. 3rd Lok Sabha] 

Action Titkcti 



Recommendation 
The Committee take a serious view of the issuing of false certi- 

ficate by the Executive Engineer to the Udaipur Mahila Vidyalaya. 
They cannot help feeling that that certificate was issued by the Exe- 
cutive Engineer under some pressure. The Committee hope that neces- 
sary inquiries would be made in this regard and responsibility Axed. 
The Committee, theref.are, suggest that the Ministry of Education 
should bring this case, involving various lapses on the part of the 
Executive Engineer, to the notice of the Governn~ent of Rajasthan for 
taking suitable action with a view to avoid recurrence of such cases. 

1S1. No. 7 of Appendix I1 to 61st Report, 3rd Lok Sabhal 

Action Taken 
As desired by the Public Accounts Committee, this recommenda- 

lion has been brought to the notice of the Government of Rajastha11 
on  22-12-1968. 

Recommendation 
The Committee are not convinced lvith the evidcnce given by 

the principal of the Institution. In the absence of thc transfer of thc 
building to Rajasthan Mahila Vidyalaya, it was improper on the part 
of the principal to have evaluated the portion of the old building and 
shown the same as contribution of the Institution. It is strange to 
note that the first progress report dated 18th January 1960 showed 
'the amount actually paid out during the quarter as Rs. 35.000 when 
the total grant received from the UGC was Rs. 30,000 and the Insti- 
tution had only incurred an expenditure of Ks. 2.06757 P, against 
this. I t  was therefore, wrong on the part of the Principal to haw 
shown the balance with the Institution as 'nil' in the progrcss report. 
The Committee are unfortunately left with the impression that the 
Principal of the Institution gave the false progress reports from time 
to time only to mislead the UGC with a view to getting the release 
of grant by the University Grants Commission. The Cornmittcc dep- 
lore such an attitude on the part of the head of the academic ~nst i -  
tution which is supposed to maintain high standards of ethics from 
which the students and others should draw inspiration. 

[Sl. No. 9 of Appendix I1 of 61st Report. 3rd Lok Sabhsl 

Action Taken 
This has been brought to the notice of the Government of 

Rajasthan on 22-12-1966. The court case is in progrcss at Jaipur. 

Recommendation 
The Committee feel that since the building in question hclonqs to 

the Rajasthan Government, the Rajasthan Mahila Vidyalaya should 
have waited at least for the conftrmation of the Chief Engineer to 
carry out necessary additions and alterations, if not for the actual 
safe and transfer of the property to the Vidyalaya. 

IS]. No. 10 of Appcndix 11 of 6lst Report, 3rd Lok Sabha) 



Action taken 
This has been brought to the notice of the Government of 

Rajasthan on 22-12-1966. The Court case is in progress at  Jaipur. 

Recommendation 
The Committee find from the circular letter dated 1st April, 1969 

from the UGC (Appendix I)  that the grants-in-aid were to be given 
under that circular for the purpose of construction of women's hostel 
and not for renovation, additions or alterations to old buildings. The 
Committee also note that the University of Rajasthan had specifi- 
cally drawn thc attention of the Ra'asthan Mahila Vidyalap. 
Udaipur, on 16th May. 1959 to the UG & circular dated 1st April. 
1959 in reply to the Institution's lettcr dated 2nd May, 1959 and had 
asked the Institution to send plans and estimates according to the 
UGCs conditions. In view of the letter dated 16th May. 
1959 trom the Uni\versity of Rajasthan to the Institution, directing 
them to furn~sh plans and estimates according to UGC's conditions. 
the Committw arc  of the view that the letter of 2nd May. 1959 from 
the Inst~tu:~on ceases to have any importance. There could have been 
no doubt about the details of the scheme regarding construction of 
worrcn's hc1stc.1 In thca mind of the authorities of the Institution after 
tht. !ecelpt of letter dated 16th May. 1959 from Unviersity of 
Raji,>than, whcrein their attention had specifically been drawn to 
tht. UCiC'b c!~culnr dated 1st April. 1959. The Institution should have 
fi~r:>,~ii[d f i l l 1  clcta~ls of the building which they proposed either to 
conh'r~lct  or t v  renovate tvith the help of the grant from the UGC 
I n  i t4  cordanw u ~ t h  t h e  UGC's conditions. The Committee find from 
1ht 1 litns stthmitted to t h t  UGC by the Inst~tution that there was no 
~ndrcat~on to the. effect that the grant tvas required for renovation. 
ndd~tions or  ,~lterations o f  an old building Non-furnishing of this 
complete ~nformnt~on lcd t1w UGC to believe that the grant-in-aid 
upns ~cqtiircd for construct~on of a new building. The Committee 
fiwl :hat ttw Inst!tiition deliberately withheld the information about 
thc cictails o f  t he  building from the UCC so as to get the p a n t  meant 
for ~<~ns t ruc t ion  of a ncn- bullding The Committee are, therefore. 
not c.on\.inccd by the nrgumcnts put forwiird by the Secretary of the 
I nst 11 , t t~on In cit*ft.ncc o f  qetting the grant from the University Grants 
C o n ~ r n ~ s s ~ ~ n  

IS1 Nn 11 of Appendix I1 of 61st Report. 3rd Lok Sabha] 

Action Taken 
This has been brought to the noticc of the Government of 

P;1 :.:than on 22-12-1966. Thc court case is i n  progress a t  Jaipur. 

Rccornmendat ion ." 7 . m u  Comnllttee hope that now that thc Special Inspection Report 
ha; b c c ~ i  rccc~ivcd froth thc Accountant General, Rajasthlm, the 
Un~versit?; Grants Commission would take adequate steps to safe- 
guo~cl their interest and thcv would apprise Rajasthan Government of 
their dues whilc dealing with the property of the Institution. 

[Sl. No. 12 of Appendix 11 to 61st Report. 3rd b k  Sabha) 



Action Taken 
The  Director of Collegiate Education, Jaipur has informed the  

U.G.C. that the State Government has ordered the Rajusthan Mahila 
VidyaIa\?a, Udaipur not to mortgage or  dispose of any property till 
the  case with regard to grants paid by the U.G.C. is finally settled. 

Recommendation 
The Committee would like to be informed of the decision takcn 

b y  the  U.G.C. regarding refund of the entire amount of the grant. 
[Sl No. 13 of Appendix I1 of 61st Report. 3rd Lok Sabha] 

Action taken 
The relevant records relating to the issue of sanction arc in the  

custody of SPE Jaipur in pursuance of the  court case. Ministry of 
Law, who had been requested for favour of their advice regarding 
feasibility of refund, regretted their inability to advisc in the absence 
of original records. The University Gmnts Commission is. however 
*continuing its efforts to obtain the records and take further action on 
the  recommendation. 

The Committee ~vould also like to be informed of the measures 
taken by the  University Grants Commission to get rcfuricl of thr. 
amount in respect of construction of a hostel building (about 
Rs. 60.000) and library (about Rs. 1.000). 

(SI. KO. 17 of Appendix I1 to 61st Report. 3rd Lok Sabha] 
Action Taken 

This position has been explained abo\-e in reply to  rccommenda- 
.tion at SI. No. 13. 

The Committee understand from the U.G.C. that thc Accountan! 
General, Rajasthan has already conducted a detailed audit of thc 
grants-in-aid given from 1939-65 to this Instltutmn by the Govern- 
ments of I n d ~ a  and Rajasthan. U.G.C. and Central Social Wellarc 
Board. The Committee desire that  speedy action should be takcn 
on that Audit Inspection Report. The amount which has becn claimed 
In excess by the  Institution from Government of India U.G.C. shoultl 
be got refunded forthwith. In the case of the construction of thr. 
Women's Hostel building by this Institution, the  University Gra1:t.; 
Commission should immediately ask for the refund of overdrawn 
amount of the  grant. Thc U.G.C. should also explore the possibility uf 
qcttin;: back the cntirct amount of grunt-~n-aid as it h a s  not tx.t:n 
utilised for the purpose for which it was sanctioned. 

[Sl. No. 21 of Appendix 11 to  61st Report, 3rd Lok Sahhal 
Action Taken 

The University Grants Commission was anxious to have the 
advice of the  Ministry of Law in the matter. The Ministry of L a ~ f ,  
however, regretted their inability to advisc without a reference to 



original records. The records are, however, in the custody of S.P. 
(S.P.E.), Jaipur in connection wi th  the  enquiry recommended by 
Public Accounts Committee (Vide Recommendation a t  S1. No. 25) by 
Central Bureau of Investigation who have filed a suit in the Court a t  
Jaipur.  

Recommendation 
The Committee feel that  the  various grants given to this insti- 

tution have not been utilised properly and there has bcen an attempt 
to get excessive grants on misrepresentation of facts, as is re\-ealecl 
in the casc of construction of women's Hostel. 

IS]. KO. 22 of Appendix I1 to 61st Report, 3rd Lok Sabha]  
Action Taken 

A s  alrcacly stated, the case is in progress in a court a t  Jaipur.  
Recommendation 

They ciesirtl that U.G.C. Ministries of Education and Food 6i 
Ajiriculturc should take immediate steps to safeguard their financial 
lnterest and t y  to get back the  overdrawn amount of grant-in-aid. 
~vhcrever  such over-payments have been detected. 

(S1. S o .  23 of Appendix I1 to 61st Report. 3rd Lok Sabha] 

Actio~i Taken 
The po.sltion has bcbcan csplaincd under recommendation at S!. 

S o .  "1. 

Recommendation 
Xow that  the rcport uf the Special A u d t  by the  Accountant 

General, Rajasthan 1s available to the V.G.C. and the Ministry 0:' 
Education. the Committcc. d e s ~ r e  that thc Government should refer 
a11 the ~rr t~gular i t ics  in this casc for a thorough probe to S.P.E \!.ha 
h110~1ld. I I I ~ ( ~ ~ . - C I ~ I ( I ,  t 'Si i l l l l I IC the follmvmg points : 

1.  1Iotv much cspendi turc  out of thc total grant of Rs. 1,54,000 
has rrctually bcen incurred even on the renovation, additions 
and  riltcrntions t o  thc  building in connection with the  con- 
struction of Women's Hostel. 

2.  H o w  much amount o ~ l t  of this $rant of Rs. 1.54.000 has bcc :~  
mis-utiliscd mis-appropriated. 

3. The  amount mis-util~scd mis-appropriated in  the  case of 
grants given by the  Ministry of Food S: Agiculturc, 'Educa- 
tion and the Central Social Welfare Board. 

4. Circumstance-s in uvhich over-dra~val of pay and allo\vancej 
for thc rcs\-ision o f  thch salary of thc principal Jvas made b:; 
thc Institution. 

The Committcc dcsirt! that immcdiatc action should Lc taken in 
this regard. 

[S1. No. 25 of Appendis I1 to Glst Report, 3rd Lok Sabha] 



Action Taken 
As desired by the Public Accounts Committee, the matter was 

referred to the Central Bureau of Investigation on 28-10-1966. C.B.I. 
has filed a suit in the Court of Special Magistrate Jaipur on 19-7-1968. 



REPORT ON ACTION TAKEN ON 14th REPORT (FOURTH LOK 
SABHA) 



CHAPTER-I 
REPORT 

2.1. This Report of the Committee deals with action taken by 
Government on the recommendations of P.A.C. contained in their 
14th Report (Fourth Lok Sabha) on Appropriation Accounts (Civil) 
1966-67 and Audit Report (Civil), 1968 relating to the Ministry of 
Education, which was presented to the House on 22nd February, 196368. 

2.2. The Committee are constrained to observe that Government 
have furnished interim replies in respect of as many as 15 out of 61 
recommendations. The Committee desire that Government should 
take conclusive action in all these cases at an early date. 

2.3. The actibn taken notes/statements on these recommendations 
of the Committee contained in the Report have been categorised 
under the following head :- 

~ecornrnendstions/observations that have been accepted by 
Government : 
S. Nos. 2, 3 (1.22), 8, 11, 12, 13, 15, 16, 17, 18, 24, 25, 33, 31, 
35, 36, 37, 38, 41, 43, 47, 48, 49-51, 52, 53, 54, 55, 56 and 58, 59 
to 61. 
Recommendations/observations which. the Committee do 
not desire to pursue in view of the replies of Government : 
S. Nos. 3 (1.38), 9. 10 and 23. 
Recommendations/observations replies which require 
Re!!ommendations/observations replies which require 
S. Nos. 19, 21, 22, 27, 28, 31 and 32. 
Recommendations/obsetvations in respect of which Gov- 
enzment have furnished interim replies : 
S. Nos. 1, 4, 5, 6, 7, 14, 26, 29, 30, 39, 42, 44, 45, 46 and 57. 

2.4. The Committee will now deal with action taken by Govern- 
ment on some of the recommendations. 
Incomplete implementation of a Project-Pnragraphs 1.133--1.35 (S. 

Nos. 19-21). 
2.5. In Pragraphs 1.124 to 1.32, the Committee had referred to 

incomplete implementation of a project to evolve a standard system 
of short-hand suited to the gemus of Hindi and other Regional 
languages. The Ministry had entrusted the work of morpho-phonemic 
andysis of 9 regional 1 ages, vir. Hindi, Assamese, Bengali, Oriya, 
Tamil, Kannada, Malay 7 am, Telugu and Gujarati, and to 7 
Universities/Colleges from 1957 onwards. The total cost of the Pro- 
ject was estimated to the Rs. 84,460 and against this payment a w e -  
gatin Rs. 70,588 were made to the Universities/Colleges upto March 
1966. %he Committee made the following observations in  paragraphs 
1 -133-1.135 : 

"The Committee regret to observe that the Ministry did not 
make a realistic assessment of the work involved in the 



roject. The pro'ect entrusted to various Universities/ i 8olleges for imp ementation from 1957 was required to be 
completed by September 1959, in the first instance and 
later by 1965, but has not been completed even now. 

; In this connection, the Committee find that in the case of three 
languages, no arrangements were made by the Universities 
after 1957/1959 to complete the work. In the case of the 
Fourth language, although the scholar was in India upto 
January, 1965, no appreciable progress was made during 
the seven years 1957 to 1964. The Conunittee cannot, there- 
fore, help feeling that the Universities did not take up 
these projects seriously and that the Ministry did not 
pursue them vigorously. The Committee desire the 
Ministry to examine whether, in future, such projects in 
which the State would be equally interested would not be 
undertaken in conjunction with the State Governments 
and funds made available on a matching basis. 

  he Committee hope that the Ministry will safeguard their 
interests adequately while engaging fresh persons for the 
work that remains and that every effort will be made to 
get the project completed as early as possible." 

26. In their reply dated the - - - - - . - the Ministry 
of Education stated : 

"The obsexvations made by the Committee have been noted. 
As desired by them, the Ministry will take suitable steps 
to safeguard Government's interest in future. The Ministry 
accepts the Public Accounts Committee's sug estion that 
in future such projects in which the State k, vernment 
would equally be interested should be undertaken in con- 
juncqon with the State Governments and funds made 
available on a matching basis. 

The Director, Central Hindi Directorate, has also been instruc- 
ted to ensure that all outstanding projects are completed 
within the next six months. A copy of the instructions 
issued vide this Ministry letter No. F. 27-4/68-H.1 dated 
the 15th November, 1968 is enclosed." 

27 The Committee note that the Ministry of Education have 
accepted thdr recommendations that in future such Projects in which 
State Gsvernments would be equally interested, should be under- 
taken fn conjunction with the State Governments from funds made 
avaiiable on matching basis. The Committee, suggest that Govern- 
ment may examine the question of issuing general i~utnrctions to, 
all tbc Ministries regarding asnetion and release of grants through 
Stab Governments for such Projects on matching basis. 

Chants - i~ id  issued to Rural Institutes-Paragraph 1.44 (St No. 22). 
2.8. In paragraphs 1.136-1.143, the Committee had referred to 

irregularities in the utilisation of grants issued to the Rural Insti- 



tute, Hanumanmati and made the following observations in para- 
graph 1.144 : - 

"The Committee are distressed to note these cases of rnis- 
appropriation of public funds in educational institutions. 
The Committee cannot too strongly stress the need for the 
exercise of proper vi 'lance by the Ministry. The Ministry 
should not wait for f udit to bring financial lapses to light 
but should evolve their on system, in collaboration with 
the State Governments concerned, of checking and satisfy- 
ing themselves that the funds advanced by them are in fact 
to proper use." 

2.9. In their reply dated the 18th March, 1969, the Ministry of 
Education have stated : 

Provision already exists for checking of the accounts of the 
Rural Institutes by the Accountants General concerned, 
who conduct the inspection of the accounts of the Rural 
Institutes and send reports to the Ministry of Education. 
The irregularities inted out in these reports are rectified R by the Institutes. ere is also provision for checking of 
the accounts by an officer deputed by the Central or State 
Government. The sanction letters also incorporate the 
following provision : 
"Accounts of this grant in so far as its utilisation is con- 

cerned, will be open for a test-check by the Cordp 
troller and Auditor General of India or his representa- 
tive at his discretion. Intimation about the 
arrangement to conduct such a check will be sent as 
and when necessary. The project, as well as the 
accounts will also be open for a check by an o k  
deputed by the Government of India or the State 
Government concerned." 

At present, the accounts of the Rural Institutes are audited by 
the Chartered Accountants. These accounts are also 
inspected by the concerned Accountants General who send 
the report of inspectian to the Ministry/Institutes for recti- 
fication of the irregularities. The existing rovision regard- 
ing a check of these accounts by the o & cers mentioned 
above is meant to be operated upon only in cases where 
there are some doubts regarding these accounts. Thus, the 
word "also" has been used in respect af such checking. 

Checking of the accounts by the officers of the Central and State 
Government would necessitate setting up of a permanent 
inspection team consisting of accountants and other person- 
nel and the results achieved in conducting such a check will 
not be commensurate with the expenditure incurred on the 
team which will have to visit each Rural Institute every 
year, for this purpose. 

Moreover, the case of the Rural Institute, Hanumanamatti, is 
the only one which has been brought to notice of the 



Ministry and which required further Investigation. In this 
case also, both the Secretary and the Accountanbcum- 
Storekeeper were acquitted by the concerned court. 

The only alternative, therefore, is to strengthen the existing 
system b ensuring that the Accountants General concerned Z inspect t e accounts of the institutes annually and send the 
report to the Ministry for necessary action. If such a 
report warrants a further check by an officer of the Ministry 
or the State Government concerned, this will be undertaken 
as a special case. The Accountants General concerned 
have been infomed accordingly. 

2.10. The Committee feel that the present arrangement for watch- 
ing the utilisrrtion of $rants given to Rural Institutes are not entirely 
satisfactory. The Committee would like the administrative Ministries 
to satisfy themselves that the funds advanced by them have in fact 
been used by the Institute in furtherance of the specified objective 
before furnishing the utiiisation certificate to the Accountant Gene- 
ral. The administrative Ministries should also keep a contcmpo- 
raneous watch on the working of the Institute by calling for periodi- 
cal progress reports of the work done and by exercising careful 
scrutiny of the audited statements of accounts and otbcr available 
literature regarding the working of the Institute. Surprise/periodical 
checks should also be exercised by Government ofacids to make sure 
that the money is being utilised for the specified objective. 

Sale of a chemical-Paragraphs 2.1 to 2,15 (S. Nos. 27 and 28 of 
Appendix Vll )  of 14th Report (Fourth Lok Sabim). 

2.11. In paragraphs 2.1-2.15 of their 14th Report (Fourth Lok 
Sabha), the committee had commented upon the Sale of a Cchemical 
"Pyrethrum Oleoresin" to a private firm. The Committee had pointed 
out that in selling the Chemical to the flrm, no corn titive tenders 
were called for nor any cost analysis conducted by 6 overnment. In 
paragraphs 2.14 and 2.15, the Committee made the following observa- 
tions :- 

"2.14. Now that the use of Pyrethrum Oleoresin has been 
established in the country, the Comrnittec ho that the 2 Council would ensure that the sale of the che cal is made 
on a competitive basis so that it does not ve rirre to mono- 
poiistic tendencies and that the rates o &' W h e d  goodY 
charged by Anns from Government Department or agencies 
and the public are moderate and are in consonance with 

d by the A r m  for the chemical purchased from 
the C.S.1. the price r 

2.15. The Cornmlttec o d d  l i b  the C.S.I& to dctcrmine the 
cost of production of Pyrethrum an thelr farm The d@ 
price should be revlewd in conmdtatfon with the Ministry 
of Finance (Cost Accocurb Branch) so as to ensure fbrt . ' .  -------- =.M. +ha ~ u t  nt aroductian, the landed 



cost of the im rted flowers, the demand in the market 
and the price %kged by ftrms for the end p r o d u ~ t . ~  

2.12. Dealing with the rates of finished goods charged b firms 

in their reply dated 1st March, 1969, have stated: 
E commented upon in the Report, the Ministry of Education ( S-IB.) 

The existing agreement with the Sole Distributors, X/S. 
Bombay Chemfcals (Pvt.) Ltd., has expired in December, 
1968. The recommendations of the PAC will be kept in 
view while making fresh arrangements. 

Pyrethrum Oleoresin is one of the ingredients in some formula- 
tions. It does not reach the consumer as such. The consumer get the 
various products manufactured out of it; as such the scope of its sale 
through quotations is limited, there being only two reputed manu- 
facturers of Pyrethrum products i.e. M/s. Bombay Chemicals and 
M/s. Tata Fisson. There is a provision in the agreement which safe- 
guards the interest of the trade and the consumers. The relevant 
clause is reproduced below :- 

"If in the opinion of the Director the Sole Distributor failed to 
meet the demand of the consumers or the traden in 
reasonable quantities and/or on reasonable prices, the 
Director shall have the ri ht to supply Pyrethrum Oleore- 
sin to other arties. The 5 irector shall give notice of the 
same to the %le Distributors. Such supplies shall be 
deemed to be outside the scope of thls agreement." 

As regards the checking of the rates of the finished goods supplied 
by t h e  firm to the Got*. Departments and public in relation to the 
prices paid by the Company for Pyrethrum Oleoresin, it is under- 
stood that the firm is importing considerable quantity of Pyrethrum 
from outside. It is, therefore, difRcult to keep a check on the prices 
tJf the end products vis-a-vu the price charged by Regional Research 
Laboratory, Jammu for the Pyrethrum Oleoresin. 

The sale price of Pyrethrum Oleoresin cannot be linked up with 
the cost of reduction of Pyrethrum, as the Farms (taken over from e, the State vernment) are still in the developmental stage. This 
can only be done when the farms attain self-sufliciency. 

The saie price of the Oleoresin was revised on 1-2-68 and was fixed 
at Rs. 220 r kg of 2 5 5  Pyrethrum content. The recommendations d" of the PA were received after the revision. The clearance from the 
Ministry of Finance (Cost Accounts Branch) could not, therefore, be 
obtained. However, the matter has since been taken up with the 
Mfdstry of FYnance (Cost Accounts Branch) as recommended by the 
P.A.C. 

2.13. The Committee note that the agreement with the d e  didxi- 
hLan h sale O1 VymCrvum 01eornin"wcpirwi in Decrrmber, 8988. 
The Committee hopa, that while making fresh arruqpsmsnts tar tbcr 
lyk) of the chCICDJcrrl, the COMeil of SelanllAc and Industrkl aawmb 

aarura t h t  tbe gpk) b made at most competitive pricer, hop- 
W fa vkrw rtro tbe uulysis of cast to be carried out by tbe Omt 
kmuntr Branch of the Ministry of F'inance. 



214. The Ooanmittee note that there is a provision in bhe agreement 
that "if the sole distributor failed to meet the demand of the wn- 
sumers or traders in regsonable quantities and or at reasonable prices, 
the Director shall have the right to supply the chemicals to otber 
parties." The Ministry have however, expressed difficulty in keep- 
ing a check on the price of the end product in view of the fact that 
the firm is importing considerable quantity of Pyrethrum from out- 
side. The Committee do not cansider this to be an, insuperable di8ti- 
cdty as the import price is shown both in the import licerices and 
invoices. The Committee would like Government to exercise necem- 
s a q  checks to ensure that prices of end products prepared from 
Pyllethnrm Oleoresin charged from Government Departments or 
public are not unreasonable. 

Scientists' Pool-Paragraphs 2.24-2.49 (S. Nos. 31 to 36 o f  Appendix 
V I I )  of 14th Report (Fourth Lok Sablm). 

2.15. The Committee, in paragraphs 2.24 to 2.49, had commented 
in detail upon the management of the Scientists' Pool, In particular 
the Committee had made the following points : 

The Committee note that a systematic review has been made of 
the persons who remained in the Scientists' Pool for more than 18 
months. They note that out of 66 persons who had stayed for more 
than 18 months in the Pool in February, 1966, 33 had already left 
and out of the remaining 33, 25 had been served with a notice of 
termination varying from 3 to 6 months and that the balance of 8 
cases were being reviewed. The Committee feel that if this rule of 
18 months stag is strictly adhered to, it would act as a wholesome 
check, on any tendency on the part of the Pool OfIicers not to exert 
their best to find regular placement. 

P a r a  2.44) 

The Committee are not happy that the CSIR who are regulating 
the scheme, do not even know whether or not the 158 scientists who 
had left the Pool earlier had found employment. The Committee 
attach the greatest importance to follow-up of scientists from the 
Pool who get regular employment so that the CSIR can 'ud e the 
trend of requirement in regulating future entries to the boo& 

(Para 215) 

The Committee need hardly emphaoSse that the Scientists Pool 
should not be allowed to be treated aa a refuge from unemployment 
particularly for those who are not adequately qualified and there- 
fore not likely to find placement. 

The Committee suggest that scientists who leave the Pool once 
should not be taken back as a matter of course. The Conrmlttee alao 
deprecate the practice of allowin scientists to join the Pool d W g  
their vacation because that her y appears to stme any nafional 
purpose. 

6t 
(Para 2,49) 



2.16. The Ministry of Education (C.S.I.R.) have stated in reply : 
"There is no rule that the tenure of officers in the Sdentfsts' 

Pool should be restricted to 18 months. In a majority of 
cases the tenure of Pool Officers is being fixed at present 
at one year only except in case where it is felt desirable 
that in regard to the circumstances a longer period is justi- 
fied, the appointments for 2 years are made. 

"Of the 599 persons selected for Scientists' Pool in 1968, 338 
were appointed for one year only. However, a review of 
Pool Offtcers is done on their completion of 18 months 
stay in the Pool on the basis of their employment efforts, 
progress of work and their performance. 

"The Position as on 1-1-69 is indicated below :- 
I .  Persons. who complctcd 18 months stay in the Pcol. . . . . . . 48 

Among rhrm : 
2. Those under notice of tcrmination. . .  . . . . . . . . . . 20 
3. Those grantcd extension. . . . . . . . . . . . . . . 15  
4. Those appointed for a period of 2 years. . .  . . . . . . . . 1 1  
5. Cases under rcvicw. . .  . . . . . . . . . , . . . , 2 

(Para 2.44) 

"Letters are sent to the Pool Officers (who leave the Pool with- 
out furnishing adequate information regarding their subsequent 
employment) to supply necessary details. On two occasions : 

(i) during the period from November' 63 to January' 64. 
(ii) January, 1967 letters and forms were sent to all the Pool 

Officers who have left, for a study of their progress after 
leaving the Pool. In spite of these efforts, it has not been 
possible to get information regarding all those who have 
left. However, an analysis of the employment of Pool 
Officers as available on 1-7-1968 is given below : 

Ofpnhtions joined : Number 
--.-.- ---- ---- .......... 

Vnivcrtilics and othcr rnsrirut~rnr c f hiphcr c d ~ c a ~ i c n .  . .  . . . . . . !22 
Hoapi tals. . . . . . . . . . . . . . . . . 113 
CS.1.R. Orgunitat i(ms . . . . . . . . . . . . . . . . 147 
Othcr Rcscarch and E k W l i ~ ~ n ~ n t  O~prnirat ir 1:s . . . . . . . . 113 
mvt. and Scmi-Gwt. Orpaniwtions including B f c r x e  . . . , . . , . 1 62 
Idustry-Pubiiz Scc~cv . . . . . . . . . . . . . . 137 

. .  Industry-Privatc Scctor. . . . . . . . . . . . . . . %I 
Otbcn . . . . . . . . . . . . , . . . 2s 
Wmt abroad . . . , . . . . . . . . . . . . 110 
No lafurmat ion . . . . . . . . . . . . . . . . 737 
Died . . . , . . . . . . . . . . , . 6 

".--.. 
a64 

- -- 

"Analysis of vacancy notifications and requirements of varl~us 
o r ~ ~ s  ars bein made to study the ble requirements hr r speciolised personnel. h e s e  are pneraUy tter indios. of develop 
in$ requiromenta than the pattern of off-take from th Pool, because 



the recent employment of some persons may reduce employment 
prospects in specialized fields with limited opportunities." 

"It has so far been the policy to offer a placement in the Pool to 
persons with outstanding qualifications who wished to return to the 
country irrespective of immediate needs. Shortages in critical areas 
may not be reflected in the general pattern of requirement. The 
Advisory Committee for the Scientists' Pool which met on July 11, 
1967 was of the view "that highly qualified persons who have speda- 
lised in fields of special significance for which sufficient facilities are 
not available, may be provided with necessary facilities in selected 
places and teams of such persons built up." 

(Para 2.45) 

"The standards of selection have been under constant review. 
Persons who are not adequately qualified are not selected to the 
Pool, merely because they are unemployed. 

"Scientists leaving the Pool whether for taking up positions in 
India, or abroad, are not automatically taken back into the Pool. The 
cases are individually considered and a decision taken in the light 
of all the circumstances. 

"Many of the persons who come from abroad are in a position to 
go back to the same or similar positions abroad. Most of them desire 
to find suitable positions in the country. Therefore, their cases are 
considered and placement is offered in appropriate cases. 

"The number who left the Pool and went abroad within 3 months 
was only 6. 

"The implications of ban on Pool Officers going abroad within a 
specified period will be considered in detail by the Advisory Com- 
mittee for the Scientists' Pool at its next meeting." 

(Para 2.49) 
2.17. The Committee note that in the majority of cases, tenwe of 

Pwl  Ofiicers is now beiig fixed as one year only and that a review 
of the Oflbicers is done on the completion of 18 months stag in the 
Pool on the basis of their employment effort, progtess of work and 
their performance. The Cornmitt= suggest that the Council rhorrld 
carefully examine the case of each officer remaining in the Pod as 
soon as he completes nine months period so that a decieion about 
giving him further extension or dropping him from the Pool is taken 
before he completes 12 months' stay. 

2.18. The Cornmittw are perturbed to find that Government have 
no information about placement of as many as 737 OBticors out of 
2164 who hod joined the Pool, since its inception. This is indicative of 
tbs fact that the Council did not maintain a systematic follow-up of 
each Ofscer during tbe period of his stay in the Pool. The Cammlttee 
nad M l y  stress the importance of dntaining systamstic and em- 
temporahcaus record of prqpss  made by each Pool Weer to socure 
pkament so that tbiil vital m o d  is invariably available for purposes 
of review of policy. 



2.19. The Committee also suggest that tho Advisory Committee 
for Scientists' Pool should meet frequently in order to review the 
position in the light d experience and to lay down guidelines to m a t  
the changing requirements. 
P r ~ n t i t l ~ j  of Pziblicntions in excess of their reqtii.rements-Paragraph 

2.50-2.58 ( S .  Nos. 37 and 38 of Appendix VII) of 14th Report 
(Fourth Lok Sabha) 

2.20. In paragraphs 2.50-2.58, the Committee had commented upon 
the wastage that occurred in the printing of publications. In 
graphs 2.57 and 2.58, the Committee had made the following OC 
vations : 

"The Committee arc distressed to note that in spite of the 
hewy accumulation of unsold publications in the two 
institutions since 1963 (the peraentage of accumulation 
ran ed between 63 and 99 during 1963-65) as mentioned 
in t 8, e Audit para, indicating an avoidable waste of public 
funds, no effort was made by the CSSR to  analyse the 
reasons for it. It is only recently that, in pursuance of the 
recommendations contained in p a n s  4.361 and 4.362 of 41st 
Report (Third Lok Sabha) and ra 2.33 of 5th Report 
(Fourth Lok Sabha) of the ~ u b c  Accounts Committee. 
they have appointed two Expert Committees to examine 
the publication and pricing policies of the various institu- 
tions of the C.S.I.R. 

The Committee need hardly stress that the Expert 
Committees should conclude their deliberations early ao 
that the entire policy of printing by various institutions of 
the CSIR is placed on sound and realistic footin without 
undue delay. In the meantime, the CSIR shod  % implaas: 
on all the laboratories and Institutions under its control 
the need to observe the utmost economy in the printing of 
publications and to avoid further waste of the tuggen' 
money. At the same time the Committee would e the 
CSIR to make a sustained effort to dispose of the large 
number of unsold co ies which have accumulated with the 
institutions of the C 1 IR." 

2.21. In their rep1 dated the 1st March, 1969, the winistry of 
Education have state d : 

"Thc recommendation of the Committee has been noted. The 
expert Committees have met and their mllvnendati~~~s 
are bein finalized. The National Laboratories/Institutes 
of the C % IR have also been requested to take necessary 
action in the light of the above fec~rnmendation/obaenra- 
tbn of the PAC. vide CSIR letters No. 3/15/68-PU dated 
8.4.1968 and 10.5.1968 copies attached (Annexures III & 
W) ." 

X22. The Committee And that the instructions b u d  by the 
CS.1.R. tn pursuance of the above o b s a ~ a t i ~ ~ s  of tba PabHc A-ts 
Cornmittem stated inter-alin that 

(*rhs Public'Aetounts Committee bad observed that tbe C U  
rhould impress on dl tbe Laboratories and Institollas 



under its control the d to observe the utmost econmy 
in the printing 4f Publications and to avoid further warrte 
of the tax prayers' money. It is however, noticed wW1 
regret that in some cases no serious consideration seams to 
have been given to the above recommendation of the 
P.A.C." 

223. The Committee feel that the Director General of C.S.I.R. 
should be in a position to take dective action to eliminate wastage of 
public money on publications which serve little purpose. 

224, The Committee also desire that the Expert Commirtse 
appointed by the Council to examine the publications and pricing 
policy of the various institutions of the C.S.I.R. should complete their 
deliberations expeditiously. 

2.25 They have no doubt that the Expert Committee in finalisiry: 
tbir recommendations would keep in view the following observa- 
h made by the Public Accounts CcMunittee in their 34th Report 
(hd~ Ink Sabha) on Wasteful Exenditure on Government Publi- 
cations with a view to effecting all possible economy and obviate 
waste : 

u1.18: The Committee suggest that every Ministry or Depart- 
ment should make a careful and comprehensive review 
of the books, periodicals, brochures and other publications 
brought out by them fnnn time to time with a view to 
determining tbeir utility, public demand and sales pros- 
pects and in the light of that review make a careful assess- 
ment of the minimum number of copies which should be 
printed in each ease. The Committee feel that, except for 
publications of historical importance and continuing 
interest, it should be possible to determine the number 
of copies to be printed in each case in such a way that the 
stock is sold out before the publication becomes out of date 
or loses its utility." 

"1.20: Tbe Committee feel that one of the reasons for heavy 
accumulation of unsold publications is costly production 
and over-pricing. Tbe Committee, therefore, suggest that 
the pricing pdicy may be rationnlisod." 

"1.23: The Cammittes are of the view that all MiDirrtrias and 
Depufments shad8 nutr a cornprebenoive review of the 
quality d tbe p ~ b l k a t h s  bmught out 'by them from b e  
to time with a dew to decting impmemsnb  and inmm- 
img public demand for tbrrm. . . . !l'be Committee feel thrt 
tttb PUbjiCPfioD ef such jOUfillJl should be organiscd on 
commercial linea an far as possible." 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVEXNMENT 

Recommendation 
The Committee also desire that the failure and neagence on the 

part of the Drawing and Disbursing Officers to observe the prescrfbed 
Financial Rules should be viewed seriously by Government. Suitable 
inatructions should be issued to all the Drawing and Disbursing 
Ofacers in the Ministry of Education impressi upon them the 3 necessity of observing strictly the Financial R es prescribed for 
them and also making it clear to them that any failure on their part 
to observe the prescribed d e s  will entail disciplinary action. 
[Sl No. 2 (para 1.21) of Appendix VII to the P.A.C7s 14th Report 

(4th Lok Sabha)]. 
Action taken 

The failure and negligence on the part of the Drawing and Dis- 
bursing Officers have already been viewed seriously and the Drawin 
and Disbursing Officers have been charge-sheeted for neghgence at3 
laxity in supervision. Instructions have also been issued as desired 
b the Committee. A copy of the circular issued in this connection (60. F. 10-8/68-Vig.. dated the 18th April, 1968) is enclosed. 

Recornmenda tion 
The Committee note that the Ministry of Education have talten 

certain measures to avoid the recurrence of such cases in future. 
They find that it was primarily the nonobservance of the vlviops 
checks rescribed in the rules which led to misa ropriation in thb 
caw. l%e Committee hope that the Ministry of & ucation will take 
appropriate steps to ensure strict compliance of finandd rules by 
the Drawing and Disbursing Officers and all others concerned, 

[Sl. No. 3 (Para 1.22) of Appendix VII to the PAC's 14th Report 
(4th Lok Sabha). 

Action taken 
As stated against Sl. No. 2-Para No. 1.21, necessary instructioar in 

this regard have already been issued. 
[Ministry of Education OM F. 6-1/68Acc.II, dt. 26-9-68.] 

MINISTRY OF EDUCATION 
New Dellti, the 18th April. 1968 

No. F. 10-8/6&Vig. 
CIRCULAR 

Attention of all the Heads of Divisions in this Ministry is inviW 
to circular No. F. 1-3/6eEstt.T, dated the 28th December, 1964, a 
of which is enclosed for ready reference. As stated in the a 
~t is the responsibility of the Divisional Heads to make suss by 
wrlodicul checks thnt the Drawing and Disbursing Ol&oerr 

3: 



following the detailed procedures laid down in the Central Treasury 
Rules and the General Financial Rules. It should be i m p r d  
upon the Drawing and Disbursing Officers, that the P.A.C. have fn 
the case of defalcation of funds in the erstwhile E.R. Division of the 

of ScientiAc Research and Cultural Affairs, taken a S ~ O U B  
view o the failure and negligence on the part of the Drawing 6r 
Disbursing Ofacers to observe the rescribed financial rules and have 
desired that suitable instructions s ould be issued to all the Drawing 
and Disbursing Offlcers in the Ministry of Education about the 
necessity of observing strictly the Anancial rules prescribed for them 
and also making it clear to them that any failure on their pert to 
observe the prescribed rules will entail disciplinary action. 

2. As far as possible and practicable, experienced and seasoned 
omcers should, in future, be recommended to the Admn. Division for 
appointment as Drawing and Disbursing OWcers. In' case experi- 
enced personnel are not available at any time, the Drawing and 
Disbursing Officers, as and when they are appointed in future, should 
immediately after their appointment, be advised to get themselves 
acquainted with the Central Treasury Rules and the Financial Rules 
which are required to be observed by them. These rules are sum- 
marized in Chap. VI-"Cash and Accounts" at pages 253-282 of the 
"Notes on Financial Rules" (May, 1966 edition) issued by the Seem 
tariat T'rainin School and a note on "Duties and Responsibilities of 
a Head of 0 flf ce" issued by that School. Copies of these notes m y  
be obtained from the Sectt. Training School. The existing Drawing 
and Disbursing O5cers may also be advised to peruse these notes 
occasionally to revive their memories in re ard to their duties and 
responsibilities as Drawing and Disbursing 8ffieen Any lacuna or 
shortcomings pointed out by the local audit parties, which inspect the 
a h  every pear, should be rectifted as soon as the Local Audit submjt 
their rewrt. The defects, once pointed out by local Audit, should 
not be &owed 6 

The Committee 
should be insisted 

continue any longer. 
a/- 

Secretanj. 

RacommsnQtion 
feel tbat the submission of u t i h t i o n  cwtiflcatea 
ubon before releasinn further mts. However. 

in exceptional cases h e r e  a formal ut i lht ion cert'iflcate is likely td 
be delayed and a further grant is urgently n d e d ,  the granting 
authority should satrsfy itself that the previous grant has been ut 
ta the use for which it wss intended before sanctioning and au o- 
rising further grants 

tE 

(Sl. No. 8 (Para 1.82) Appendix VII to the 14th Report (4th Lotr 
Sabha) 1. 

Action taken 
The recomndatiaru nf the cummittce have been notad by the 

Akadcmi. 



Recommendation 
The Committee cannot but coluider it regrettable that a $ojcet 

initiated in 1955, with the expectation of completion in 195 , has 
remained incomplete till 1967. They are constrained to observe that 
the Ministry themselves are responsible for this delay as t h y  failed 
to exercise roper supervision over the execution of the project by 
the Sarnme f an. Initially when the project was e n t m  to the 
Sammelan in 1955, the Minist had not cared to verify whether the 
Sammelan had competent s t 2  to compile a dictionary. When the 

ial oflcer had expressed a view in 1957 that the staff engaged by 
t sl? e Sarnmelan on the work did not know even the fundamentals of 
the modern principles of lexicography, the Ministry should have 
satisfled themselves fully about the capacity of the Sammelan to 
pursue the project. The Committee regret to obsewe that the 
Ministry instead of assessing the Sammelan's capacity to complete 
the work gave further grants amounting to Rs 37,500 during the 
period from April, 1958 to February 1961 (Rs. 10,500 each in April, 
1958, December, 1959, and February, 1960 and Rs. 6,000 in February. 
19fjl). 

Again in 1961, on being informed by the Samrnelan that the 
manuscripts had been completed In all respects in the light of 
suggestions made by the Mmistry, the latter agreed to give further 
assistance of Rs. 1,38,650 to the Sammelan for printing the dictionary 
an out of this actually released Rs. 32.800/- as the first instalment in 
October, 1961. 

In 1963, the Sammelan informed the Ministry that the defects 
pointed out by them had actually not been removed and that the 
manuscripts required proper revision upon this the amount of 
Rs. 32,800 was get refunded only in January, 1964. The lVrinintFy 
have also stated that thev did not "entirely depend on the certi!lcate 
given by the Sammelan" and that their two officers carried out a 
sample check and found the manuscript to be 'generally satisfactory". 
The Committee are unable to understand as to how these two diver- 
gent gituations came to exist. They fcel that the Sammelan did not 
pFerent a c o m t  picture to the Ministry in 1961 and that the Ministry's 
ot8cxm did not carry out an effective work. 

Thb, Committee aiao suggest that, before entrustin such projects 

f E% to different or adsations in f utum, the Ministry of ucation b u l d  
satisfy tbernse ver that such organisations have adequate and co 
tent Nn to undertake such projects and that such Nd is a s  
employed on the project entrusted by Cotgcmment to them. 

[Serial Nos. 11, 12, 13 & 15 (paras 1.105 1.106, 1.107 and 1.109) 
Appcndfx Vn of fourteenth Report of Public Accounts Committee 
(198748) Fourth Lok Sabha). 

A& taken 
Thc oboematjam made by the PAC. in p a s  1.103 to 1.109 bow 

been noted sad resnedial measurea have been to avoid recurreace of 
such lrprww in iukrro 

AR arggarbd by the Camenittee in paro 1.109 of thrr rsport, 
n m r y  instructions have a h  been issued that h future befam 



sanctioning any financial assistance to Voluntary Organisatioas for 
such projects, suitable steps should be taken to ensure that the 
grantee institution has adequate and competent staff to undertake 
the project for which financial assistance has been sanctioned and 
that such staff is actually employed by them on the project. A copy 
of the Ministry's letter No. F.27468-H.1 dated the 15th November, 
1968 conveying these instructions to all concerned is enclosed. 

(NO. F. 27-4/68-H.1) 
[Ministry of Education OM. No. 6-l/ti&Acc.II Dt. 2.1.691 

GOVERNMENT OF INDIA 

MINISTRY OF EDUCATION 
New Delhi, dated the 15th N o v e m b e ~ ,  1968 

To 

Sir, 

their 

The Director, 
Central Hindi Directorate, 
New Delhi. 

I am directed to say that the Public Accounts Committee in 
Fourteenth Rewrt  relating to Appropriation Accounts (Civil), 

1- and Audit ~ h ~ o r t   id), 196j; d a t i n g  to the Ministry of 
Education, have made the following further observations in n-.gard 
to the blicatim of Sapt Bhasha Vishwakash by the Hindwtaai 
HiadI &ha, Hplerabad for which financial asshtance was gim by 
the Ministry of Education in 1956. 

"The Committee are constramed to observe that in spite of the 
comments of the Chief Minister of the erstwhie State of 
Hyderabad that the Sabha's proposals 'needed tloscr scru- 
tiny in consultation with the State Government', the 
Ministry did not think it proper to consult them on the 
ground that the State Governxnent was not required to 
&lance the project and entrusted hls work to an u 
tew body. Apart from this, #e Ministry did not % 
satisf themselves about the uaijty of the work done b 
the %bha befom releasing second and third ind.f 
ments". . . 

'The Comrmttee feel that had the Ministry shown vi&nce  
and examined expeditiously the portion of the manuscript 
submitted by the Sabha in February, 1957, at  least the 
amount advanced to the Sabha after February, 1937, would 
have been saved. The Committee suggest that in future, 
whlle cntruribng work or granting financial asxiassistrace ta 
such mnstitutions, the State Government should inwubbly 
be taken into confidence and should 9s far aa & be 
associated wrth the work. The State Gavarnmcnt ba3n(! 
nearer the scene can exercise rnorc effecfjve mb1 tban 
the Ministry at the Ccntrt~," 



"The Committee hope that  with the  revised policy of sanction- 
ing grants to  non-official-institutions like t h e  Hindustani 
Hindi Sabha, Hyderabad, such instances will not recur. 
They further hope that  the  Ministry will in future  s a t ~ s f y  
themselves fully as to  the  suitability of private institutions 
after consul t~ng the  relevant State Government before 
dec~ding to entrust any project to  them." 

In cwrnp11anc.v \vith thc dlrectlons given by thc Public AccrIunta 
Comm~t tee ,  ~t has becn d ic~ded  that  in future, whilc e n t r u s t ~ n g  work 
or g r a n t ~ n g  financlnl asslstancc to Vo1unt:rn~ Hindi Organisations for 
such projects. the Sta tc  Govcrnmrmt 5hould ~nvar lably  bc taken into 
confidence ad as far  as posslble assoc~ated t v ~ t h  the  work. Their 
ndvlce shoultl also be sought about the  suitabrllty of thc  mstitution 
and whether thev have adcquate resources and possess competent 
staff to csecutt! the projcct 

The) rt.tc.ipt o f  t h ~ l  Ic?tt*: may klndly b c s  ar knc,wlccIgod. 
Y+r\irs faithful!:.. 
L'tider Secrc.r:r. 

C ' o j ) ~ '  f \r ,vardcd 111 ;ill Branch offircar< and sections In the M ~ n l s t r ~  
for ~nformiition and futiirc gu~dancc  

:lEA (hIII,) I ,  AEX (3111,) I1 and AE.4 t S a n s k r ~ t ) .  The C h a ~ r m a n ,  
Comm~ssion for Sc~cntrfic anti Ttvhnlrnl Trchonoloqy. Sew Delhl. 

L ' d e r  Stcretnr?, 
Becommer~dation 

Tht. Committcc arc  constrained t o  obsen-e that !n s p t e  of the  
comments of this C h ~ c f  Min~ster  of t he  erst \vh~le St.jtc of Hydcrabac 
that the  Sabha's proposals' nwded  closer scrutiny in consultation 
wlth the  Stat{. Goscwlmc n t ,  the hlinlstr.. did not thlnk ~t proper to 
consult t h c m  on the i;.round that  the State Government was  not 
!cbqu~rc.d to finance thcb p r o j t ~ t  and tmtrustrd this work to  an un- 
rtn~rstcrcci body. hpjlrt from thls, the  SIlnlstl-y d ~ d  also satlsfy them- 
sclvcas about thv qu:illty of the lvork done by :he Srtbila before releas- 
~ r ~ g  the  hccond and third ~ns!nlrnents 

The Cornmittc*~ fuel that  had t!lc .\I:nlstsy shown s ~ g i l a n c e  and  
cbxamtncul cxywtchtrously thc  portinn of tht. manuscript siibmltted by 
the Snbha in E'ctruary. 1957, .it lcast tht* amount advanced to t h e  
Snbha uf1t.r Ftbbruary, 1957. \vould hn\*c \wen snvrd. The Cornm~ttee  
cuggcst th:lt In f l ~ t i i r c ~  whilc rwtruattni: nwrk or qrnnttng financial 
nss~stnncc trl huch institiittorls, thc  S t a ! ~  Govtwl!wnt should invari- 
;iblv bch t . ~ k t ~ l  into r )r~fidtwct. I c i  i f x  :IS poss~ble b 
.~ssr)c~atctl i v ~ t t r  thr* \vwk Thcb S!.t!c. ( ;cnx~rntwnt bcinc nearer thr 
wcnc c , ~  tsuc*rcl.st. rnorcb r*flc*ct!t.cb ~ t l r i t r ~ 4  f h m  f ! k b  AI~mstr'y at fhr 
< 'rn t rr 

' h a  C'ommi ttcv hope  ti^;^: tvit h !he rc\.1.;cd policy of rnnctionln; 
rants t o  non-ofllcjal tnstrtul~c>na 1ikt. tilt* Hlndirstani Hindi S b h s .  

Ilvcit-rabad, s w h  1nstancc.b ~ . l l !  ntlt recur Tht'v further hope that 
tl i t .  hiinistry ~ 1 1 1  In futurta s; i t isf~ f h t w s d ~ ~ c ~ s   full^ .is to the swt:~bi- 
' l l \ r .  o f  p1 i v i t t ~  ~ns t l t t l t~ jws  aflt-2- cct!i: dltlllt: t i:t, I c.ir.\ .rr:! S t d t c  C;ovtlr!'i- 
'hwt t x f u r ~ ~  dtwding €0 (~nf rus?  L1llv j \ ~ o p c t  f c b  t h m ,  

ISc~riral Nos I6 to 18 (p;m 1 121 to 1 123) Appendix VII nf 
~"ourtcuunt h Rt.port (F'o~irlh Ilok S ; i b h  ). 
' 1 I,SS,k$IJ 4 



Action taken 
The observations made by the Committee in  paras 1.121 to 1.123 

of the report have been noted and remedial measures to avoid such 
lapses in future have been taken. A cop of this Ministry's letter 
No. F. 27-4168-H.1 dated the 15th ~ o v e r n L r ,  1968 mnveying these 
instructions to all concerned is enclosed. 

(Ministry of Education O.M. No. 6-1/68-Acc.11, dated 3.2.69.) 
NO. F. 27-4/68-H.I. 
GOVERNMENT OF INDIA 

MINISTRY OF EDUCATION 
Xetc Dellu.  dntcd the 15th Notv.vnbcr. 1968 

To 
The Director, 
Central Hindi Directorate. 
New Delhi. 

Sir. 
I am directed to say that the Public Accounts Cammittec in 

their Fourteenth Report relating to Appropriation Accounts (Civil), 
196566 and Audit Report (Civil), 1967, relating to the Ministq of 
Education, have made the follou.ing further observations relating tc) 
the publication of the Hindi-English Dictionary Project entrusted to 
the Hindi Sahitya Sammelan, Allahabad u i t h  Central Assistance :- 

"The Committee hope that the Ministry will now maintain 
close liaison with the Sarmnelan and exercise adequate 
supervision over the project in order to ensure that the 
text is revised and printed as early as possible. They 
would like to be informed of the date of the completion 
and issue of the dictionary." 

"The Committee also suggest that, before entrusting such 
projects to different organisat~ons In future, thcb Mmistry 
of Education should satisfy themselves that such organi- 
sations have adequate and competent staff to undertake 
such projects and that such staff is actually employed on 
the proyxts entrusted bv Gowrnment to them." 

In compliance with the dircct~ons given by the Public Accounts 
Cmnmittee in re ard to the completion of the Hindi-English Dictionary 
by the Hindi Sa fi itya Sammelan. I am to request that a srnior amcer 
of the Directorate should be rnadc responsible for exercising constant 
supervision over t h ~  project and hc should take  such steps as arc 
ncccssary to cnsurtl the revision rrf the manuscript of thv dictionary 
b\. !he 30th Srrvcmbcr, 1968 at thr. latest If the Sammrlan  show any 
slsckness in t h ~ s  behalf, they shoi~ld bC' told categorically that if  
t h q  do not complete the work of the revision of the manuscript of 
the dictionary hy thc aforesaid date,  they will render themselves 
liable to refund thc cntire amount of the $rant given by the Govern- 
ment of Indla for the compilation of thc d~ctionary. Immediate steps 
should also bc taken for t h r  printing and publication of the dlctionarv 
in consideration with the Sammelan and a target date for the publj- 
catlon of the dictianarv fixed in conintltation with thrm and the 
same intimated to th:.i Miniatr?. 



I am further to request that in future, before recommending any 
prpposal for Anancial assistance to Voluntary Hindi Organisations 
and other academic bodies for compilation of dictionaries, such 
institutions should be physically inspected by the Directorate to 
ensure that the institution concerned has adequate and competent 
staff to undertake the project. While forwarding such proposals to 
this Ministry for financial assistance, a certificate to the effect that 
the institution has adequate and com tent staff tc~ undertake the 
project should be furnished. After t /? e project has been approved 
by the Government of India, it shall also be the d u t ~  of the Central 
Hindi Directorate to ensure that such staff is actually employed by 
the institution for the execution of the project. 

Thch receipt of this lettcr may kindly be acknowledged. 

Yours faithfully, 
N. .S. BHATNAGAR 

Under Secretan! 

Cop'  fonvarded to the Chairman, Commission for Scientific and 
Technical Terminology for informati011 and guidance. Similar action 
should be taken by the Commission while sanctioning grants to 
Voluntary Organisations for production of standard books of Univer- 
slty lcl~ei. 

Cop also forwarded to .%EL4 (MIL) ( I ) ,  AEA(MIL) (11) and 
AM ( & d t ) .  

Copy to all Branch Officers and Section in the Ministry for 
information and future guidance. 

K. S. BHATNAGAR 
Under Secretary. 

'I'hcb Committct* ;\sc. lwrturtxd to notth th.3; 111 t h ~ s  c,iw an 
cducat~onal inst~tiitlon vbtaltwd a loan of Rs. 90,000 from the Ministry 
of Education for a hostel bulldlng, a major p r t l o n  of w h ~ c h  had 
dready been constructed before the loan was applied for. The 
Chmmittw take a very wrloiu v ~ c w  of this attempt of an educational 
i~lst~tution to obtain a loat1 on t h ~  basis of false information. They 
\<,odd stress that thc RI1111st1.y should try to ir~stll a greater sense of 
r t~~pmsibi l i t  y In thusc 1.r.h~ manage educational institutions irnpartmg 
~.titrcatmn to the younger gcncration so that they function in an 
~'utmplury manner. For t h s  purpose the Committee emphasise that 
\wh qucstioneble acti\*~tlcs i n  cducation.tl institutions should be 
( *  ~ ~ i w d  with n Arm hand 

[SI No. 24 (Para 1.58) 01  A p p n d ~ s  VII to the 14th Report (4th 
I ~ ( l k  Sabhe) 1. 

Action taken 
.is already n o w  by the Public Accounts Committee in para 1.151 

of thr Report, the rocedure far release of the loans has since boen 
r C \ ' ~ < i ~ l .  as in the sc \ erne of the Third Fiw Year Plan period. a copy 



of which is enclosed, under which the  loans a r e  released not  direct to  
the  institutions as heretofore, but through t h e  respective State 
Governments with a view to ensuring proper utilization of t h e  loans. 

Recommendation 
The Committee hope that, with the  revised procedure for giving 

financial assistance to educational institutions through the  State 
Governments as outlined by the  Ministry's representative during 
evidence, such cases will not recur. 

[Sl. No. 25 (Para 1.59) of Appendix VII to the  14th Report (4th 
Lok Sabha)]. 

Action taken 
As painted out in the reply to Serial S o .  24 ante, adequate safe- 

guards have been provided as in arn 9 of the scheme for the Third Y Five Year Plan period (a copy o which is attached) to cnsure that 
the  applicant colleges have the  capacity to repay the loan. that they 
have the  powers to raise the loan and to offer sufficient security. 
tha t  their record in repalment  of the past loans is satisfactory, etc. 

(Min i s tn  of Educatlon O.M. No. 6-1 '68 -Acc.II, dt. 30.11.68) 

GOVERNMENT OF INDIA 
XIIXISTRY OF EDUCATION 

S e w  De1.111-1, the 16th Augtist. 1966 
KO. 22-22 '65-U.5. 
To 

The Secretary (Educatlon Department) ,  
(All State ,Union Terntory Governments) 

SCBJKT . Scheme o f  subsidtl t n t r n r d s  ~ t l t t w w  c h n r q ~ d  on loans for  
cuustnrction of fmstels b!/ educatonal rnst~tutions. 

Sir. 
I am directed to say that  the  Fourth Flnancc Commission in 

~ t s  Report has madc it clear that  In ~ t s  schcmc of Devolution of 
Central Revenues effective from 1966-67, ~t has ;~ssumcd d~scontmu-  
ance of all non-Plan grants to thc State Go~w-nmcnts  rxccpt for a 
few items spwificd in paragraph 115 of the Rrport. In estimating 
thc~ Stat(%' I ! : ih~ l i t l~~  tc)vards pavment of : n t ~ w \ t  OR lolns Given I)!. 
the Central Government, the  C u m m i s w ~ n  hnvc also taken into 
account t h c  l i  rb~llt\. a t  full rntcs not onlv in rcspcct of loans that  
mov he outst:indinq at the rnd of 1965-66 but also t h a w  which mny 
hc :i(iviinccd during thr. Fourth Plan tnariotl The Commision hnvc* 
takr n ~nto ;iccount :dl the ant!~.lpi~tchd Itcms c t f  cxpcndlturt. of tlw 
St:itra G;,vernrnpntr.. whch ~ h o u l d  be dwrncyl to ~nc iudc  paymcnt c ~ i  
subs cirts to the* r.duc.:itvm (1 ~ris t r tu!~c~n~;  a l w  towards ~ntcrrast pay- 
sblc on th r  Irnns rc.c-c!tw.i by them, in accorrlancca with the schrme nf 
subsrdg towards ~ntctt-st  chnrryd on loans for construction of hostels 
by these ~ n s t ~ t u t ~ o n s .  As such, it has k e n  decided that with cffc?ct 
from 1st A p r ~ l ,  1966 no separatc subsidy will be payable t o  Stat@ 
G ~ ~ e m m e n t s  by this Mirlistry under the above ~ h m e .  



2. However, under para lO(3) of this Ministry's O.M. No. 10-23/ 
GO-U.5 dated the 9th December, 1961 the State Governments are free 
lo sanction waiver of interest charges in  respect of any college in any 
])articular financial year aftcbr takinq into account the financial 
c:apacity of the college concerned. The State Governments are, 
tilereforo, free to give subsidies to these educational institutions equal 
t o  the interest charged. In substance, therefore, there is no change 
111 the existing provision and the State Governments may continue to 
provide for subsidies to t h c w  inst~tutions, except that the payment 
1)f separate subsidy to State Governments in this regard by this 
Ministry is discontinued, as this has been taken care of in the Finance 
C'nmmission's award. 

Yours faithfully, 
Sd.'- 

Assistant Educational Ad~.iset 
Circulated to all State1U.T. Govts. in 

A%-VEXURE 
MINISTRY OF EDUCATION 

Letter KO. 10-23/60-U.5. dt. 9.12.1!361. 
'!'irird F11.e Yeat Plan-Scheme for Loam to Affiliated and Constituent 

Colleges for construction of Hostels 
1 Introduction 

In  t ! ~ t  S w m d  Fi1.e Ycar Plan of educational development, the 
i ;a-crn:v.c:nf ( f I n d ~ a  had lnrludeci a scheme for <rant of loans to (i) 
~ ' ~ ~ l l c , ~ c  , t i i l i t ~ t c ~ i  to Ln:~:crs.t:cs cst.iblished b:. lalv In Inri~a; ( ~ i )  
! Sc!;ools. 11 ,:rhci Scm)~?dasy Schools. includ~ng ~nultipurpose 

bchooll: 'Tt1:ichr~r 'I'!.,l~ni~:j: ins:!t1,t o : ~ .  , 1:tl ( ! ! , I  ;:~s:i:ut.onj c.)ncdrn- 
'11; i: I , ib . \ ~ i t l  SociLli E ' J L ~ c  i;,~)!:, ! \ ;.l.,~.st in t h t b  c~v.s:r:lctlun ( ~ i  hostels , ' , e 3  . . i I !  C :  : . . i t . t ~ t i ~ ~  r r t o  lY:lpro\.e the living 

i t  : : ; . I r ! : b  i t : c  ? tn losphc~~  
'.',:'I c . t T c ~  t fr: m i!) ! ) - t i  1 i'!q.>:cnl E l ,c,,tion ?'r,i:nini; Institutions 
~*rv ,tlso brought i t  i t t ? : ~  t hc  p:r\wb\v id thls scht.rne 

YI"wrc  W i t s  no s c p i ~ r a t ~  schtwtl of loans for arlihatcci co!lezcs 
I tht. S-ccmd Plan  w r ~ t 4 .  ihr in:  t he  course of thc  Secund Plan. 

t:n~vcrsity Grants C t t n ~ : ~ ~ . s s ! o n  nss,lrntd !rlcrensng r c s p n s i b ~ l i t y  
r t i  not only U n ~ v e r s ~ t ~ r s .  but also .I large number of 
9111iited colleges w h ~ h  ~ D V C  tw'~r1 ~ C C O ~ I I S ~ J  by the Comrn~ssion for 
+r purpose of grrtntlng fir~anrlnl assistance to them. The provision 
f ;rdtquate htxtel fac~litws for students 1s an e s smt~a l  educattonal 
*t~\ ' i ty ,  rind has u d ~ r w t  besnnp both on mamtmn~ng s tandads  of 

ducatton and in cmatlng ij sultablc acadt*mic atmosphere and in 
:tst~lllng dlsclplinc into stucknts The Un1verslty Grants Commis- 
.on thcscfort-, dtwdcd t r ,  ttswst ttw nffilin!txi collt~ges In bullding 
)str.ls rind Inid down dtatn~lcd nornu and standards to be foliowed 

. i  p1qw-m 7 plans for frostel.4 The Conmiss!on agreed to take 
c ( i : l b  lor $e corutructlon of hostel buildings on the basts of 5096 
> I  ?,iw'., c~llcgcls ~ n d  7 5 5  f t ,r  Wonwrl's Coliegcs subject to certain 
' c ! ~ ~ r g s  11s t l n ~ v t * r s i t ~  C;r;uits Cotnnussion's stinre the balnnce being 

I 4.t by the ColIc.ges: tlwnlst4vt~s wthcr out c j f  their own resources or 
grants f mrn the Sta tc  Go\*rrntuents concucrrwd. 



the affiliated colleges have not found it possible to raise their shPre 
of the cost of the scheme either directly or through assistance obtained 
from State Governments In o d e r  to meet the requirements of such 
colleges, the Government of India have decided to include a modest 
scheme for loans for the construction of hostels with a total allocation 
of Rs. 40.0 lakhs in the Third F'ive Year Plan. 

4. Barrine the colleges belo ==3 to the undermentioned cate- 
gories, all co leges which are aPBliat to, or are constituent members 
of the Universities. shall be eligible for assistance under this scheme: - 

(1) Teacher Training Colleges; 
(2) Physical Training Colleges; 
(3) Engineering and Technical Colleges; 
(4) Medical Colleges; 
(5) Agricultural Colleges; and 
(6) Any other types of professional colleges. 

The colleges that receive assistance from the University Grants 
Commission for the construction of hostcls shall not be considered 
for  grant of loans under this scheme. In mcludlng this scheme in 
the Third Plan. the mtcntion is to sup lement the scheme of the 
University Grants Commission under w i'l ich grants are payable to 
the affiliated colleges and will be implemented only to the extent 
that the colleges are unable to r a m ,  either from within their own 
resources or t h o u g h  grant-in-aid from thc State Governments con- 
cerned, matchlng contribution for a hostel building. "The m i m u m  
amount of loan payable to a single college under this scheme shall 
not exceed Rs. 2 0  lakbs. 

III Financhi Allocation 
5. As stated in paragra h 3 above, a sum of Rs. 40.0 lakhs has 

been earmarked for the sc 5 erne in the Third Plan. Assurnin that ! some mlieges may require less than Rs. 2.0 lakhs for a hostel, i may 
be possible to assist about 25 to 30 colleges in all during the thW 
Plan period under this scheme. It is, therefore, essential that the 
State Government should encoura e as many colleges as possible to 
apply to the Unwersity Grants 8 o m w n  for a grant for the 
construction of hostels buildings, and also assist them, whmever 
necessary, In the form of a grant-in-aid to cover the matching 
contribution. 

In recommendin applications for loam to the Central Gottcm- 
rnent under t h s  scaerne, the State Governmrnt .h.ll d f~  wt 
the college concerned has not received or applied for any RrUIt 
from the University Grants Commhwian for the m e  purpclee. 
stating the reasons why it does not pro to do w> and the c h u m -  
tances in which it is not pomible for tR" e State Government to .rdst 
the college in raising its share of the cast of construction of the 
hostel building. 



IV. Procedure 
6. Applications for financial assistance under this scheme shall 

be submitted by the eligible institutions to the State Governments 
concerned. All loans will be advanced to the State Government 
who shall reloan the amount to the individual colleges after obtain- 

suitable securit and guarantee regarding repayment. For 
co leges situated in &e Union Territories other than Delhi, applica- inf 
tions will be submitted to the Local Administration concerned, but, 
in the case, the loans will be advanced to the colleges direct on the 
recommendations of the Local Administration. In the case of Delhi 
Colleges, applications will be submitted through the University 
Grants Commission. It shall be the duty of the State Government/ 
Local A&ninistrat~on/University Grants Cornrnlssion to ensure that 
the loan instalments as well as interest charges are pard on the due 
dates by the colleges concerned in each financial year. The loan 
shall be sanctioned only after obtaining a certificate from the 
University Grants Commiss~on that the college concerned has not 
received a grant from and/or has not submitted a request W the 
Commission for the same purpose. 

7. Each State &vernment/Local Adrninistration/University 
Grants Comrnisslot~ shall recommend to the Central Government 
the names of not more than two  d l e g c s  for assistance under this 
schetnc. In vku .  of the l~mitcd allocation for this scheme, all the 
appl~catlons rt.ct.lvcd shall be reglstcred in the Union Ministry of 
Educnt~w and loans shall be advanced in each financial year, subject 
t o  thc  nv;illabtlitv of  funds In that year. It will not be possible to 
lllcct the  demands from all the Stiltes, etc. in anv single financial 
year. IVlr11c evwy cffwt will be r:~ade to meet the pressing needs 
of any particulnr college as early as possible, the proposals received 
hhall t)c cnnsidered and financial assistance provided some time in 
thc coursc of the Third Plan period ~f funds fnr that purpose arc 
:ivatlable 

8. Thc fdlouing prc~ctviurc sha l l  ?w f t~; io\ \ td in =nettoning loans 
under t h ~ s  scheme : - 

( 1 )  Except for collegcs slt~ratcd in the Union Territories, all 
loans shall be advanced to the State Governments 
concerr~cd on thc basis c t f  !bar recommendations. sub'ect 
to the nvnilability of funds in rach financial year and in 
the order of priority indicated by each State; 

( 1 1 )  Each State Government will be required to include a 
suteble proviston in t h e ~ r  own bud et for making advances 

Government; and 
4 to collcges within the amount a1 ocated by the Central 

liii) For collegcs located in the Union Territories, the loans 
shall be advanced by the Central Government to them 
direct on the rtvlommendatlons af the Local Administratiaas 
mnccrncLd/Univensity Grirnts Commission (in the awe of 
h l h i  Colleges), and in the order of priority indicated by 
latter, subject to the mailability of funds in each finuldal 
year. 



! I .  Before rccnmmrnding applications for grant of loans undcr this 
scheme, the Stntr. G o ~ t v n m c n t s  'Locnl :\dministrations University 
Grants Cornmisslcm shall esnminc tlic requests from colleges in the  
11ght of the principles and considerations set forth below :~nd furnish 
n certificate to tlw Central C;o\'rrnmtnt to thc cffect that  the  Sta te  
Govc~mrnent ctc :>re s:~t!sfi~d : ~ b u t ~ t  tht. finnncrtl position of thc 
college and its capacity to r c p y  thc loan with interest, both from 
legdl and finnnclal p>:nts of \w\r. 

(1) It shall be enstired that the college concerned has  the  
capacity under its Constitutic.)n and hlcmorandt~m of 
Association to raise and borro\v moncy and to plcdgc its 
assets as security for the rrbtum of :noncy. 

(2)  Profit and loss (or inconle and cbxpcnditurc) accoirnts f t v  
the last 3 years. 



(10) i t  shall be ensured that as f a r  as possible. the scheme for 
~vhich the loan is given is self-financing and does not throw 
an additional burden on the general income of the institu- 
tion c.g. in the case of college hostels rcnts pmposecl are 
adcquatc. 

1'1--Conditions of grant of loans 
10. All loans sanctioncd under this scheme shall b~ siibjcct to the 

follokv~nt: ccmditions : - 
(1 )  Thc maximum amount of loan t c b  be sanctloncd to a 

~ ) a r t ~ c ~ ~ l n r  college will  not, as a rule, be more than Rs. 2 
lakhs. Loans may bc paid in ful l  or in instalments, a s  the 
Central Chvernment may decide. 

( 2 )  'I'hr loan shall bear interest at the  borrowing rate of the 
Central G o ~ w n m c n t  pretValcnt a t  the time the loan is 
s;inctioned. 



(7) The head of the college shall ensure that hostel buildings 
are thrown open to ins tion by the oPRcers of the State 
P.W.D. or of the C.P. up" .D. or any other oficers designated 
for the purpose by the Celltral or State Government or 
University Grants Commission both during the period of 
their construction as well as after the construction is 
completed. It  shall be the duty of the head of the college 
to carry out any instructions which may be issued in this 
behalf by the Central Government or the State Government 
or the University Grants Commission as the case may be. 

(8) The College shall ensure the execution by a person duly 
authorised in this behalf of an adequately stamped bond 
in favour of the State Government concerned for the repay- 
ment of the moneys advanced and for the observance of 
these conditions. In the case of a College in a Union 
Territory, the bond in question shall be executed in favour 
of the Central Government and it shall be the duty of the 
authorities sanctioning the loan to ensure that the bond is 
adequately stamped, and otherwise valid and effective. 

(9) A clause shall be inserted in the Agreement enabling 
Central or State Government or the University Grants 
Commission a t  any time to call for the accorrnts of the 
applicant relating to any accounting year with power to 
depute an officer, especially authorised for the purpose, to 
inspect the applicant's books if necessary. 

(10) A certificate shall also he furnished at the time of appli- 
cation that a site for the construction of a hostel has been 
acquired by the college concerned. No loan shall be 
sanctioned unless a site has already been acquired. 

(11) The buildings shall be completed as soon as ~ C J S S ~ ~ ~ P  and 
in any case not later than the close of the financial ycaF 
following the one in which the first instalment of the loan 
is disbursed to the institution unless special extension is 
granted by the Government of India. 

(12) After completion of the buildings, the State Government/ 
or the College shall furnish to the Central Government 
copies of the following documents : - 
(a) A certificate from State PWD to the effect that the 

buildings have been completed in accordance with the 
approved plans and estimates; and 

( b )  A statement of expenditure incurred on the construc- 
tion of buildings, duly audited by the authorised 
a udibrs. 

(13) Any u t portion of the loan shall be refunded to the 
Central T'= crvernment at once. 



Application for Loan under the Central Scheme of Loans to S M e  
Governments for construction of Hostels for Afiliated and 
Constituent Colleges under Third Five Year Plan 

From 

To 
The Secretar to the Government of India, 

New Delhi. 
L Mi.nis.try of ucation, 

Through : The Secreta to the Government of 7 Deparrnent o 
or 

The Secretary, 
University Grants Commission, New Delhi. 

SUBJECT :-Loans under the Central Scheme of Lonns for construction 
of hostels. 

Sir, 
I submit herewith an application for the grant of a loan for the 

construction of a hostel. I certify that I have read the scheme and 
I undertake to abide by its provisions. On behalf of the management, 
I further agree to the following conditions :- 

(1) The accounts of the hostel building will be maintained 
properly and separately. These will be open to check by 
an Officer deputed by the Government of India or the State 
Government or the University Grants Commission. These 
will also be subject to a test check by the Comptroller and 
Auditor General of India at his discretion; 

(2) If the Central Government or the State Government or 
the University Grants Commission has reason to believe 
that the loan is not being utilised for the purpose for which 
it has been advanced, the Government of India may stop 

ymcnt of further instalments of the loan and will be pw to recover the amount already advanced in such 
manner as it may deem appropriate; 

(3) The college will exercise reasonable economy in the 
expenditure on construction of the hostel; 

(4) The hostel building will be completed not later than the 
colse of the financial year following the one in which the 
Arst instalment of the loan is disbursed, unless s p e d  
extension is granted by the Gcvenunent of India; 

(5) No change in the plan of the buildi will be made without the rppnwal ~f the Government of 1 ndla; 



PART 11 
Reconrinendation o the State Goverr~metrt/LocaE Administration/ 

d ive r s i t y  Grants Comrnissh  
The application from 

is forwarded duly reconlmended to the Ministry of Education, 
Government of India. with the following comments:- 

(i) That a senior officer of the I)epartment/ 
Cornmisson has v~sited the college and a copy of his report 
is attached: 

(ii) That the application has been exanlined and that it is 
found to be covered under the scheme; 

(iii) that the project for which the application is k i n g  recom- 
mended is absolutely essential for the development/ 
expansion of the College in the field of education for the 
following reasons : 

-- - - -- - - -- . - -- 
-- - - -- - -- - -- ----- - - - -- - 

(iv) That its work has been reported as satisfactory during the 
last three years; 

(17) That the College is not run for profit to any indimdual or a 
body of indi~lduals;  

(\i)   hat the college does not charge capitation o r  other similar 
fees from students of other States; 

(vii) That the land for the construction of building is available; 
(viii) That the accomnodat~on proposed to be constructed and 

rates of the proposed construction conform to the standards 
laid down by the State Governrnent/University Grants 
Commission; 

( ix)  That assistance has/has not been given by the Statc Govern- 
mentXniversitv Grants Commission. In the former case, 
details of assstance sanctioned d u r ~ n g  the last five years 
for the urpose may be given. If assistance has not been 
providecfbv the Uni~~ersi ty  Grants Commission for a hostel 
building, the reasons why the College docs not propow !A) 
apply for ass~stance to the Commission as well as thr  
reasons why the State Government is not in a position to 
sanctlon the rnakhing grants may be Indicated 
-. - - . - 

( s )  That the College hasfhas not the capaclty undt.1 its consti- 
tutlon and hlernorandum of Association to r a s e  and 
borrow m o n w  and to pledqe its assets as sccuritp for the 
return of rnoncy: 

f sib That thc Cl-dlege is, 1s not in a sound financia) position to 
enable ~t to repay loan with interest charges w~thin  ttw 
stipulated period: 

(xij) That the security offcrccl bv the College has bwn  pmperly 
investigated by an independent valuetlon, if necessary, and 
its value is atlcnst :1:1 1 3% above t h e  amount of thc loan 
recommended; 

(xiii) That the balance expenditure will he met by thc College/ 
State Gwernmcnt as the case may be. 



2. The State Gavrenment/Local Adrninistration/University Grants 
Commission recommend that a loan of Rs. may be sanctioned 
by the Ministry of Education. 

(Signature) 

(Designation) 
(Office Stamp) 

Recommendation 
The Committee also commend the suggestion that the Pool 

scientists should bc asked to route their applications for placement 
through the CSIR. If there is likely to be any procedural delay, 
applicants should be asked to endorse a copy of the application 
simultaneously to the CSIR so that the CSIR are kept concurrently 
informed of the efforts being made by the scientists to secure regular 
placement. 

(Sl. No. 33-Appendix VII-para 2.46 of the 14th Report 4th Lok 
Sabha) . 

Action taken 

The above procedure is already being followed. All Pool Officers 
arc being requested to keep the CSIR informed of all applications 
for jobs made by them. 

In the s is  monhly progress reports of Pool Officers (Annexure-I) 
under items 9, 10 and 11 the Pool Officers are to indicate the post5 
applicd for, the posts to  which they were called for interview on the  
mommenda t~on  of t h e  CSIR and anv other efforts made by them to 
find n regular posltlon Thus t h e  ~$11'1 is informed of all the appli- 
cations for jobs, made by the Pool Officers. But when they leave the 
Pool. sornc of hem do not a1wa.s irlt~mate the particular post they 
hay(, ac.ccptcd. in spite of rcqucst. Pool OEeers are free to negotiate 
fo! ;in! sui tablc job. even \v~thout fornlnl application. 

[CSIH 0 :$I So 3 IS 68-PCT Dated 1st March. 19691. 

Thct Cummittec ~ v o u l d  llkta to draw attcntion to the fact that, out 
(PI ti50 sclcntjsts worklrig as o n  30th June. 1966, 228 belonged to the 
field of medicmc. As rcpards thv  absorption of these 228, the Com- 
nlittce suggest that a systerni-it~r' and earnest effort should be made 
to tind them placenwnt 111 t h t .  h1~ltl.1 and family planning prug- 
ramrncs of Government and in the Army Medical Corps so as to 
reduce the burden on the Pool 

As regards engineering scwntists. the Committw feel that effort 
should be madr for their early absorption. They would particularly 
stress that the scov for absorbing them in the Ministry of Defence 
" * -. - - 



(Research and Development Programme) and in the  Public under- 
takings should be fully explored. 
[Sl. No. 34-35-Appnedis VII-Paras 2.47 & 2.48 of the 14th Report--4th 

Lok Sabha]. 

Action taken 
Particulars of medical and engineering scientists selected to the 

Pool arc being regularly sent to thc above mentioned organisations 
Suitable persons are also recommended for vacancies notified from 
time to time. In  addition, particulars of Pool Oficers arc periodically 
referred to them for special cons~deratlon. Out of 228 Medical Pool 
Officers w o r h n g  as on 30-6-66 only 4 Pool Officers arc still continu- 
ing. Of those who left, 175 were absorbed in regular jobs 2nd in 49 
cases, services x c r c  termlnntcd. 

A Statement showing the number of candidates referred to various 
organisations for employment during the period from 1st July. 1967 
to  30th June.  1968 is enclosed (Page). 

[CSIR 0.31. XO. 3 15 68-PU Datcd 1st l l a r ~ h ,  l969i. 

Recommendation 
The Committee need hardly emphasisc that t h c  Sc~cntlsts  Pool 

should not be allowed to be treated as n refugc from iincmploymen: 
particularly for those who are  not adcquatcly qualified and therc- 
fore not likely to find placement. 

The Committee suggest that scientists who lr:iivc the Pool once 
should not be taken back as a matter of course. The Commlttcc a lw 
deprecate the practice of allowing scientists to  join the Pool during 
their vacation because that hardly appears to s c r w  any national pur- 
pose. 
[Sl. KO. 3LAppendix VII-Para ?.-I!# u i  !hc 14th Rcport--4th 

Lxlk Sabha]. 

Action tnken 
The standards of sclcction have been u n d t ~ r  const,i:~t re\-iew. 

Pcrsfms who a re  not adequately qua1liic.d arc no! wl t~ ' ic . . i  t o  the Pool. 
rr.erc.!: tjecausc they arc unemployed. 

Sc:cntists leaving the  Pool whether for t a k ~ n g  up poslttons In 
India, or abroad, arc  not automatically tnken back into t h ~  Pool. Thv 
cases :!re indlr*ldurliy consickred and a drcision talien rn the light of 
all the c~rcurnstances. 

Y - i , , : .  of thi. persms who  csmc from abroad arc In i 1  p o s ~ t ~ o n  to go 
hack to tiii !,::me or similar poslt~ons abroad Most of ttwm d w r c  ta 
!lnd sui:ablc. posrtions in the  country Thcrcfortl, t h c ~ r  caws arc con- 
.~l i t .rcti  and placement is ofrered in  appropriiitc cn-ws, 

c- 
I h e  nurnbcr who left the I'ortl i d  tvcnt abroad \c.ith111 :I months 

was only 6, 



The implications of ban on Pool Officers going abroad within a 
specified period will be considered in  detail by the Advisory Com- 
mittee for the Scientists' Pool at its hext meeting. 

[CSIR O.M. No. 3/15/6&PU Dated 1st March, 19691 
Recommendation 

The Committee are distressed to note that in spite of the heavy 
accumulation of unsold publications in the two institutions since 
1963 (the percentage of accumulation ranged between 63 and 99 
during 1963-65) as mentioned in the Audit para, indicating an avoid- 
able waste of public funds, no eRort was made by the CSTR to ana- 
lyse the reasons for it. I t  is only recently that, in pursuance of the 
recommendations contained in paras 4.361 and 4.362 uf 41% Report 
(Third Lok Sabha) and para 2.33 of 5th Report (Fourth Lok Sabha) 
of the Public Accounts Committee, they have appointed two Expert 
Committees to examine the publication and pric-ing policies of the 
t*arious institutions of the C.S.I.R. 

The Committee need hardly stress that the Expert Commitlens 
should conclude their deliberations earlv so that the entire policy oi 
printing by various institutions of the CSXR is placed on sound and 
realistic footing without undue delay. In the meantime, the CSIR 
should impress on all the laboratories and Institutions under its con- 
trol the need to observe the utmost economy in the printing of publi- 
cations and to avoid further waste of the tax payers' money. At the 
same time the Committee would like the CSIR to make a sudained 
effort to dispose of the large number of unsold copies which have 
accumulated with the institutions of the CSIR. 

1.51. No. 37 6. 38-.4pjxandis VII-Paras 2.57 an 2.58 of 14th Report- 
4th Lok Sabha] 

Action taken 
The recommendation of the Committw has been noted. The 

Expert Committees have met and t h e ~ r  recommendations are being 
finalized. The National Lnboratorics Inst~tutes  of the CSIR have also 
Itwn rcqucstcd to take necessary action in the llght of the above 
ri~amrncndatmn nbserv;ition of the PAC, ridr CSTR Icttcrs No 
:1/15/6&PU dated 8-5-63 and 10-S-1968 copies attached (Annexures 
I11 & IV). 

(CSIR 0.M. KO. 3 15,/&3-PU Dated 1st March. 19693 
Recummendation 

40. Thc Committee also fee1 that the Unlverslties State Govern- 
rnentg who spansor grunts for colleges should in equity take some res- 
~mnaibility for ensuring that monev is properly utilised and that the 
rcqdslk progress reports and the completion certificates are sub- 
mitted in time to the Univtbrsitv Grants Comnussion. The Committee 
wuld .  therefore, like the hIinistry to examine this u s p t  further in 
r'ansultatlon with the State Governmcnts/University Grants Com- 
mission to evolve o suitable warking arrangement. 
1.31 Us,@& 



41. From the information furnished by the  University Grant.; 
Commission. the  Conin~ittce note that  thcrc were as many as half n 
dozen cases of fu~mishing false certificates which have come to notice 
so far. The Comrnittcc take a sermus view of the furnishing of false 
certificates by ~dtlc:itionnl ins t i t~~ t ions  The Committee would likr 
the Unl\vrs~ty C ; I . ~ I I ~ ~ S  Commission to take stringent action in all those 
cases u?hr.: c .  I , l l > ~ '  wr t  lficatcs have becn given by educational insti- 
tutions T k  Committc~c also feel that thr progress reports receivcd 
from ~ ~ d u c ; ~ t l o ~ ~ n l  inst~tutions recarding thc constr~lction of buildings 
need t r ,  c\t : ln~~ncd nmrc CI-iticnlly 

4 5  Thc Comm~ttec  also hopi* that, u . ~ t h  the prcscnt proccdurl- 
cvolvcd In:. u-ntchinc the prop-css of projcct. finnnccd by t b  
Univcrslty Grant? Commission. thew will bc no cast of diversion of 
funds and !hc re:ldcrinq of falsc. ccrtificntes and that thc projects 
~1ndcrtnkc:- \vill bc comp1c:cd a.: far as pnssiblc, on schcclulc 

IS!. S ( ! .  4(1. 41, anti  43 O i  .Appr~ld~x \'I1 t r )  13th Rrpr r t .  4th  1,nk Sabhn? 

Action taken 

The Unlversit>. Grants Commission has now odo;~tcri the pro- 
c d u r c  for prescrib~ng a timc limit for tht* completmn of projects 
While conveying the approval the collcgcs arc requcstcd to complctr 
?he projects within a specified timc. A consolidated rccord, indiccit- 
Ing the total cost of the  projcct approved, the Cammission's share of 
the espenditurc, the  instnlments of  grant? relcascd p r o p s  of 
expenditure rcportcd from timr to timr. tht. rc~ceip: of audited state- 
ments of accounts. completion certificates ctc , is maintained No ncltr- 
project is normally sanctioned to a coilcgc until thc project spptavcrl 
earlier has been completed 

As regards isszir- of ut i l i s t ion certifcatcs I: is staled that t!?r 
V.G.C has made a significant progress i n  respect of projects approved 
in Sccond and Third Five Ycar Plans Thv latest positian is as 
iollrr*z:s : - 



of completion, and completion documents arc expected to 
bc received in due course. 

The Un~vcrsity Grants Commission has already been following 
the practice of retaining a reasonable amount from the  final grant 
and relcas~ng thc Anal instulment only after the completion docu- 
ments h a w  heen furnrshed, cxcept in thc  case of small annual grants 
paid under thc scheme of Students' Aid Fund in  ~ v h i c h  Ut~lisation 
Certificatts nrc rcqu~red to btl s u b m ~  ttcd in due cou! se. 

The sponmrlnr: duthonty for grants to the co1lcgc:i (including Gov- 
r~rnment Col i~gcs )  from thc Wn~versity Gr;tri!s C o m m ~ s m n  is t h e  
IJnivcrs~ty  cc~rlc~brric~i a n ( ]  not t h ~  Statt* Governmtant S u c h  grants are 
wnctlorlcvcl to c ~ , l l t ~ i , e s  on titc I t ~ o ~ n m e n t l ; ~  lions of the C::~l:c.r . - t y  cqn- 
wmed a n d  ln tilo I l gh t  of t r w  p o l l o ~ t ~ s  and  r u i f l ~  a :  p:. v ~ i  b,. t h e  
('omm~s:,;,,!, ( ' i r / , l c a . r  r i :  thch ,,i:~r.!i~~n letters ~ssucd t4) thca colleqe.; In 
:-mpert 11f thtb ~,roj(>cts approvcd anti the  insta1ment.s nf qrr-inti 
ryleaseti art0 ~nvar tnbly  sc8nt tn the Universlty and thtt E?!lcatlun 
Ikpartmcnt of t'tw State (;ovcrnmcnt Il~rector of Colle~ia!~. Fduca- 
tlon. I n  thtb c . , w  of ntw colleges. thc Un~vcrsrtv is normail?. a.-,wd ?.r 
certify t h a t  thr* r . c l l l r b q t 1  ha< thv manager131 ab~ l t t v  to c m - y  out  tht. 
rwoject far v:tuch the  g r a n t  1s sotrpht, and thr. C O ~ ~ P Z ~ ~  19  runnrny n~ 
,wund 1rnt.l; When the c~xcr;rt~on of the  project IS delayer1 o r  s com- 
plaint r w e ~ v c d  or any ~r reguiani>  &tected, t h c  Universtty is appnse4 
t r f  this alri rcqttcstcd to investigate thc matter. Further payments 
arc not relvascd u r ~ t ~ l  a c lwrnncc 1s received from thr Un:t.cr-it?. 1-1 
suitable cases the Un~vcrwtwl: concerned ~nl t ta tc  cnqumes and 
;ippoint thcir awn committees to wstt and Inspect the colleges. In 
.same! castms, the colleps concerned are  vislted by the Officers of the 
Commiss~on with the  represcntntives of the University 

The la?m: ymrtmn ~ r t  rt*ywct of t h ~  6 colleges r7ic.n:~oncd in the  
r e p r t  1s as follows : 
1 People's College, Sontied 

The cornplctlon dmumcnta of thc hostcI bullding have since been 
rtrcivcd from the collcgc Thc actual espcndturt? incurred is 
&. 1,20,2'31 As thcrc was not n d q u a t u  demand for hostel a m m n m -  
dation from girl students, owing to a d e c l ~ n ~  In t h e ~ r  number, the 
IWncipd rtquustcd that ttrc hostel may tn. util~scd a.s Men's hostel. 
The total rrirulnwnt caf mcv sturtcnts In thth People's College an8 
Scicncc Callow. Kandcd IR:, ,  u * h c h  ttw collcgc w a s  bifurcated in  
196861 was 44%) nnd 736 rmpcctivcly Nc~thc r  college had a hostel. 
!t was, therefore, felt that a men's htbstel would mtwt n genuine necd. 
' W s  was ~ u p p r t c v l  bv thc University. Thc nrattcr was placed befom 
the Comrniwrnrz for mmsiderat~an at I ~ S  mrcttnq held on 5-4-1961. The 
(:ommlmon accepted ;hi\ srtgqt,stron of t h r h  col!cc:c b i ~ t  s ~ ~ s ~ ~ L ~ ; c ? ~ i  t!~.:s 

the Unlvcrsity Grunts Commt-s~on's asslstancc for men" M e t  
1s on tK) . 51, trnst?t, t i s  fiqntncit 75': far n worncn's hostel, the eollw 
'ria y mftmi ' L h r ,  r Y W S  

On the baais of wtttal exp~nrlrt\ trc of 1,20. 231 the Unwcmlty 
( h n t s  Cnmmtstorr's dinrc- rat 50" works out to Rs. 60,115. The 
nllegc wss; nslaccl tn rt*Eunci thv nmount of Rq. 34,885 i.c. c l i f f e m  
! t t w w n  IIJ Ql,rusl, . t t r l % . i  1 ;  .! ! - I \:I&: I.? ( ;  C .it>& I[ 2 its. f'<),\\ 'j 



representin 50% of the actual ex nditure of Rs. 1,20,231. The college B P" has now re unded the amount o Rs. 10,000 and has stated that the 
balance will be refunded in 2 or 3 instalments which are being 
watched. 

2. Lahiri College, Chirintiri (regarding Women's hostel) 
The accounts of the college have since been audited by the A.G., 

M.P. and copies of the inspection report have been sent to the college 
and the Ravi Shankar Universit for cornmcnts. Their replies are h still awaited. The valuation of t e buildings constructed with the 
U.G.C. assistance has not get been done by the P.W.D. Madhya 
Pradesh. 

3. A. K. College, Shikohabad 
On a reference from the U.G.C. made in October 66. the Stak 

Government instituted an enquiry into the position of UGC's grants 
in this college by the Deputy Director (Finance) of Education, UP. 
A copy of Report of the enquiry is enclosed Annexure I. The State 
Government has also sent a reply on the point as to whether the cases 
should be referred to the CBI a copy of which is enclosed Annexurc 
11. The Commission was unable to accept the suggestion of the State 
Government that the college be permitted to build the hostel accord- 
ing to revised plan at an estimated cost of Rs. 55,000 and requested thc 
State Government to obtain refund of the hostel grant and completion 
documents for the non-resident student centre and hobby workshop, 
which were reported to be completed (vide Commission's letter dated 
3rd February, 1968 (copy enclosed) Annexure 111. The University 
also was requested to provide help in settlmg the matter. 

The State Government has informed the Commission on 22SlstiS 
that necessary pressure is being exerted upon the college for early 
compliance with the Commission's decisr on. The Agra University also 
has issued a directive to the College to the  same effect on 222-1968. 

4. Victoriu Institution, Calcutta 
The College was vrsltcd by an officer of the C o m w i o n  i n  

January, 1967. The report of the Officer hnb i i l r cdy  trc.~.ri scnt k, t f ~ c  
A.G.C.R. 

The grant was sanctioned to the Victoria Institution, Calcutta for 
the construction of a new hostel buildin and it has been u t U  for f the same. The colIege is a sponsored co lege of the Govt. of West 
Bengd. The initiative in obtaining the UGC grant for this rajwt 
was taken by the West Bengd Govt. When the plans n d t o  be 
altered hecause of the rules of the Calcutta Corporation, the Changes 
were approved by the West Bengal Government and thc Calcutta 
Corporatinn. 

The Comm~scion ha$ accepted the reviwd plan for the c o n s W o n  
of the hostel at an estimated cost of Rs. 130,000. The completion emti- 
flak issued by the Chief Eaginoer, Construction Board of P.W.D., 
West Bengal, has been received. 



The College has since sent the audited statement of accounts 
according to which the c~l lege  has incurred an expenditure of 
Rs. 1,32,032.70. The college has since been requested to send a r e v i d  
utilisation certificate for the University Grants Commission's share of 
assistance amounting to Rs. 97,500, for the release of the last instal- 
ment of Rs. 2,500. 

5. Vaish College, Shamlt 
At the reqmst of the Commission, the A.G., U.P. agreed to hold a 

special audit on the accounts, of the College in respect of grants paid 
by the UGC. The audit was to be conducted in the quarter from 

Janu% 
to March, 1W. The Re rt is awaited. The A.G. is being 

rcrnin ed to send the Inspection & o r t .  
The P.w.D..' U.P. has b c ~ n  reminded to ex@te valuation of 

buildings constructcd with UGC assistance. The Meerut University 
is currently engaged in considering disaRUiation of the college. 
ti. G. M. N. ColIege, Ambda Cantt. 

The Office of the Accountant General, Punjab has since completed 
the scrutiny of the accounts of the College. A copy of the Inspection 
Report is cnclosed Annertur.e-IV. Copies of this report wen5 sent to 
the Collegc, the  Punjab University, and the D.P.I. Haryana for com- 
ments. TIlc College has sent its comments on the report which are 
under considcration. The P.W.D. Punjab has been repeatedly 
reminded to send in valuation certificates in respect bruldings 
rwnstructcd \vith U.G C. assistance. 

The Punlab University has sent an extract copv from the minutes 
of the rnetttlng of the Syndicate held on 7-1-1W on the affairs of the 
College. A copy of the wmt* IS enclosed hnnexure-V. 

Thc matter was d i s c w ~ l d  1) the SC~C~:IQ-. and the Development i ORicer (Colliqcs) U C.C with  t e Vice-Chancellor. Panjab University 
on 30-3-1968. A copy of t h ~  minutcs is enclosed Ameuure-VI The 
University has txcn rccjiicstcd to send the folloiving ~nformation: 

1. Copy of thr notice of disaffiiiatior: scncd on the college. 
2. Copy of the assurance and reply rcccived by the University 

from the eollcgtb 
3. Thc dccision of thc University regarding (1) above in the 

light of (2) nbovc. 
4. The sndowmcnt i:lnd of thc collcgc 1 with the 

university 
The Un~scrslty has been requested that the endowrncnt fund of 

the mllep Inny not tw rr.lmwd tlll thrb qucstwn of refund of U.G.C. 
i:rants to the callcge is ticttlcd. 

In crrst.5 where  the subrni ,~on of false certificates and p r o m  
! q m t a  Irr dt4actcd. ttrc followng steps arc narmal.Ily taken &pen& 
~ ! l g  an the f,tcts of each c a w  : 

( I )  The UnwersJtrcs art* rcquesttd to invcsligatc the case. 



(ii) I t  is insisted that the  accounts be audited by the Accountant 
General concerned and the buildings valued bv t,hc P.W.D. 

(iii) I n  cases of suspected defalcation. the m3ttcr 1s referrcd to 
the Ministry of Education \\.it11 a request that t 5 s  may h:* 
in17estigated by the CBI SPE h I i n i s t y  of Home Affairs. 

( i f . )  F~;rt,her pnynwnts to the  institutions are  wthhc ld .  
( v )  The n d v m  of the Ministry of I,nw is olt+iincd through t h o  

Mlnlstry of Education regdlrling the rocovcrlvs to be made 
ur otrler legal acuon Lo be lakcn. 

Nn i ~ d c r n u i t y  bond 1s br!ng t ~ k c n  from 1!in c o l l c p  T!IP various 
universities wcrc. 3 o n n v  nddrcssed on 23-8-68 inwtlnl: t h e ~ r  views. 
among others, on the specific polnt of prescrlblnq a n  indemnity bond 
as a pre-requisite condition for the releasc of lunds  to the collegcs 
They have been asked to send reply by 30-9-CS. On recclj~t of repliw 
matter will be cons~ilired further b) CL)mrn~ssion [copy of Cornrnis- 
s ~ o n ' s  letter No. F. 1-2 GlS t C.11) dated 233-8458 enclosed] i\n:wxurcb VII. 

Vigorous action is being taken in thtl cnscr under !$aport. T h t .  
Commission has als:, decided to send Visiting Comm~ttt-c,- of Educa- 
tionists to  non-professional colleges in  the country to sttldy their 
problems and difficulties in regard to cicvftlopment. 21 cc\llc~es urrdt*: 
the  Delhi University and 62 collcgcs of Iiajiistilan C ~ I L I  :'?;it? wcrh 
visited in February-Marcll. 1968. 22 Coll~.c~..,  un$lcr  I C c \ r ; ~ l : .  I:nii'ctrsit> 
u w e  visited in April. 1968. 

The Committee find that the  Vis~  tin[: C,wnm:t:rr ;,*,r.r. l ~ r ~ : c d  t)y tht' 
Cniversity Grants Commission to qo int? thc F5)~ l r th  P l n r l  rt.qirirc~ 
mcnts of Universities have also madr. .i ,rnc8 l ) t ; c c + ~  , ,.:. \.I.. abo~it thr* 
progress made with these research pro~ects  Thr. C o m n ~ i t t w  hope tha t  
the University Grants Commission will key?  ; i  r.nrcf.d w,itch 9:) t h w  
research projects so that they are compl(.tcrl 1r .11!1vt  ;~vuitlcrLlr delay 

Committee would sugccs! to t+ i  ','-I i . C r  t t + +  , C'ornrni - -  
~ i o n  that, in t h e  liqht of the cxpcriencib : 7 v ~ i - 4  w fa: lr wnct!nnlr: 
grants for resinarch projects to  LT?;\*ersl:ic+ t! i i%-: shr 1,:d P\~OI\V S ' J ~  t - 
able cnterla for the guldancr nf 311 cti;~c-~mwcf I r ]  p:i:.t:cul:tr, t h t .  
Commlttec suqg~qt that  the sponconV1q U ~ r \ . c ~ r v r , c ~  .b)trld f r t v M r  
to the [lnivws~tv Grant9 Commission :rn o ~ ~ t l l n v  of t i , ( .  prcrjcct i n  
w x t c r  depth togpthcr w ~ t h  a r e a l ~ s t ~ c  t~rnc~-schcdulr* Thc Universitv 
Crants Commission :*hould also watch t f w  progrcs.i miidc through 
peticdical promess reports so that  nccess,irv artton m&r> t~ takcn In! 
the t ~ m e l y  completron of the  auagnment. 
IS1 No 47 and 48 of Appendix Vn to  14th Rc*pn, .1?+ Ixtk Sbha 

Action taken 

I i  has not bccn po.ss~hle for the Umvcr.~rts Gr:rrlt.i cL*tmmiaiorr to 
al l (mte  cwmarked fund.; for undprtoklng rrrcarr)~ pru~cclr by 
ll?ilcrsity departments in  view of the limitcd rcrsotmw :it ttlc dib- 



posal of the Commission. The proposals received from time to timr 
irom the universities and their teaching: departments are therefore 
considered on a selective basis. Generally, the following criteria a re  
kept in view in selecting proposals for implerncntation :-- 

( i )  The proposals received from univcr4t1es ;I-, weIl a5 t bv  pro- 
posals invited by the Commission unr1c.r proqr::mrn6-: won- 
swcd bv it specify the rc!evant details such as t h t ~  name of 
the  Director, his research qualifications, i>xpericncc a ~ d  
fields of specialisation. research deslqt1-object1vc..;. hyno- 
thcsis, methodology, dc~ration of the project f i n . 1 n 4 ~ 1  
implications, etc. 

( r i  The proposals arc referred to expert committee, for 
detailed examination. The expert committees take intt, 
consideration a number of relevant factors such as suit- 
:ibilitv of the topic, the experience and qualificatlow of th,i. 
I)irrctor, the  cxpcrtisc in thc department concerned, a rw .  
of speciallsation and interest. and the contribut~nn :x:hk+ 
t h e  research proiwt is hktlv to makc cither to t h t  :,rlvance- 
mrnt of knowleciqe or to problem soltinq processes in tht. 
concerned field. 

c l l i )  Thc proposals arc somctimct.; referred back to  the ~ i r ~ ~ v e r -  
s ~ t ~ c s  for further con.q~deratlan of research deslqn or modl- 
fic;it~nn of  top^ I I ~  revismn of estimated expcncfit:lrr e!c 
In the light nf the comments and observations of thi. mpert 
cummittee. 

Rccommendirtion 
The Cvnlm~ttcc  arc  surpriscd that thr* L'nivtlsslry Grants Com- 

mission Inttnchcd ttpm the schcmc of a hobbv wxkshap in\-olving an 
amount of atmrt Rs. 'LO lakhs w~ttlotlt first ctnsurlng that the sck~emci~ 
would tw ..;rniwthlv imp1cmcntt.d. N'hnt 1s morc surprising is that, 
havinl: Ixrunchc4 the scfrcmc, the  Cornmision did not ascertain the 
iwactical dlnicult~rs rn its irnplementntlon from 1958 to 1Xr6 despite 
thc fact that then- was inordtnntc clelriv in t t s  implrmcnt,stwn 
According to the  R e  urt of thc Evnluution Comrnittw on Wahh*;. 
W o r k h p s  rubmltteXin J i l~ l~ t i ry .  1966 !he whemo n n  intn dificiculticc 
!or two m ~ i n  reasons : 

(i) nrm-a\.iulntility o f  swtnblc ~nstructors;  and 



The Committee feel that these two im ediments in the execution B of the scheme in various Universities an colleges could have been 
foreseen and proper safeguards in that respect coulfl have been pro- 
\lded. 

The Committee have no doubt that the recommendation made by 
the Evaluation Committee about the Hobby Workshops will now be 
implemented by the University Grants Commission and the Univer- 
sities faithfully. In particular, the Committee would like to stress that 
the Hobby Workshops, where set up, should be activised. No furthcr 
p a n t s  should, howxer ,  bc given for setting up new Hobby Work- 
shops till it has been demonstrated from experience that these Work- 
shops serve a useful purpose in fostering hobbies amongst students 
IS1. No. 49, 50 and 51 of Appendix VII to 14th Report. 4th Lok Sahha) 

Action taken 

The Commission accepted the report of the Evaluation Com- 
mittee. As recommended by the Committee. the Commission ha; 
decided that fresh schemes of Hobby Workshop may not be approvcrl 
during the Fourth Plan. The Universities concerned have been asked 
to finalise the implementation of the scheme as early as possiblr 
They have also been informed that Comm~ssion's assistance ( recur- 
ring) will not be available beyond the Fourth PIan period irrcspc.c- 
tive of the fact whether the 5-year period of Commission's assistnnw 
has been completed or not 

Hecomnrendaliun 

The Committee find that t h e  pwct-ntngc of thv cctpic*s wid  to thc 
total print order during the* six: financial ?cars from 1959-60 to 19t33-66 
has lar~ed from 4 to 11. ?'he Cumnilttw fcr.1 that t h s  percentage is 
s'no&ngly low. even t&n into conslde~atrun that sumu of tho books 
have to be issued as comp 4 ~mcntary  coples Further, the numhr of 
copies of the &Rerent publicat~ons In stock i.s also distressing1 
Tho corresponding waste of public funds cannot bc overloo i cci or 
condoned. The Committee suggest that the Un~vcrsity Grants Com- 
mission should review their publiciition poliry and evolvc a su~tnblc 
p m e d ~ l r c  wherchy the print order is krhpt ta thc cswntrol mjnimum 
The number of bonks to be issued as complrmcntnrv copics should 
:Jso be drastically reduced The Cnmmitt* desire that the Univcr- 
slty Grants Commission shou!d take suitable nit.utiurtbs 10 b t  thc* 
sale of unsold capirbl; .w tha! thc money qwrrt tfi nnt nmdlt~dg 
blockcd. 

Action tnkcn 



in 1965-66 to Rs. 10,495.70 in 1966-67, showing an  increase b more 
than 1335; . Efforts are  being made to increase the sale of UG publi- 
cations. 

E 
Followin steps have been taken by the Commission to boost the 

sale of u .Ci.k, priced publications :- 
1. A half-page advertisement was given in the issue of April 

1968 of University News, brought out by the Inter University 
Board of India and Ceylon. This journal has a vide circula- 
tion in universities, colleges education organisation in India 
and abroad, etc. 

2. Copies of the catalogue of priced Publications of U.G.C. 
brought out recently, have been sent to all the colleges and 
universities in MayJune  1968 wlth the request that these 
may be brought to the notice of varlous heads of the Depart- 
ments. 

3. A list of priccd publicat~ons alongwith their prrce and t ! :~  
lace from where these could be purchased is rinted on the 

lack cover of all the priced publications now teeing broug1.i 
out by the Commission. 

[Ministry of EXucntion 0.M. So.  6-1 68-Arc. I1 dated 9-1-69] 

The pr)s~!ton in rrspect  of t h r  s w c t ~ o n  an:i uti l lzat~on o f  grants 
snnctioncd by the U C C to the A K hgrec Collecy Shkohaboj  
.rmliatcd u l th  the Agrn L'nlwrsity i c  dct:~~lc.i bc*lo:v .- - 

2 Ttrc. ~ o l l o w ~ n g  g r a n t s  werc p,ud tv t h i h  ct~i;t~sr~ b. the U.GC 
1 .  Mw's IiwTel 40,003 
2 Nun-Rt.sicit!ncc. stildt.r~t crantrt ' c ) s i  ild~:!., 30.Wl 

Thc U C; C .wnctiontd a prnjclc't (urr 58-i2-59) for the constructw.r 
of bo v hr3atr.l lor 112 students st  an cstlmatcti cost of Rs. 2,S&OQO , 6 .  - s t ?  , 1 ,  ,;.'i,oOo . i . l , c a  I- G.C.s s h a r k '  was 10 be piid 
I n  ~ntitalnrent?i subpct tt.r the submission of quarterly progress rgrorta 
r ~ f  cxprndrtr~rt- by tlrc collcgc Tkw Hrst ilutal~nent of Rs, 40,001) 
txpncwnbtrg C.C;.C,'s slum* was dr:rwn by the cotlegt. on 17-2430. The 
timt yunrtvl tor the subnusmrrr of thc progwx; reports was to corn- 
iturnw frwl 31-3-lW)tj0 'rlw ~ v l l i ' g ~  did !lilt fununh any p r u p a  
zegort to tihe U G.C. till Nuvr.mber 1960. The first m g n s  feport 
w w  rrubma t t c 4  hy I he Cdlegv i n  r)cu.r?mhcr 1960 1 n t R i s  wry manth 
t & ~  collelgv wthoritiw du, rubrnttrd xrv~lucd wtirni~tw and plans for 
rhrr cunstruct~on of t f i ls hostzi Thew u.rgrt* submitted in conformity 



Ti:v crrlleqe .A sa d:,ilr. vlsrtc? ti:, .  i l r  (' C; i l i i ! . i  ~ l l t l  SI I R fi 
C h n a ! ~ ~ b  of t h c  C G C who  x p o r t c 4  on ItI.-;i-! bb:l 1iu1 \Itr c011~g~' 
.,hould r c . v w  thcir estimates and p2anb and subrnrt ; h i m  to tfir Corn 
msssm: f o r  cwns~(l~. : ; l t~on It wnu ;tlm 5t i i t~ 'd  liy tlwm t h !  sutcc thv 
~ ~ : v ~ s I I , : I  of ~ ~ l - t n . ,  ;~ncl t .s t ; rutcs ur,irld tokr. h s . r l ~ i ( ~  : ~ t ! r + .  !h* C ' R ~ I C ~ I  
~ h o t i l d  :wnplt*tc* i t l i t - : -  prr, I C " C ~ S  ~ ~ j v b d l : t o i 1 % 3 . ~ .  I : ,  t h t  I T ~ C '  i : , > : ! r u .  



plinth (for college Hostel) and putting in of concrete etc. The detail.; 
of this cxpnditure ere given in (Annexurv i I ) .  However tire material 
purci~uscd for which vauchers were prr~luccd was not shown a t  the 
time of inspection and ~nquiry. It therefole appears that mast part  
of this rnatcrinl has alrcatly been used by the collegc authorities i n  
the construction of other projects. 

Thc c 0 l l r . g ~  autlloritjc1:i now propo:ic to  .;i~bmi: :I revised pian for 
the construction of t h  liostcl to the U.G.C. This projmsal ivould be 
for the cc,nstructinn of twenty rooms a t  an estimated ccist of 
Rs. 55,000 < i s  sta ted t15- t h t ~ r n .  The unspent ixll;ncr! of Ks. 27.852.26P. 
is prop"& t o  utiliz!d :IS U.C;.C.'s share and the rvst rtf the nmount 
is propostd to be met the college from it; ox-n rcso1lrcc.s if ths  
proposal of thcir's is .~creptcd bs the U.G.C The cnllegc~ proposes to 
make this r-ccluest to  thtb U.G.C. because in  its opinion the refund at 
the amount of Rs. 27,XX2,3iI'. ivi1I rrienrl a piinishment to the college 
as i t  has already spcnt some nmount in levelling the ground and dig- 
@ng the foundation etc. Thc college have aisc~ submitted that it is 
ultimately decided by the U.G.C. that the college should refund the 
u n y n  t b?! ancc of Rs. 27,826.52P. It should bc required to refund only 
ha1 of thls amount as pointed out by the A.G. in his Audit Report 
(Annexurt: 111). 

Them now appear tn be only the follotving thrce a;tvmntives :- 
~, L,.  f S  . . ~ C I U ~ !  ( 1 )  'I'ht* coll~~r:c h!l.);;lci br ir.>kcd :o rc.!!inti :kt: I . , . , ' , ~  

of I{ . ; .  t';'.:;31K!lJ t a ,  t i c .  C.G.C.'. 
( 2 )  T!W r c b t p i v r l  pl:)!.!? o!' ?!IP co!lc!:v for C O ~ I . ; ~  r,~i'!.rlr: L f  twenty 

:-~):IKI.;  a: i l r l  t.:itin>:~tibct cost  of  R.5. 55,O'WI be ,lrl!;riv.-cti by the 
'C G C '  :\T<! r ! ! t b  ::!?:::*rn* nmrsl:n: of !'\s. 2';.32..r~'I1 1 % ~  t rea ;d  
'I... L'.c; C8.'.-, t:i.l:.c. 

(3)  'She c.<,!lcm.:e .;!!o::lct t>c* :,;ke<l :$. rt,it;*;,.i :!,. !ja!i ,?f the 
~ t m  wnt  n? ? " i . t ,  ~!!:<th~t:? h:jl:~rvx& t,i It.< :;,Sii! 2t; as pitted 
f ) ! ~ t  by thy .A <; 111 ills A w i i :  1Lt;~)rt  ( : IP~~~JX~~Y~~ 111). 

2. As regards thc third alt~mativt*  i t  m a y  bc submitted that the 
AC. In his audit report (ht~nt~xurc  111) has not @vcn m v  Feasons 
ap to why tEw cailcgc nuthnritir?i should h required to refund only 
h@ of thr itmount of Rs 27,M2 26 The cc-mtcntion seems to be based 
un the fact that the ci!gqing of thr plinth end putting in it cow&e 
c tc  (md urchnsc of othrr raw materials for the construction) wm 
dam hv t t v  Collrgp :lr~wrdinr. to the rtmviwd plan duly approved by 
!ha u.<> (' .tnd t h t w f i ~ r v  tbr .imount of Rs 3.85226 spnt by the 
~ l l egr*  hhtruld in* t w t w  h l f  ;ind half h t h  hv the t r  (7 C. and the 



collegc as the U.G.C.'s assistance to the college was originally 
intended to be about fifty percent of the total estimated cost. 

The A.G.'s recommendation if accepted would place thc cvlle e ei authorities in an advantageous position as compared to the U.G. . 
in as much as the raw material purchased by the college remains with 
them. 

Under the circumstances analysed above the U.C.C. nuttwritics 
may choose any one of the above noted three aIternatives and thus 
settle the dispute for good. 

Non-Resident Students Centre 
The Secretary University Grants Commission New Delhi in his 

letter No. F. 38-2 /56(H) dated January 27. 1 conveyed the 
approval of the University Grants Commission to the construction 
of non-resident students' centre at a total cost not exceeding 
Rs. 51.385.00 against which the share of thc Commission was limited 
to Rs. 35,000.00 only. The balance of the esptmditurc on this account 
was tcl be met by the College. 

Vide para 2 of the said letter the centre tvas to consist of a canteen, 
a recreational room, a reading room and one or two bath rooms with 
a total floor area of a-about 2,000 sq. ft. 

The number of the students to be benefited by the scheme was 
to be lnformed to the Commission as rcqu~rcd in para 3 of the said 
letter. This was not done. Rc~asons fir t h cb  nnn-compllnncc nrr st111 
awaited from the college. 

Tenders for the construction of thc bu:lciinq in accordance y i t h  
plans and estimates prepared by a qualified engineer \vcre to be 
~nvited by advertisement appearing in two or three daily news- 
papers of the areas and orders were to bt. placed w t h  thc firm quot- 
ing the lovest tender according to the tn+trdc*tlons contittned in para 
4 of the said letter. Thc follow in^ inform:itlo:1 was also to he fur- 
nished to the Commlssicrn :- 

(11) Amuunt of the lowest Tender. . . 

It  ..:as btiited that the building war1 got corrstructt*d through 
SCVL'T;~ C'(~ntrirC'l(~rs t'i:. Sri Ihuj l  h r r r ,  Srl Ginfhui  Lid, Sri Pmm 
Kaj arid Sti Itam Chmdri, ctc. b u t  rcqdwtc forrnnlitir.3 . A~fn?r?- 
ment c 9 f  thc contractor, iimounL of ttw contract. Security u "1 the con- 
tractr~: etc -tcc:rc not obucrvcd. Reawn., for nonsbwwnncc a? the 



above have not yet been furnished by the college. A total g r m t  of 
Rs. 30,000 was recorded in the cash book as under : 
D ~ t c  Amount 

Rs. 
30-3-1 960 5.000 00 i tr t ~ n s i ? l ~ i w ~ ~ .  

2-1 -1 4b1 10,000 00 k ~ m d  tnstalmcv~ 
I 7-7-I1)6l 10.000 00 It,.rd rn\talrn:rc 
I 5-2-18)65 5,000 00 Eourrh ~ n d a i n  r n ~ .  

k a m  the records roduced, it was noticed that a total sum of 
Rs. 48,040.44 paise inc i' uding an amount of Rs. 25,000.00 (received in 
three instalments) from the University Grants Commission was spent 
on the construction work. The fourth instalment of Rs. 5,000 was 
received by the institution on 15-2-1965 after submitting the utiliza- 
tian certificate from a chartered accountant in respect of the expendi- 
ture (Anncxure V) audited by him and also a certificate from Shri 
S. R. Tewari, E n ~ n e e r  (Annexure IV) alongwith a T.R. bill for 
Rs. 10,000 as is evident from a r c g ~ t e r e d  letter KO. 562 dated 
November 13, 1964 to the Secretary, University Grants Commission. 
The buildin has since been completed and the college authorities 
would short y furnish a valuation certificate from an  Engineer to  the 
U.G.C. 

P 
It  may also be pointed out here that thc above building included 

construction of a prcparatlon room, the cost of which approldmatefy 
was Rs. 2,314 and its plinth area being 166 sq. ft. as was evident from 
the concluding lines of the utilisation certrficate already submitted 
to the University Grants Commission alongwith letter No. 562 dated 
November 13. 1961, from the college authorltws No reference in this 
regard was forind to havc Lecn received from t h e  univcrslty Grants 
C o r n m ~ ~ i o t i .  In  fact the Jlanrlgcmcnt should have met !his amomt 
from its own resources 1: hcrwever the valuation cert~ficate which iq 
to  be shortly submjttcd 1'1.' ttrc colleqc author~tlcs is for more thm 
Rs. 53,700 (51,385 R; 2,314 scpre.wnting cost of  one addlttonal room) 
then evidently the excess amount spent on the constnrction of one 
room has ht.n met by t h ~  collcgc iluthor~tlcs out of their own 
resources and there would remain nothinl: nbjt.ctlonable In this 
rcbs.spect thc only lhlng that thc collcqc ;itittionties h a w  to do now k 
t o  prnducc an nuthcntuxtcd \ -d tu t lon  cc:-tititntc to the  tune of 
Rs. 53,700 of higher 

A pcrvunl of un~vc ru ty  Grants C.rrnnzlsslcm's letter No F. 6&?$ 
W(G) dated July 1960 r w c ~ v e d  rn thc college* on July 18, 1W showed 
that the Uruvemty Crnnts Commtssion had nppravtxi proposals for 
stttlng up a Hobby Workrhl~ in ( 1 )  Caq~111i-y ( i l l  Snrthy b. Metal 
Work (*ti) Clay modelling k p p r  machine and (Lv) Assembling 
of olactronic and c l r ~ t r ~ c s l  applianws at  n total cost of Rs. 3 8 m . M  
(N.R.) The estimated cost of the butldrng was Rs. 20,484. The U.G.C.'s 
!lham was Rs. 10,000. Tht. rest of the nmount was for ~ q u i p m n t .  
I T  CI C.'n sham for Pqutpnwtrt was n l ~ i o  to be 10,000. 

I n  para 2 of t.hc alovc letter puymrnt of e grant of Rs. 5,000 (#&) 
wiis mnctianrd towards ttrc estataliulrmtbnt of Hobby Workshop. ThL. 





However, if the Ministry of Education even now decide 
the matter to the Central Bureau of Investigation, the State 
ment will hove no objc!ction to this. 

With kind regardu, 

to refer 
Govern- 

Yours faithfuny, 
531 1 ' -  

SIINW. C o u s t n r ~ t ~ o l l  o! Ilosre:, lion-rt>srdent st~:dm::- centre O Y : . ~  
Hobtbt, worksho:l hu: ld : l tg- - r l  K College. S412 r .chcr l  

I am t i l t t ~ t i ~ i  t o  intpltc ii rcfcrtmw tn this oificv Icrter S o  F. 37- 
299,'59(C j r latt~I  3 ! - l l - l M 7 ,  on the su~]c.ct noted at~o\-e and tu state 
that camplt.ticvi cioc~inwnt.r o! t ht* Wun-Rrsldcr:? st~ldt.n!s Cectre and 
fiobby U'orkstwp birlldiny~ aria still ;~ivaltcd irum t h e  Principal. 
A. K. C o l l r ~ r ~ .  Shlkutu\)ad Thv Pr~nc~pni  r n , t  p!c.c.;t. be d r e c t e d  to 
wnd thcl tlorurnmts nnrl rciund the bshncc grant n l m g  with interest 
t-arncd at  ; tr l  t*,irb date to  t h l c  i l f f ict- 

Sours faithfully, 
S1.i - c l l r s )  (S.  hlazumdar) 

FOT SCCrct3ry. 



Audit & Inspection note on the Accounts of grants-in-aid to the 
Gandhi Memorial National College by the University Grants Com- 

mission-Period 1960-61-65-66 

PART I 
PRELIMINARY 

A special audit of the grants-in-aid paid durin the above period F to the Gandhi Memorial National College, Amba a Cantt. by the 
University Grants Commission was conducted by an audit party 
consisting of Sh. Dalip Singh Bhatia and Sh. M. N. Gupta, Senior 
Auditors from 26-6-67 to 3-6-67 and was supervised by Sh. S. S. 
Grewal, Assistant Accounts Officer. The results of present inspection 
and test check of accounts are incorporated in the succcceding psra- 
graphs. 

The grants paid to the college by the University Grants Com- 
mission and the expenditure incurred against them are indicated 
below :-The year-wise details thereof are given in Annexure 'C' 

S1. No. & date of Purpose of Total ,amount Amount actua- Exp. incu- 
No. sanction Grant sanctioned Ily releascd rred Remark$ 

I. Not available Students aid 
fund 

2. Registrar Pb. Introduction 
Unmmty's of 3 yeah 
No. 56994/57150 degree coursr. 
dt. 22-5-60 & 
NO. 9991-10040 
dt. *1%1 

3. U.G. Comrnis- Const. of 
don'r No. 37- Library. 
103160 (CUP) of Buildinn. 

4. U.G. Cwuniti Estt. of 
sion's No. F. Taxr Bookb - 
39-11644~) of for Libmry 
18-3-64 

5. U.G. Commis- Estt. of rim- . 
sion's No. F. resident stu- 
38-21/56 of dents antre. 
23-2-6 1 

. . 

1.50.000i- 

16770,'- or 
213rd of 
actual exp. 
whichever is 
less. 

1 S,aCO!- 

35,0001- 

- - -- -. - - . - 
0 REMARKS 

of tbc total expmdhun was to k mct by thc coliegc. 
tThe total expanditurc was to k borne hy the U.G.C. the Stntc Govt. and collcgr in 
tbc ratlo of 3 : 2 : 1. The pmout~~ of Rs. 103,125 includcb Oovt. Sharc also. 

t n c  UGCs share war not to cxcecd 213rd of the actual cost or 16,7701- whkhcwr i4rsx. 



Audit was greatly handicapped due to the non-availability of the 
following important accounts records : 

(i) Cash Book 
(ii) Day books and journals 

(iii) Minutes of the Managing Committee meetings 
(iv) Stock register and consumption account of materials. 

Records at  Sr. No. 1 to 3 were stated to have been removed by 
some employees o f  the college who were removed from service. The 
stock registers at  Sr. No. 4 was reported to have been burnt in a fire 
during 'Punjabi Suba' riots in march, 1966. However, no record of 
its report having been made either to the Police or. any other autho- 
rity could be shown. 

PART I1 
Important Observations 

PARA I 
Non-Completion of Biultlings under construction 

(a) Under thc Scheme 'Introduction of Three Year Degree 
Course' construction of a New Building for the college was started 
on 26-10-1960. The total grant released for this purpose was 
Rs. 1,03,125 to which the college Lvns required to contribute Rs. 20,625 
as their own share. Against the total amount of Rs. 12,3700 (1,03,125- 
20,625) the expenditure incurred on this building up ti) 31-3-1966; 
amounted to Rs. 1,19,498.34. It will be appreciated that major part of 
the expenditure on this building has already been incurred but the 
building is yet incomplete and the construction of a part of the 
laboratories is yet to be undertaken. The Plan of the building was 
not on record and the Management was unable to furnish the details 
of the work yet to be undertaken/completed. The building is not 
complete and it is not understood as to how and when the collegcl 
authorities would now be able to complete the building, equip itis 
laboratories etc., and thereby start deriving full advantage of the 
assfstance given by the U.G.C./Govt. 

(b) Non-resident students centre 
Construction of this centre which was estimated to cost Rs. 42,000 

war started in the year 1961-62. A sum of Rs. 30,000 was released up t o  
304-63. Up to 31-3-66 an expenditure of Rs. 36,960.41 had been 
incwred but the building is yet incomplete. According to the latest 
pragms report, the following works yet remain to be undertaken : 

(i) Sanitary fittings 
(ii) Counter AImirahs for the Canteen 

(iv) Construction of one additional mom for the canteen. 
L3 1 LSS/6ed 



(c) Library Building 
The building was started in 1961-62, but is yet to be completed. 

There has been no construction on it after 12-9-1963 and the upto- 
date expenditure (31-3-66) amounting to Rs. 21,560. As per progress 
report of the college dated 12-9-1963, the following items remain to 
be completed : 

(i) Electric fittings. 
(ii) Library office to be constructed. 

PARA I1 

Embezzlement/ fictitious Payments-Rs. 22,055.25 

The following payments were debited to the grants released b. 
the U.G.C. as sholvn in the Ledger Accoants kept by thc college : 

D:v:loprn:nr ( i )  Rs. 8,466.30 M I ~ I I  La: 29-1 1 - 0 1  
t3f L~brary ( i i )  Ks. 2.884 .I5 hli:r:r..a L: i l  ?1- : . I :  

3 Years Deg- (i) Rs. 360 -00 Horr:;.n~ 
ree Course. Singh 

( i i )  RF. 2.854 Munna l a l  
(111) Rs. 2,245 .80 Moti La1 

( i v )  Rs. 825 -00 
( v )  Rs. 478 M) 

In none of the above cases the bills, actual payee's receipts and 
the covering vouchers (prepared by the college in a11 cases) were 
available on the records of the college office. 

In reply to a reference made in this respect regarding the margi- 
nally noted items during the course of audit, it was stated by the 
President of the Managing Committee that in queries made by them 
some time back revealed that no person of the name of Misri La1 or 
Muma La1 to whom the following payments were made had worked 
as contractor for the buildings be~ng erected with the U.G.C. Grants. 
The vouchers were also not available at that time. The then Overseer 
produced one Munna Lal, who made the statement of the President 
that he worked for a few months as a carpenter in the college and 
got his wages every week and he. did not receive the amounts referred 
to herein. 



Rs, 3,243 . I2  
Rs, 2,884 a16 
Rs. 8,466.30 ---- 

14,593 ,57 

Sh. Munna Lal 
Sh. Munna 1.~1 
Sh. M i . r ~  L.1 

Evidently, the amount of Rs. 14,593.57 has been embezzled which 
is brought to notice. 

(i) In supBo r t  of the five payments totalling Rs. 6,762.80 under the 
three years e p e e  course referred to above, no voucher, bill and 
actual payee receipt was available. Not only that, there was no 
evidence of the payment having been made as they were not found 
debited in any of the pass books of the banks or the bank accounts 
maintained in the ledgers. 

In the absence of the proof of payments having been made any 
service rendered supplies made by the so called payees. the only 
inference that can be drawn is that the amounts were debited to 
the accounts of three years degree course just to show that the college 
authorities have created the 'assets' to the required extent includiqg 
the subscriptions to be made by the management from its own 
resources under the terms of the grant. 

(iii) The following are the other important features of these 
transactions : 

(a) Cheque for Rs. 8,466.30 was drawn in favour of Sh. Misri Lal 
on 29-11-1961 when the college had only Rs. 337.57 in its 
account (Building accounts) with the Punjab National 
Bank Ltd. The cheque could not therefore, be encashed till 
19-3-1962 when the following donations were raised : 

- - - - - - . - - - - - - - -  - I _ _ -  __C___I___ __ _ ____-_ 
Chcc ~ t f  whumptwn RL'CLIPI KO. Arrcunt -- - -  -- -- - ------I _ _ _ _ _ _ _ _ _ _ _ l _ _ _ _  

- 

All these donations were made by the respected members of the 
Managing Committee. It  is rather a strange co-incidence that the 
donations were raised from the members of the Managing Committee. 
when the alleged payment was shown to have been made. 

(b) Donations of Rs. 6800 were sh0it.n to h a w  been received 
on 4-9-1962 from anonymous source and on the same day 
the following payments were shown to have been made : 



Again the same amount of Rs. 6826.15 was deposited in cash in 
the bank on the same date in the following two accounts as verified 
from the Banks pass book and the ledger accounts; the credit of 
Rs. 6,800 on account of donations was no where traceable in any of 
the accounts of the college : 

(i) 1,119.43, Building A/c. 
(ii) 5,706.72, Amalgamated fund A/c. 

(c) Similarly, Rs. 3200 and 3500 were shown to have been received 
as donations vide receipts No. 1601 and 1603 of 28-9-62 and 29-9-1962 
respectively from anonymous persons of Bombay when on the same 
dates the following payments were debited to the ledger accounts 
of the college : 

(17 28-9-61 
( i i )  28-9-62 

( i i i )  29-9-62 
29-9-62 

t i p )  29-9-62 

R.. .CO Sh. t j u i  r:; 11: Singh 
Rs. 353 40 Sh. Munnri L a !  
H+. 2.145 .NO S h .  411>!1 I.::! 
R,. n:~ .cx, SII .  S I ~ ~ I )  L~II 
R<. 4 7 8 . 0 0  Sh. Mot1 Lrll 
Rs. 6762.RO 

In the later case at (C) above, it was further notlced that neither 
the amounts of the donations nor those payments were found to haw 
been actually made as these amounts did not appear in the bank 
Pass Book. In fact, no cheques were found to have been issued for 
d n g  these payments by the college. Apparently, these fictitious 
entries were passed in the college accounts simply to increase tht- 
amount of expenditure on the 3 year degree course scheme so as to 
provide the contribution required to be made by thc collcge manage- 
ment from its own recourses. 

PARA 111 
~ r m t  for III Year Degree Course Scheme 

An order for the purchase of an Oil Gas Plan with a produce of 
150 C ft. and 2 Gas holders of 30 C fl. costing Ra. 13.090 was plaoKi 
vide C.M.N. Colle e No. 45156 dated 8-5-61, on M/s. Educational 
Scientific stores, I+& thra. Against the above, 2 Gas holders and mme 
material (Not specified) of the producer wes received in the college 
in 8/63. A sum of Rs. 5,000 was paid to the A r m  as under : 

Fb. 560 paid on 27-54 by cheque No. 91749S 
Rs. 4560 paid on 9.9-1963 by cheque No. 12485 

The balrhce items of quipmeat of the plant hrd not so far been 
neaipcd. Thc itam d r d y  received could Mt be t to we in tht absence of the other items. Thc lfnn did not nt P the remaining 
i tem as tb m ~ e g e  authorities w no( paid in a d s  cwt ot w 
h d ?  supplied u required under the tens, of the contra&, 

In the meanwhile two ~ r a d t n 0 p m S t a a k 8 h d b w a  

fmmd put of the rmtn bullding for wMcb the gmat 



was given) thus Rs. 9000 out of the above grant have been blocked 
u p  by the colle e authorities and to that extent the purpose of the & grant stands de ated. 

Of late, proposal was receivin attention of the colle e authorities, f as to whether they should go in or  the purchase of the % alance items 
of the plant and instal the same or i t  should be given up and a Petrol 
Gas Plant instead be installed in the laboratory which it is held 
would be economical to the college. 

No final decision in this respect has .so fa r  been arrived at. If the  
latter roposal is implemented most oi  the expenditure out of 
Rr 9,00#would go waste. A copy of the order of 8-5-1961 placed on the 
firm was not made available nor sanction of the Managing Com- 
mittee to its purchase was made available. 

PARA IV 

Un-authorincd purchase of scientific apparatus-Rs. 9,9596.90 

Scientific apparatus worth Rs. 9,5!36.90 was purchased from M/s.  
Excelsior Science Apparatus Workshop, Ambala Cantt. on 313-1962. 
The following ovbscrvations were made : 

( i )  No sanction of the managing committee for the purchase 
was obtained. The bill was passed by the Secretary of his 
own although under the constitution of the  managing 
committee of the college, he was not com-mtent to incur 
the t?xpcnd~ture The crrcumstarlces under u.!~rch this pur- 
chase was made needs to be explained. 

(ii) From the bill of the firm (No 34 dntcd 313-1962) attached 
w ~ t h  the voucher, it was el-!dent thnt no written order was 
placed on the Arm and the purchaw apptwred to have been 
made on the spot. There was also no evidence to show that 
the Hcnd af the Deptt. of Phvsics was ever consulted prior 
to thc purchase with regard to the requirement, the quality 
of npparatus of their relative prices Further no quotations 
had been invited, for making such a heavy purchase which 
evidcntlp deprived the college the benefit nf competitive 
rates. Thc circumstances under which the normal pro- 
etdurc of effecting urchase was not follo\vd in this case 
needs to be juNfie!/. 

(iii) Thcrc was also no rc~corci to show if the articles purchased 
werc nccording to specifications and had bcen received in 
good conditions in the  mllcgc. It was, therefore, not dear 
if the apparatus wns capable of serving the mquirpd pur- 
pose. 

lt was given to undcmtnnd during discussion thnt the supplier 
!im was 8 concert1 af the then Secn*tnr?; of the College Managing 
C.:-w. 



PARA V . q 

Non prodr~ction of store accounts for material purrbased and con- 
sumed for construction work 

It  was observed during the course of audit that huge qudtim of 
building material were purchased for construction work df the three 
projects, viz. construction of new building under the "Three year 
Degree Course Scheme in non-Govt. college", construction of non- 
resident students recreation club and construction of library building 
An attempt was made to collect the figures of expenditure on the 
purchase of main item viz wood, iron and steel, cement, bricks etr. 
and it was noticed that an expenditure aggregating to Rs. 75,535 had 
been incurred up to 31-3-1966 as per annemre A to this Audit and 
Inspection Note. No store account showing the receipt and dispasal 
of these materials was made available to audit. It  was stated that the 
stores registers had been burnt in a fire during Punjabi Suba distur- 
bance in March, 1966. There was however. nothing on the record tn 
show except a statement from the Munshi of the college that the 
registers had been burnt. In the absence of this record and the evalu- 
ation of the buildings for which the material was mainly purchased. 
the correctness of the receipt and consumption of the stores material 
could not be verified in audit. 

PARA M 

AIIotrnent of construction work tenders mot mnde available 

In terms of condition 4 for the construction of collc c building & under the "Three Year Degree Course Scheme" in Non vetnment 
colleges, as per letter No. Misc. 5699447150 dated 22-54, the college 
was to allot construction work to ri contractor or the basis of open 
tenders invited for the purpose. These tenders were to be kept for 
m t i n  as and when necessary. During the course of audit ~t was d obsent that the contracts were allotted as follows for which no 
tenders/quotations were made available : 

Tih Ham Raj Vuhra 
(up lo 1961-62). 

%. Hira 121 
(196465) 

The justificatron for not arranging any bullding conlrlct d 
the intervening priod uu., 1962-03 and 1W3-64 m y  be fumf.hd 
the action of the mllcge authoriUm got mndowd fmm t b ~  U W U ~ Y  
Grants Commission. 



PARA VII 
Quotations not made available 

It was noticed that quotations and tenders from the open market, 
if invited, were not made available for audit with the result that it 
could not be vouchsafed that the purchases had been effected a t  the 
lowest market rates. A few of such purchases are given below by wag 
of illustrations : 

1.  hon-rrr rtlnr ctrcdr.r~~\ rci rrotrotr c c w i ~  c, -- -- - -- --- ---- - - -  - - - - - ---- - -- 
SI. Datc of Vr. Amnunl \amc of firm Items 
No. - - -  - - - - -  - - -  - - - -  - - - - ---- 

I. 3-I-h3 405 7 5  \lodcrn I urnlture i l o u ~ c  25  Arrnle,. 
s h a ~ r s  

2 3-1-01 I63 I2 Mtnkrn I u r ~ i t u r c  li,*.scl. 4 S c n ~  papen 
1 3-1-63 122 .lo \trdcrn f u r n t t ~ t c  f lm~w I dmng tah!c 

2 Y m  hurlrlrrr~~ t r m h  r rhc 3 j 7 w  prte c o u r  JZ : 
4 15-1 1-62 so0 00 hl % Saiuahan K a h 1  C'orp tkancai, 

material. 
5 ? 1 - 3 4 3  iJh tU \f 5 "tlidcrn f urn~~urc  Laboraton 

unL5 ctc 
6 2-2-62 2 7 5  -00 \ I  \ f l ~ n d  1 urniiurc Ctl 82 Dual 

Kartarpur w hk3 
7 31-34:  \OSN 15 \l * l l l r d  1 urnltorc C 6 '  92 Dud 

h a r t a r p u r  tabkc 
3 \ CB / ~ l ~ l / t / l l " ~ .  . 

X -%l-t11 Y 7 7  46 P u r u h . ~ ~  ol ~ m h !  
'4. ?I-t-hl  ' /  14, 1s Pl,n.thhC .lf umuI 

4, h ' R  .s ( 

10. 31-10-61 1 \ 1 1  _'.I Ig\~r.h.#< i u t ~ d  - - .- - 
PARA VIII 

'Incorrect nraintcmnce of measurement books 
It was obsrevc~i that the payments to contractors and daily pad  

labur on account of construction work were being made on the basis 
of entries in the hlcasrirement Books. The payments made to con- 
tractors havc been detailed in a separate para of this audit and inspec- 
t~on  note. The rnensilrcment books, however, did not indicate the 
progressive mcnaurcmcnts on each work at the time of each pay- 
ment, with the result that i t  was not possible to check that no pay- 
ments for the some work had k ~ n  made mom than once. The 
meamrcrnent boaks were thus not susceptible to check and as such 
correctness of the pyrncnts  madc to eontrocto;~ and labour could not 

veti f id in audit. 
PARA IS 

Nan-Produc tion of .\.P.P's. arrd Sub-vuucbcn 
In the follotvit~g ccas~zo Lesidcs tlrosi. refcrrml to in Para I1 above, 

the sub vm, APR's wcm not n~nrilr nvariable for audit scrutiny. In 
the abnencc of the same, thc corlrctnc5,s of the char* could not 
vcrfaal in audit. 



-- 
SI. Name of scheme Date of Amount Name of payee Particulars Wanted 
No. P a m t  

1. New Bldg. under 3 10-2-61 85 436 Pb. Stores A.P.R. wanted 
yr. Degree course. 

2. DO. 21-3-61 2936 ~ 3 8  Sh. Ghangar Mai APR for Rs, 
etc. Purchase of 86 -38 only 
wood. 

3. Do. 31-3-61 500 -00 Sh. P. C. Loomba Advance for design of Bldg. 
APR only 

4. Development of 
Library 

5. N.R. Students 
Centre 

6. UGC Furniture 
N m  building. 

7. Development of 
Library 

8. Do. 

9. Do. 
10. New Building 

Sh. B. D. Ooel 
Mls. Baldev 
Glass Co. 
Sh. Jagan 
Nath 
Sh. RBL spcnt 
the mount 
Sh. Nathu Ram 

Sh. B. D. Gocl 

Sub. Vrs, & 
A.P.R. 

Do. 

Do. 

APR wantcd 

Sub. Vr. & APK. 
Do. 

Vr. & APR w m t -  
cd 

PARA X 
Purchase of ISuniture of Bs. 1920.45 b r  Non-resident Students 

bcnotion Centre : Not covered by sanction 
The sanction accorded by the UGC vide No. F. 3&21/56(HQ) dateci 

23-2-61 clearly stated that the grant was meant for the coastrvdion 
of non-resident students recreation centre but it was noticed that 
expenditure on account of furniture also had been incurred as per 
details below : 

- 
The expenditure as detailed above, therefore, could nat be adlcaiftsd . 

in audit as a legitimate charge against the grant. 



PARA XI 

(kncfadon 
In the absence of the essential records Use C& B d ,  Day 

Book, Journal Stores Account, quotations/tende~s invited, if my, to 
get stocks and work done at  the competitive rates, a m d  df the 2 hiZisna@ng Commit& to the expenditure incurred a measutenrent 
books in proper form evaluation of the assets created, d e W e d  
estimates of works etc. It is not possible to vouchsafe as to what 
extent the amount of grants out of the total grants of Rs. 147,125" 
received by the college authorities was spent for the purpose for 
which the assistance was given It was stated that the Cash M k ,  
Day Brmk Ales containing quotations and minutes of Managing Corn- 
nlittee had been stolen by the then Secretary of the Committee,, for 
which :' report was also lodged with the police in 5/1965. The fin&@ 
of the Police investigation have not so far been made known insplte 
of reminders by the college authorities. 

It may. however, be stated that the college was not at least 
cnti t ld t o  the assistance of Rs. 16,372/41 as per calculations below 
on account of inadmissible items of expenditure which have been 
discussed in detail in this Inspection Report in Para I1 also indicated 
against each item : 

. . . .  Exotar nrcived . .  . . . . . --- . .  7.193.'10 . -I___ --.-. __I__ 

*3 YrcDcgrce course Rr. 103 125,'- 
Chutruction of Library building I4000f- 
BRablinbnenr of N.R.S.C. Ra 30,000:- 
Total : 1,47,IZS;- 



PARA XfI 
A* Fee 

A lpum of &. 960 is payable by the U.G.C. as Audit Fee for the 
special audit of the ts in aid conducted by this of8ce. The aamunt !I- may please be got eposited into treasury under the Central heted 
"EII-Misc. Fee for Govt. Audit (Central)w under intimation to this 
office. 

=/- 
Asstt. Accounts OeRcer (OAD) 

Sttucmnr showing material purchased for tlre buiMimg constructed by collcgc 
-- 

Date of Paymeat Wood Iron & Cement Bricks M i x .  Stm 
Steel 

Rs. Rs. Rs. Rs. Rs. - 
1 9 

h 3 4 - -- 
5 6 

---.. . -- 
151160 
(New Bldg. 
22-1 1-60 
1-12-60 
5 1  2-60 
8-12-60 
17-12-60 
P.12-61 
20-14 
27-1-61 
10-2-61 
n-2-61 
22-2-61 
21-3-61 
21-MI 
21-MI 
% M I  
31-MI 
24461 
25-441 
16-5-61 
24-5-61 
%1 
10-7-61 
10-7-61 
10-7-61 
1 7-7-6 1 



27-7-61 
27-7-61 
4 4 4 1  
21g61 
vsar 
M-41 
-1 
239-61 
IlWl 
3-1041 
3-1061 
3 - 1 M  
28-1 1-61 
12-1261 
124261 
3-1 4 2  
29-1 -62 
29.162 
21-3-62 
27-34 
27-3-62 
3 1-342 
31-343 
31-3-63 
3 1-3-63 
31.343 
31-3-63 
31-3-63 
31-1041 (NRSC) 
31-10-41 (NRSC) 
30-1 1-61 
3411-61 
19-12-61 
aO.12-61 
33.1241 
1 1-1-62 
2 9 - 1 4  
29-1-62 
1 - 2 4  
31.362 
31-343 
W 1  (Lib. We) 
2-1041 



i%n&l 
29-1 -62 
2P-1-62 
29-1 6 2  
25-542 (New Bldg.) 
27-7-62 
m-62 
S % 2  
2+.p62 
25-%2 
25-9-62 
15-1 1-62 
3-1-63 
3-1-63 
3-1-63 
3-1-63 
F-1-63 & 24-1 -63 
21 & 23-3-63 
S M 2  (NRSC) 
3 1-5-62 
4-7-62 
5.762 
6-7-62 
13-7-62 
30-742 (2 itenn) 
&'"0-9-62 
15-962 
25-962 
25-9-62 
11-12-62 
9-%3 (Library ) 
9-9-63 (NRSC) 
10.9-64 (Na\ Rldg.) 
10-3 1-64 
3-1 2-64 
3-12-65 
3-2-65 
3 - 2 4  
3-2-65 
27-2-65 
17-2-65 
10-9-64 (N RSC 1 
32-10-64 
2 2 - 1 w  
23-10.64 
12465 
llLl0-65 (Ncw Bldg., 
13-10-65 
19-10-65 
11-ltas 
6-1 -66 
12-6-65 (NRSC) 
61-66 



Slatmunt showing Paymenla ma& to daily wages - ----- -- 
Date Hans Raj Construction Jogat Sin@ Wood work. 

work 
Rs. Rs. 





Rs. m. 
1, Not availabb Studarts 1960.61 9261- 4,- *2l 

.id Pund. 6142 2@0/- W3Js 
TOTAL : 2.9261- -89 

2 ReQiatrar Pb. IWodudion 
Un~vcnity's of 3 years 
No. 95994-57150 degree counrc 
dt. 22-E60 & No. 
9991-10040dt. 1,50,0001- 

TOTAL : 
3. U.G. Cornmm- ComtNction 167701- 

i6n'sNo.F. &Library o r f d d  
37-ISBtM(CUP) building. actual ax- 
of -3-1?60. p& 

is lcsa 
TOTAL 

4. U.G. Cornmiss- Estl. of 15000.- 
ion's No. I:. text b k t  for 
39-1 'WC) of libran. 
1 8 - 3 4  

TOIN : 
5. u . .  hi. UI. of 3 m , -  
P. 38-2234 non-rrardcnt 
of 23-2-61 audtnh 

Cxnlre .  

ANNBXURE v 
PANJAB UNIVERSITY (CHANDIGARH) 

C m  of paropuph 81 fnnn the minates oof the me* of SgdicuW 
hdd UPL 7-1-1988. 



of Law or otherwise. However, it mfght be mentioned that it was 
not clear to the University how an M t U h n  naW& edn- at 
Ambala Cantt. under a new name after the M t i o n  could obtain 
rehabilitation grants from the Government, showhg itself as an up- 
rooted institution for the purpose. Thfs seemed to him far Prom being 
straightforward. What was more serious and of Immediate c01tcern 
was the continued mis-management of the institution as was obvious 
from the reports circulated. It was significant that college funds and 
U.G.C. funds had been misused, and conditions in the college 
were deteriorating from many points of view. The replies recefved 
from the Managing Committee in respect of queries addressed to 
them in this connection were evasive and far from eatisfactory. 
All the members felt that the reports revealed a serious situation 

and called for a drastic remedy. 
Principal B. S. Bahl gave notice under section 30, sub-sectiorl ( I ) ,  

that afilbation granted to G.M.N. College, Ambala Cantt., be with- 
drawn in whole. 

Resolved : (a) That a copy of the notice given by Principal B. S. 
Behl be sent to the Head of G.M.N. College, Ambala Cantt., and he 
be asked to send his representation in writing within one month 
from the date of issue of the letter. 

(b) That the Government be requested to stop payment of any 
grant to G.M.N. College, Ambala Cantt. until the college authorities 
satisfied the University. 

ANNEXURE VI 
DisCWSiOn on the afjhirs of G.M.N. College, Anbah Cantt. with the 

Vice-Chancellor, Punjab University by Dr. R. C. Gupta, h e @ -  
ment O@m, University Czants Commksion. 

The question of the misutilisation of UGC grants by G. A& N. 
College, Ambala, was d i d  by me with S M  Suraj Bhan, Vice- 
chardlor, Panjab University, on the 30th Mar&, 1968 in the Cam- 
mission's Oti3ce. The Secretmy, lhhwmdty Granb Commission a h  
joined in the cliscrrmgion. 
The Vi&hmocllor dated that the Uni 

had issued a notice of 



under implementation in the dbge  so that the university may take 
appropriate action and enforce col~pliance with the requimmda. 

The University had earlier recommended to the State GovePfr- 
ment that the payment of maintenance grants to the college be WS- 
pended. However, in view of the hardhip it was likely to cause to 
tlra teaclzing st& the university has s gested that the '? grant due to the institution be not with eld. 

It was mentioned in the course of discussion that the V n i d t p  
had taken similar action against R. K. a College, Nawanshahr, 
which is also stated to have rnisutilised U % grants. A notice of dist 
affiliation has also been issued on this college. 

We may now take the following action immediately :- 
(i) Call for copies of the notice of disafflliation sewed on tbe 

G. M. N. College, Ambala, and R. K. Arya College, Nawan- 
shahr. 

(ii) Obtain copies of the written assurance and replies received 
by tbe University from G.M.N. College, Ambala. Copies of 
such papets if any received from R. K. Arya CoIle e, 
Nawanshahr may also be obtained. (The Vice-Chance or 
agreed that we may call for these papers). 

Ik 
(iii) Examine the details of the projects taken up by the two 

coilcges and the audit report received by us, and rend a 
detailed note to the University indicating our essential 
requirements in respect of the projects. 

The Vice-ChanceUor has assured us of the full cosperathn and 
help of the university in settling the issues involved. 

Semetary may please see before action as suggested is t&m. 

Chairman may like to st*. We discused the case of G. lg, N. 
C d e p ,  Ambala Cantt., with the Vice-Chancellor. Panjab U n i N t y .  
The action proposed may now be taken. 



UMVERsITy GRANTS COMMISSION 
Bahadur Shah Zufar Marg 

New DeEhi 
NO. F. 1-2/68 (C. 11) Dated 23 Augurrt, 1868. 
To 

The Registrar, 

 SUB^ :-Recommendations made by the Public Accounts Committee 
regarding grants to CoELeges. 

Sir, 
I am directed to say that the Public Accounts Committee in its 

14th Report presented to the Lok Sabha on 22-2-1968 have made the 
following recommendations regarding grants to Colleges :-- 

(1) A reasonable amount from the Anal grant should be 
retained and released only after the completion catiflcate 
has been furnished. 

(2) In consultation with State Government suitable working 
arrangements should be envolved to ensure that the spon- 
soring authority takes responsibility for ensuring proper 
utilisation of the grant. 

(3) Stringent actiw should be taken against rrriom fving 
false certificates, and progress reports regar ng the uild- 
ing construction should be examined. 

(4) The question of prescribing an Indemnity Bond as a pre- 
condition requisite for the release of funds to the colleges 
may be examined. 

The Commission desires to have the views of your University an 
the above recommendations. It will be appreciated if the same arc 
communicated to this office as early as possible, preferably before 
30th Sept., 1968. 

The Committee regret to note that an mount of ?b. 24.N Wtkr 
representing the unspent balance of the lomu lying wlth tb Shte 
Govenvnents h u  not been nhrrdrd M1 7th July, U67, though it 

h e  been refunded on 31rt Murh, Ill66 tr, at tbQ ad af 
~ ~ a u . ? b e C o m m i t t e ~ i e e l t h . t i n r t v h ~ t b . ~ r a r &  



' ~ n s o i t h e ~ o a n a h o u l d b e s ~ c t l ~ ~ a n d i o r ~  
ev~~r3r a r t  llhould be oradic to secure the d s%-a= 
Q-b COlic0rIled In the the* Gw- mt rapond, 
it rkould be open to the Central G o v m t  ta set oil the! atlspeat 
b a h m  agaiturt future loans given to the State O o v ~ t s  id 
qu~ption. 
p. No. 53 (Para 4.3) of Appendix VII to the P.AC.'s 14th Beport 

-4 LoEE Sabha]. 

The recommendation of the Committee has been accepted. 
It may be observed that the States of Gujarat and Madhya 

Pradesh, have since refunded the amount lying with them. As for 
Maharashtra, the amount of Rs. 5.63 lakhs lying with them has been 
set off a ainst the loans advanced to that State in the ftnandal year 
1968-69. f n fact all unspent balances upto 31st March, 1967 lying with 
different State Governments have ahead been recovered from then r with their cooperation either by way o refund or by setting thrm 
off against the loans advanced in 1968-69. The detailed position in 
respect of Fb. 47.06 l a k b  is given in the statement attached. 

The Public Accounts Committee's recommendation has been 
acted upon from the year 1968-69. 

[M. of Edu. 0. M. No. 6-1/68-Acc. I1 dated 2-11-68.] 

7 0 8  (confirmed by - 
A.G.) 

31 4 1  (adt ine  f o r d  
confirnurtcn frcm 
A.G., Mvrotc). 



lakhs to 36.43 lakhs. The construction of the Ranqshala 
(Auditorium and stage bbck was completed in Feb-, 188% 
against the target date for the rompletlon of the theatre in %by 
l%!Z The MinMry's note indicate8 that the former M:M!&-&~ 
SR&CA agreed to pay a grant of Rs. 10 lakhs to the RTCC ut 
ascertaining the complete detalls of the memorial proposed to be 
set up and the ability of the RTCC to provide the remaining amount 
and complete the theatre. Tfie Committee are surprised to note that 
for the completion of the project a further payment of Rs. 17 lakhs 
had to be made as loan and finally the Government had to take over 
the Rangshala with effect from 1st April, 1967. 

The Committee ho e that the Rangshala will be put to the use 
for which it had been ! uilt and that the Government will not only be 
able to meet the recurring expenses but also get back the capital 
expenditure incurred on it. 

[S. Nos. 54 and 55 (Paras 4.10 and 4.11) of ~ ~ ~ e n d i r  ViI to the 
14th Report (4th Lok Sabha)] 

Action taken 
As a part of the Tagore Centenary Celebrations held in 1961 the 

RTCC constructed an open-air theatre known as the Rabindra 
Rangshala on the Upper Ridge Road near 'Bholi Bhatiari-ka-Tank' 
New Delhi. From the very beginning, it was the intention of the 
RTCC (Rabindranath Tagore Centenary Committee) to hand over 
the Rangshala to the Government of India after it was built since 
the Rabindranath Tagore Centenary Committee which was set up for 
a specific purpose had to be wound up after that purpose was served. 
The Rangshala was taken over by the Govt. of India in the Ministry 
of Works, Housing and Supply from the Committee on 1-4-67 by way 
of purchase don  with the liability for the repayment of the Gov- 
ernment loan of & . 17 lakhs and interest thereon. 

2. The Rangshala has a seating capacit of 2000 to 8000 persons I and can be used for legitimate dramas, ba ets, dance shows, specta- 
cular shows etc. It can thus be let out on rental bask to art/literary 
and other analogous societies or individuals who want to hire it for 
born fide purposes. An Advisory Committee has been set u with the 
C '  'p of the Minister of Works. Housi and Supp f y to assigt 
the=ment in running the Rangshala. ~he%ngshale atas inaugu- 
rated by the President of India on the 24th October, 1968. It is hoped 
that the Rangshala will become self-supporting in due course. 

[O.M. No. 16-10,'67-CA.IX(3) dated the 2nd Jan., 1969.1 

[M of Edu. O.M. NO. 6-1 ,/68-Acc.II 7-1-69] 

While the Committee have not been able to appreciate the way 
in which it was sought to protect his emoluments, cepcdally w h  
he had held combined &age of two jmts for a pa- of #WII 
months oniy, the Committee feel that, if the flnandal ad-r Qaild 
not attend the meeting of the Selectfon Committee for m m  r-, 



No advice about the fixing of the pay should have been obtained 
WOTB takfnCI, f&a1 dedsioh The Committee ho that normal rules R" will b followed by the CSIR in determining t e pay in such cases 
and ahd a deviation will be made only in exceptional cases and that 
the reason for such a deviation will be recorded. 

(Sl. No. 56, Appendix VII Para No. 4.20 of 14th Report-Fourth 
Lok Sabha). 

Action taken 
The observations made by the Committee have been noted for 

future guidance. 
The above re lies have been vetted by Audit (A.G.C.R.) vide 

their letter No. h 5 - l  1/68-69/1009 dated 17-2-1969 (copy enclosed- 
Annexure V). 

[Ministry of Education (C.S.I.R.) Note No. 3i15i68-PU.) 

Council of  Scientt c and IudustriaI Research Half-yearly Report of 
pool 6 Beer for the period ending 30th June 

. . . . . . . . .  Pool No.. 
Name of Pool Officer 

Organization to which at tachcd 
No. of hours per week. Details of Assignment 

Teaching.. . . . . . . . . . . . . . .  
Lnboratory work. . . . . . . . . . .  
Research.. . . . . . . . . . . . .  
M g n  or Dwclopment . . . . . . . . . . . .  

. . . . . . . . . . .  Technical or Professional work. 
Any other duties., . . . . . . . . . .  

Details of Rcsenrch Assigr~mcnt ~f any 

Progress made by the Pwl OfFicer 
Title of Publications on the work undertaken in the Pool w, far, 
with referencns 
(Pl~asc attach a Itst of your publications during the Last 5 
yearn). 
Titles of unpublishrd Papers or Reports 
( 0 )  h q r c d  
(b) Under preparation 

, a Patuntr taken or applied for (on the work in Uwo PocJ). 



9. Posts applied for : 

10. Posts, if any for which you were called for interview without 
any application from you : 

-..---- ------------ 
Particulars of Post Grade Date of If attended, Pracnt Poaitioa of 
&  isa at ion. Iatvview 8ekcth. - 

- - -- 
11. Other efforts, if any, made to And a regular position. 
12. Posts offered during stay in the Pool, Please give designation, 

organisation, scale of pay, starting salary and date of offer. 
13. Are you engaged in private practice? 
14 Are you registered for any degree, diploma, certificate course of 

training ? If yes, please give details. 
Date. ................... Signature of Pool OfBcer 
Remarks of the Reporting Officer 

Si ture 
Name in 5Y lock letters. 
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A N N E X U R E  I I I  

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

No. 3 / 1 5 / 6 & ~ ~  
Raji Marg , 

New DeZhi, the 8th April 1968 

From 
The Secretary1 

Council of Scientific & Industrial Research 

The Heads of the National Laboratories/Institules. 

Svancr :4bsewatioiw/tecornnen&tto?rs made by the Public 
Accounts Committee (196748) in theit 14th Report 
(Fourth Lok Sabha)-printing o j  putdirotions in t ~ c e s s  
of tequitements. 

Sir, 
The Public Accounts Committee (Fourth Lok Sabha) in their 14th 

Report has made certain observations!recommendations on printing 
of publications in excess of requirements. An extract from pan 2.58 
of the &port is r e p r o d u d  below in this connection : - 

I (  . . . . . .In the meantime, the CSIR should impreas an all thc 
Laboratories and Institutions under ita control the need to 
observe the utmost economy in the printing of publications 
and to avoid further waste of the tax payers' money. At 
the same time, the Committee would like the CSlR t ~ )  
make a sustained effort to dispose of the large nwnber of 
unsold copies which have accumulated with the institutions 
of the CSIR." 

it is requested that necessary action may kindly be taken in the 
light of the above observations of the Public Accounts Commit* 
and PbO steps taken to enwre that utmost economy in the pinfing 
of the publications is maintained with actual need. 

An acknowledgement of the letter is requested. 

Yours faithfully. 
a/- 

Uncler Semctslry. 



ANNEXURE IV 

COUNCIL OF SCIENTIFIC AND INDUSTRIAL RES&UtcH 
NO. 3/15/68-PU 

Rafi Marg, 
New Delhi-1, the 10th May, 1968 

From 
The Secretary, 
Coundl of Scientific & Industrial Research 

To 
The Heads of the National Laboratories/Institutes. 

Swm :-Publication of Research Periodicals by Nottonal Lab#&- 
tO+ies/Z~dtitut es. 

Sir, 
I am directed to refer to  this offlce letter No. 3'15W-PU dated 

8th April, 1988 fowardln the observations /recommendations made 
b the Pvblfe Aemunb f ornmittce (1967-68) in their 14th 
({ourth Lot  Sabha) on printing of publications by the C.S.I.R. and 
its National Lebratories~~Institutes in excess of requirements. The 
P.A.C. had observed that the C.S.I.R. should impress on dl the 
Laboratories and institutes under its control the need to obgerve the 
utmost ecanomy in the printing of Publ~cations and to avoid fwther 
waste of the tax payers' money. It is, however, noticed with regret 
that in some cases no serious consideration seems to have been giwn 
to  the above recommendation of the P A C  

2. In thls connection, your kind attention is invited to the decision 
taken by the Governin Body of the C.S.I.R. at its meeting held on 
35th October, 1963 on t R e question of printiw of research periodicale 
by the National Leborator~esfInstitutes which is quoted below :- 

'" g ublication of research periodicals should be the respo~~- 
ai ility of the PublicaUons and Information Directorate of 
the C.S.I.R., which has been organised and M e d  to meet 
the needs of the Cwncil as a whole. Individual Irkrarr- 
torfcs may iswe B u l l ~ n s  containing information of va& 
to hdwtry and also of Housc Journals". 

b I em to request you to kindly keep in view the obapervaticms 
made by the PAC. urcf the decision of the Governing Body d UK 
CSUl and not to undertake publication of any research pertodid 
contn~#lcdi  the observations of the PAC.  and decision of tbe 
G<wnrafna Body. am, prrntrng of puUicatiouq their pttcsae* the 
numbtx ot cop& to be printed, distribution d oompbnenhrg cuph 
ctc, M y  piewe be carefully contidered and prior appmyd Of fblE 
competent authority obtained in each case. 

PlQwa rdmowknfge W p t  of the letter. 
Y a m  frtWUN$?, 
(Z. RAMANATHAM) 

udsx (Q+nrtpoyp. 



ANNEXURE V 
D.O. No. RRb-ll/g&t19/1009. 

P. R. P. Panikar, 
Accounts Ofiicer (RR) . 

OFFICE OF THE ACCOUNTANT GENERAL REVENUES 
New Delhi-1, the 17th F e k r y  1969 

Dear Shri Ramanatham 
Please refer to your D.O. letter No. 3/15/68-PU dated 71.1989 

action taken notes in respect of the P.AC.'s recommends- 
tions in eir 14th Report (4th Lok Sabha). 

2. The revised draft note on the PAC's recommendations in Serial 
Nos. 27 to 38 of their Report ibid has been examined and we haw no 
further comments to offer except that the word "rem which 
appears in sub-para 3 of the Council's reply to S1. NO. 
deleted. The note may please be submitted to the 
after malung this correction. 

3. The other draft note relating to the PAC's recommendation in 
SL No. 56 may lease also be submitted to the Lok Sabha Soctt. We L have no remar to offer thereon. 

4. The revised draft note and a copy of the draft note on ~CCQOI~~ 
memiation in SL No. 56, together wth  other paw received wfth 
your do. letter under reference are returned herewith. Ann~xurr I 
(copy of the form of Half yearly Report of Pool Oflicerri) haa ken 
retained in my oface for future reference and record. 

Ynurs sincerely 
a/- 

S h  L. Rammathan, 
Under Secrehry, 
Council of Scientific & Industrial Research, 
Rafr Marg, New DeIhi. 

BccommendatJon 
Before implementing the decision taken in Mey, lQ67 in regad to -= of the formality of the auditing of accountr for grants 

not ex ng Rs. 2,000, the Committee would like the Council to 
devise suitable means to ensure that no undue advantage tr takw~ of 
the relaxation by anyone. . . 

(Si. No. 58 of Appendix VII to the PAC's 14th Repart-lth b k  
-1. 

As a safeguard against any undue 
grantee institution getting grant not ex 
of waiving the formality of audit, the 
the mowing ins t ruc t i~  to au :- 

1. W e  issuing sanction for pegmaat ol vt far id  k an 
inrtitution/organization a statement gfvhg 1(. b W 4 p  fn 
tennsofitemson which thegrant istobe utfll#drbarldb 
sent to the grantee; 



2. A statammt of ac~rouptr be obhfned from the m- 
3. &fore h u h g  a u t j ~ z a f i o a a a t t t t E z r f e i n ~ o f ~ *  

statement of accounts be scrutinised with a v i m  to maw- 
taining the fact that the p t  hrts been ~tillsed for the 
purpoes for which ft was snnct id .  
(Ministry of Education O.M. 61 ,'BgAcc. I1 21.1 1.68). 

E e c o m m e ~ w  
While examining the Audit paras relating to the h!IM&y af 

Education, the Committee have observed that, in an m y  
lar e number of cases, utilisation certificates are ou-g so far 
as f linistry of Education/Uniwrsity Grants Commission or the ebb# 
attached to that Ministry are concerned. In the case of the U l 3 . f ~ ~ -  
si ty Crank Commission, completion/ utilisation certificates tKslc 

nding in respect of 72 pro'ects (value Rs. 54.36 lakhs) the Seccmd 
Kve Year Plan and 185 rojecb (value Rs. 179.56 lakh) in %n In the case of the National Co of the Third Five Year P xf 
Educsticm Research and Training, utilimtion certificates for Ra 33.84 
lakhs were outshnding in 710 cases for the years 1982-83, and 
1964-65. The Sangeet Natak Akademi had also to get the utniaatbn 
certificates for grants amounting to Rs. 2.65 lskhs fmm 31 iastftuths 
up to 13th June, 1987. The Committee view with concern the son- 
r=ipt of utilisation/completion certificates. The Committee desire 
that the Ministry of Education/University Grants CommiPnion ~ ~ Q u W  
take suitable measures to obtain the outstanding utilisation certfflcrtrcr 
and the completion certificates. 

[Recommendation No. 59 Sl. No. 59 Para 5.1) Appendix YII to 
t he  14th Repad-4th Ixlk Sab I, a.] 

Action taken 
All grants sanctioning authorities have been instructed that while 

issuing further grants to any institution etc. i t  should be ensured 
that as far as possible utilisation certiftcates in respect ot 
grants, ff due. have been obtained. The progress of the 
utilisation certificates in outstanding cases is also requid ta be 
reviewed every month. 

Betommendation 
The Committee fed that the submiasion of utiliration cez?'~~ 

should be insisted upon before releasing fur the^ grants. Hanamr, 
in exceptional cases, where a utilisrrtiaa certffjcate irr do be 
d e p  and a further pant is urgently needed, the gmn ~~ 
m mtwy itacu that t h  previous gnnt h d  b n  put% 
which It had been intended before sanctioning and authorking iurfka 
&nnb. 
a. Na. 60 Para 5.2 Appcndix VII to the 14th Rieport-lth && b6. a 1. 

A c t h  wmn 
RcaDmmend.tion han bem accepted. The Gnnt 

have b8en askad to a y their mind at tbe t;frar! al f w h r  #rant to the 8"' rantee Institution, 
sakitan fcrHflcatQlr if due have not boosr 
should be with held till receipt of utIlim 



grant could however be issued under circumstances only with 
the spdfic approval of the Bureau H e a b  

Rccoarmendation 
The Committee find that a habit has developed of print orders 

being placed for various publications very much in excess of require- 
ments, with the result that the rcenta e of unsold copies remained 
very high. In the case of the GI geet 6 atak Akademi, the percent- 
age of unsold copies to total printed copies has ranged between 74 to 
93 (cf. para 1.83). In the case of two institutions of the Council of 
Scientific and Industrial Research, viz., National Botanical Gardens 
and the Central Mining Research Station, Dhanbad, the percentage 
of accumulation of various publlcations ranged between 63 to 99 
during 1963-65 (c j .  para 2.50). During 6 financial years 1969.60 to 
1965-66, the percentage of copies sold to total print order has varied 
from 4 to 11 (cf. para. 3.69) ,in th case of University Grants Cornmis- 
sion and the number of copies of different publications in stock was 
distressingly high. Overprinting and overpricing appear to be 
mainly responsible for the accumulation of unsold ublica tions. The 
Committee desire that the Ministry of Education/ 6 niwrsity G m t s  
Commission should examine the printin and pricin policy of the 
various institutions attached to them an % issue suita % le instructions 
so that excessive print orders and unrealistic pricing are avoidtd. The 
number of books to be issued as complimentary copies should also be 
drastically reduced. Suitable measures should also be taken to boogt 
sales of unsold stocks. The Committee feel that a realistic and 
conservative attitude is called for so far as the printing of various 
publications is concerned. Such step will not only result in economy 
but also in avoidance of accumulation of unsold stock. 

El .  NO. 61 Pcra 5 3 .4ppncIia 1'11 to thr i l th Rcy~rl-t-4th Lok 
Sab I. 

Action taken 
The authorities concerned with the publiea tion programme of the 

Ministry or the Institution controlled or financed by the Ministry 
have been asked to avoid excessive print orders in respect of publi- 
cations concerning them. They have been asked to review the prim 
and number of printed copies required, at  the time of placing print 
orckm, in order to avoid excessive printing. 



momme- 
m e  Committee note that during the years 1983169, 1964-65 and 

1865..66 the administrative expenditure of Akaderni ranged from 39% 
to 38% of the total expenditure, if the fig- of grants-fn-aid pY- 
rnents made k other institutes on which the Akademi has no 
administrative control were excluded. Though, accordinp; to the 
bfhbtry. 'there was no administrative waste in the Akademf', the 
Committee feel that the percenta e of expenditure on administration f is on the high side. They wo d therefore, like the Ministry to 
review the expenditure of the Akademi and ensure that a @eater 
percenta e of it is spent for the furtherance of the aims fo r  which 
the Aka d em2 has been set up rather than allow it to be consumed oa 
mere administration. 
[Sl. No. 3 (Para 1.38) Appendix VIT to the 14th Report-lltb Lolr 

Sabha]. 
Action taken 

The administrative expenditure of the Sangeet N a U  Akedemi 
during the years 1963-64, 1964-65 and 1965-66 was 19, 18 and 19 per 
cent respectively of the total expenditure. It would be wrong in 
principle to exclude figures of grants-in-aid payments made to other 
institutions from the total expend~ture for purposes of calculating 
the prcentage of administrative expenditure, since an appreciable 
volume of work is involved in processing the applications at wvkws 
levels tlll the p n t s  are released and even thereafter in watching 
the proper utilization of the grants. 

Most of the staff of the Akademi is involved at various stages and 
in processes in regard to the disbursement of the grants. It is 
therefore difficult to work out precise!y the administrative e x p d i -  
ture incilrred on the staff employed on grants-in-aid work. 

A seruor assistant in the scale of Rs. 210-425 and a clerk in the 
scale of Rs. 110-180 are fully engaged on the putting up af Ales md 
maintenance of necessary records. 

It would be pertinent to explain in brief the various stagerr of 
work and involvement of the staff in regard to the di~bucsement ob 
the grants. Initially a plication twms are sent b the various 
t u t i m  for ving de& of their various pmieets for which t&y m& B assistance rom the Akademi. On receipt of the application a 
the projects for which the assistance is sought are examined in 
The pa rs are in the h t  instance ut up by the 
to the G a n c e  and Account. Weer d th a view to see 7-  that mmaWk~ 

ard to the fwnldring of idonnation have been rompllbd with 
and so ta examine the audited statement of accounts, belrocs rhat in 3 
pppn#l  far the previous year, to judge the Bnancial padthm af fbh 
institution. Thereafter the Ales are put up to the adBQllra, 
(Danw'Music) and Secretary depend upan the rmhurc of 
pmjK.t/schs At this stage the techn "4 cal de&b of t_tbs pea- 
arc namlnd .  Thereafter further information, whc 
obtahd from the institutions conmed. On the 
~ m f n a t h W h  b th  Ahancfd and bdUdCd, @ ~ ! Q L L ~ -  8nt . Mz 



pmpared in regard to each f n s t f ~ o n .  The nut& L then % t 
up for consideration of the Granb CommftQec who make 
recommendations for the release of the grant. Their recommenda- 
tions are put up for the approval of the Executive Board. 

After the grants have been sanctioned intimation regarding 
sanction of the grant is conveyed to the institutions concerned. At 
tk& stage a co y of the Assurance Certificate and a copy of the 
Utifizatlon cert' $ cate is sent to the institution. On receipt of the 
Asfllrance Certificate, Arst instalment of the grant is released to the 
institution The second instalment is released towards the end of 
October/November, on receipt of utilization certificate and audited 
statement of accounts for the grant released in the previous year. 
These documents are examined in detail by the Finance and hunts 
088cer to see that the grant has been utilized for the purpose for 
which it was sanctioned and also that it has been utilised pro rly. 
If the statements furnished are in proper form, the second i n s s e n t  
is released. The institutions also send their report of activities and 
other technical data. The reports of the activities are examined by 
the Special OPBcer concerned with reference to the activities of the 
institution The reports of activities and the performance of the 
institutions are also circulated to the members of the Grants Com- 
mittee. Further, Secretary and the Special OBcer (Dance,'Music) 
visit the various institutions to have a first-hand knowledge of their 
working and to ensure that the grants are utilised properly by th- 
institution. 

With regard to the increase in the administrative expcnditurc 
the position is that during the first five .ears or so the Akademi was 
in the formative stage and the strengt f, of the Akaderni, both at 
o£6cer and establishment level, gradually increased and stabilised in 
1965. The posts of Special Officers in Music and Dance and Senior 
Programme Officer and Editor were created and filled in 1965. The 
activities of the Akademi especially in the fields of documentation, 
discovery and presentation of rare and distinctive art forms of various 
regions and publication greatly increased. The Recording Studio of 
the Akademi also started functioning in 196887 and because of this 
facility the recording programme of the classical and folk music 
greatly increased. 

With the additional staff the Akademi could take up a more 
intensive programme of the promotion and development of music. 
dance and drama. Thus h e  developmental activities of the A k a d d  
had come to a level where supervisory s W  in the higber cadre was 
essential. 
Since 1985 the Akademi has undertaken a number of new publlca- 

tiona in the fonn of 'ournals or compilations which are of immense 
value. These are--"$ngeet Natakw a quarterly journal L 
who in ~usic" ,  "who is Who in D- abd I)ramrrn, ~h'  All Iadia 
Calendar of Music, Dance and Dnunan, MA Directa~~ of PcrfonnfnR 
Art ~anisa t ions"  and "A Cahlogue of Msa on Bdudc, D m  .nd 
Drama" in all Indian languages 

A number of ' dalired subject8 md fsrtlva51 ai 
m ~ c m d ~ ~ ~ ~ b e ~ b ~ ~ ~  exhiMtiol~r. 

fncfease in expenditure fmm 1965 onwar& ha8 kQ dm W 
inrren#ats,enhmcednrtaoiDaaraarrpllournr#udaotaer~ 



oi *: ObtheEbrengthoithertefP. T h f o M f a i s t r g f i f t n J l ~  
of tBe t&iq into ~coount the special name of wotk in 
tbe it w& be inrxlrrect to compare the m t r r o e  of 
a-ve expenditure with that of other purely admfaSlltrstiw 
institutiens whose activitieo are not similar. 

of Education O X  No. &l/08-Acc.11 dt. 23.l2.68) 
' 

Eeeomraemdation 
The Cormnittee fhd from the statement that the number af C O p h  

than the copdes 
percentage df -Id capdes 
period, has r-ed h e e n  
13% unsold co ies. The 

about !h 86,WO. 
The of title brcwght 
out by the Akaderni has considerably gone down, the percentage of 
unsold copies has gone up. 

[Sl. No. 9 (Para 1.90) Appendix VI1 to the 14th Report-4th Lok 
Sabha]. 

Action Taken 
The sale of the Akaderni's publications is bound to be limited due 

to the nature of the publications which rimarily have a research 
value. The Akademi in order to fulfil its o % jectives has to encourage 
the printin of such publications relating to dance, music and drama 
which wo 3 d not normall attract private publishers and do not 
have mmrnereial value. doreover. because of lack of funds, there 
is no large and big programme of publications and the Akadomi 
therefore does not have a full fledged sales unit. However, efforts 
are being made with some success to push up the sale by publicity 
and by gwing discount, etc. Such a push sale, however, is b& to 
be 8 1 0 ~  and gradual. 

The publications of the Akademi like journals and books are af a 
rmanent nature and they have to be printed rather than cyclmtyled GI e minimum print order is for 1000 copies and to print less number 

of copies is not an economical reposition. However, infomution 
E l  leaflets, papers and brochures w 'ch are of a tern rary nature and 

m e t  Seminar Papers and Reports, are cyclostyl 2 
A large number of old publications especially the Alttdemi's 

Bulletin which now hes been replaced by a regular q 
jam&) 60 not have any sale value now. This matter .lag 3 
the distribution of complunentary copies was recently cOaatdeffd by 
the Executive Board and they decided that all such pUbUfP- 
which do not have sale value, back numbers of ournab as, .flgn rr 
subrddised publications, be distributed to public Li Lad ea, u- 
and cultural institutions all over the country. The Bc#rrd 
falt that thb would greatly help in fulfilling t&e objecthnr d d#e 
Abdemi to build up libmriee and tbe readership in them rrzbjscs, 
Thc distributions of thpe publicatiom hPs bcn taken ap 
QtbtrdsddaoL 

(MbWy af Education, O.M. No. &1/68-AceII, dt. fa12aa) 
IkammnaQItba 



puMiations, the &admi should in future kWp fhc of 
copies to k printed to tb minimum. All out efllbrts s h &  be m& 
to sell publications lying in stock. The CornmiMae regW4 that %heir 
earlier suggestions do not appear to have been acted upan in the 
following ear, and the taxpayers' money thus continuer to be 
wasted &ey reiterate their earlier -mmend.tion and suggest 
that the publication policy of the Akademi should be reviewed and 
the utility of its publications assessed and that the print o r d m  should 
be kept to the minimum necessary. They also desire that the 
Akademi should decide immediately about the dis 
burden on the Akademi and on the public revenues. 

$"' " ""Id publications, as their storage and up keep are an ad itional Anancia1 

[Sl. No. 10 (Para 1.91) of Appendix VII to the 14th Repore-Qth 
Lok Sabha]. 

Action taken 
As indicated in the remarks against para 1.90* S1. No. 9, &rta are 

being made to push the sale of the Akademik publications. Thia is 
done by (i) advertising in various journals and brochures brought 
out by the various cultural organisations and (ii) appointing the 
following firms as agents on commission basis :- 

1. M s. Higginbothams (P) Ltd., Madras. 
2. M s. Central News Agency, New Delhi. 
3. M / s .  Ramakrishna & Sons. New Delhi 
4. M s. Ram Asvalu, Booksellers. Lucknow. 
5. M:s. Manisha Granthalaya (P) Ltd., Calcutta. 
6. M/s. Rachna Bookshop, Connaught Place, New Whi. 

In addition to the above, the Akademi publications are a h  kfag 
sold through the Ministry of Educabon. 31 theatre Communication 
Buildtng. New Delhi. 

As regards the number of copies of the publications to be printed, 
it has been found b experience that 1,000 is the minimum number 
of copies that shoul1 be printed as in the long run tbir pmva to be 
ecoaomical. However, in case of s ial publmtioae involving mare 
expenditure the Akaderni print f i cop ie s .  In Invtew of tbr -t 
decision mentioned above, the surplus copies will be fruitfully 
u tilised . 

(Mmistry of Education. OM. No. 6-1/68-Acc.11. dt. 23-12-68} 
B c c o P r m 4 t l a  

The Committee would also like to be informed of the rcrrult d 
the cases inst~tuted by the Special Palice Establishment against the 
Secretan. and the Store-Keeper-cum-Accountant in this cam 

Sl. No. 23 of Appendix Vil to the P.A.C.*s 14th Repart (4th Lok 
Sabha) . 

Action tJIsn 
The Central Bureau of Investigation hm infarmed this lYIfalrttg 

that both the accused in the case were acquitted by the City 
Maastrate, Bangalore in March, 1988, and that there wpr nn cwrs 
for appeal now. The Rural Lnstitutrz, Hanumaacrmattl hru bean 
a d  in September, 1988 to clear the irrelqularftica nbd out in 
the Inrwt ion  Report and send a report of camp ianm to &C 
Minietry. P" 



R~OMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPI'ED BY THE COMMI'MXE AND 

WHICH REQUIRE REITERATION 
The Committee regret to observe that the Ministry did not make 

a realistic assessment of the work involved in the project. The 
prole& entrusted to various universitiesieolleges for implementation 
from 1957 was required to be completed by September, 1959, in the 
first instance and later by 1965, but has not been completed even 
now. 

In this connection, the Committee find that in the case of three 
languages, no arrangements were made by the Universities after 
1937/1!459 to complete the work. In the case of the fourth hgu- 
age, although the scholar was in India up to January, 1965, no 
appreciable progress was made durin the seven years 1957 to 1984. k The Committee cannot, therefore, he p feeling that the Universities 
did not take up these projects seriously and that the Ministry did 
not pursue them vigorously. The Committee desire the Ministry 
to examine whether, in future, such projects in which the States 
wouM be equally interested should not be undertaken in conjunc- 
tion with the State Governments and funds made available on a 
matching basis. 

The Commit tcc hopc that the M~nistry will safeguard their ink- 
rests adequate1 while tngaging fresh persons for the work tbat 
remains and &at every effort will be made to get the project 
completed as early as possible. 

[Serial Nos. 19 to 21 (Paras 1.133 to 1.135) Ap ndix VU d 
Fourteenth Report of Public Accounts Committee (1 -68) Fourth 
LAYk Sabhaj. 

C 
Action taken 

The obarorvations made by the Cornnuttee have been noted. As 
desired by them, the Ministry uSL1 take suitable steps to safe uonl 
Govemmmt'. interest in future. The Ministry accepts the &WC 
Accwnto Committee's suggestion that in future suoh projeeta in 
whicb the State Government would ually be intercssted should be 
undertaken in conjunction with the 2 tatc Gownmen& and fu& 
made avoflable on a matching basis. 

I(- ol Mucation O.M. No, &i/C#EAcc, Il, M. &&a,) f, 

L3J WCde 105 i r 



MINISTRY OF EDUCATION 
New Delhb dated the 1SZh Novmbw, 1968 

The Director, 
Central Hirnii Directorate, 
New Delhi. 

sir, 
I am directed to say that the Public Accounts Committee in their 

Fourteenth Report relating to Ap ropriation Accounts (Civil) 
&I lP(IS66 and Audit Report (Civil), 1 7, relating to the Ministry oi 

Education, have made the followin observations in connection with 
the grants ven to the various lkiversities for Morpho-phonemic 
analysis of if e regional languages : 

"Tbe Committee regret to observe that the Ministry did not 
make a realistic assessment of the work involved in the 
ptoject. The project entrusted to various universities/ 
colleges for implementation from 1957 was required to 
be wmpleted by September, 1959, in the Arst instance 
and later by 1965, but has not been completed even now." 

"In this connection, the Committee find that in the case of 
three langua es, no arrangements were made by the 
Universities 9 ter 1957/1959 to complete the work. In the 
case of the fourth language, although the scholar was in 
India up to January, 1965, no appreciable pro 
made during the seven years 1957 to 1964. The r'- ommittee 
cannot, therefore, help feeling that the Universities did 
not take up these projects ser~ously and that the Ministry 

e them vigorously. The Comaittee desire 
to examine whether, in future, such projects 

States wauM be equally interested should 
not be undertaken in conjunction with the State Govern- 
ments and fun& made available on a matching bashH 

"The Cosnmittee % that tht MMdry wi l l  safeguard their 
interests Bdequa y w W  engaging frttllh persons for the 
work that remain. and that ev effort will be mbds to r ppet the project ooanplded as eor y ru pomible." 

In compliance with the direcUons given b the Public Am- 
Committea, it hu been d a l d d  tha  .u ruBb pmi- In Mum 
should be undertaken in ConjunctLon with the Stab Gowrcaaaafttcl. 
Vigorous rtep should also be taken by tbe Dimtorate to ~ W W W  thc 
amdetiaa of all the p projects wWlfn a prrfod of dx mcafhr. 
If my of the defaultmq 9 Un versftic. do not coopupta, they b 
informed that unless the complete t b  work wiwa the next dx 
mo*, thpy shall be die to retun4 the ckwirrynant gmmt mc 
tioned for the project forthwith B 



Copy Ybrwarded to all Brarrch Ofl;Lcers and Sedianr fa tb. anhri.trtP 
for fnfonnation and future guidance. 

Co forwsrded to AEA(M1L) (I), AEA (MIL) @) Pd 
AEA?!. Chairnun, Commission for Scientific and T e d d c d  
Terminology, R. K Puram, West Block No. 7, New belhi-22, 

The Committee are distressed to note these cases of -0- 
priation of public fun& in educational institutions. The C o d -  
cannot too strongly stress the need for the exercise of proper *'- 
lance by the Ministry. The Ministry should not wait for audit to 
bring financial la ses to light but should evolve their own lrggteEd in 
collaboration wit{ the State Governments concerned, of ehaldDg 
and satisfying themselvg that the funds advanced are in fact put to 
proper use. 

S1. No. 22 of Appendix VII to 14th Report (4th Lak Sabha). 

Provision alread exists for checkin of the accounts of the 
Rural Institutes by t 1: e Accountants Gene d concerned, who conduct 
the inspection of the accounts of the Rural Institutes and wad 
reporb to the Ministry of Education. The irregularities pointed out 
in these reports are rectified by the Institutes. There is alw, pravi- 
don for checking of the accounts by an offtcer d uted by the 
Central or State Government. The sanction letters 
the following provision : 

& i.0- 

"Accounts of this ant insofar as its utrlisation is co 
w i ~  be o n I& or test-check by t h  comptroller -3 
~ u d l t o r - & e l  of India or his representative at his 
discretion. Intimation about the arrangement to condue 
such a check will be sent as and when necessary. The 
project, as well as the accounts will also be open for e 
check by an o~~ deputed up the G o w m e n t  of farltr 
or the State Government concerned". 

At present, the accounts of the Rural Inst i tuh am audfbad'lQr 
the Chartered Accauntanta These 
the concerned Accountants General 
Uon to the Mintstry: Institute8 for 

pnrvirriun regar& 
aflk#n Tb.- rngn ed a h  ir meant 
wbsrrr them am mime doubts 
wwYIUil#r"hPIbeenusaiin 



achieved in conducting such a check will not be cornmearsurate with 
diture incurred on the team which will have to visit each 

Rural "he e?= nstitute every year, for this purpose. 
Moreover, the case of the Rural Institute, Hanumanamattf, ia the 

only one which has been brought to notice of the Minist and which X required further investigation. In this case also, both t e Secretary 
snd the Accountant-cum-Storekeeper were acquitted by the 
concerned Court. 

The only alternative, therefore, is to strengthen the existing 
system by ensuring that the Accountants General concerned inspect 
the accounts of the institutes annually and send the report to the 
Ministry for necessary action. If such a report warrants a further 
heck by an officer of the Ministry or the State Government con- 
cerned, this will be undertaken as a special case. The Accountants 
General concerned have been informed accordingly. 

(Ministry of Education O.M. No. 6-1/68-Acc, 11 Dt. 24-3-09.) 
Recommendation 

Now that the use of Pyrethrum Oleoresin has been established 
in the country, the Committee hope that the Council would ensure 
that the sale of the chemical is made on a competitive basis so that 
it does not give rise to monopolistic tendencies and that the rates 
of finished goods char ed by firms from Government Departments 6 or agencies and the pu lic are moderate, and are in consonance with 
the price paid by the firms for the chemical purchased from the 
C.S.I.,R. 

The Committee would like the CSIR to determine the cost of 
production of Pyrethrum on their f a n n  The sale price should be 
reviewed in consultation with the Ministry of Finance (Cost 
Accounts Branch) so as to ensure that it is in consonance with the 
cost of production, the landed cost of the imported flowers, the 
demand in the market and the price charged by firms for the end 
product. 
(a. Nos. 27-2LAppendix VII-Paras 2.14 and 2.15 of 14th 

Report of PAC--4th Lok Sabha). 
Action taken 

The existing agreement with the Sole Distributors, M/s. Bombay 
Chemicals (Pvt.) Ltd., has e ired in December, 1968. The recam- 
mendations of the PAC will% kept in view while making i m h  
arrangements. 

Pyrethrum Oleoresin is one of the ingredients in some formula- 
ttrms. I t  d w  not reach the consumer as such. The consumer gets 
the various products manufactured out of it; as such the mpe of 
its sale thnrugh quotations is limited, there bein only two reputed 
manufacturers of Pyrethrum products, Le., M/s. 50 mbay Chetqtd 
and M/s. Tata h a  There is a provision in the agreement which 
s a f e  the interest of the W e  and the cansumera The 
relevant clause is reproduced below : 

"If in the opinion of the Dhcbr t;be Sole Distributor irrfbd 
to meet the demand of the cannunem or the Ql;den in 



reasonable quantities and/or on reuaodle prices, the 
the Director shall .have the right to rm 1 Pyre- 
Oleoresin to other parties. The Director give notice 
of the same to the Sole Distributors. Such supplies shall 
be deemed to be outside the scope of this agreement." 

As regards the checking of the rates of the finished goods supplied 
by the flnn to the Govt. Departments and blic in relation to the r prices paid by the Company for the Pyret rum Oleoresin, it is 
understood that the firm is im orting considerable quantity of R Pyrethrum from outside. It is, t erefore, difficult to kee a check 
on the rices of the end products vis-a-vis the price 2 ar@ by 
~ e ~ i o n t $  Research Laboratory, Jamrnu for the Pyrethrum Oleoresin. 

The sale price of Pyrethrum Oleoresin cannot be linked up with 
the cost of roduction of Pyrethrum, as the Farms (taken over from 
the State & vernrnent) are still in the developmental stage. This 
can only be done when the Farms attain self-sufficiency. 

The sale price of the Oleoresin was revised on 1.2.68 and was 
fixed at Rs. 220 per Kg. of 25% Pyrethrum content. The recom- 
mendations of the PAC were received after the revision. The 
clearance from the Ministry of Finance (Cost Accounts Branch) 
muld not, therefore, be obtained. However, the matter &as since 
been taken up with the Ministry of Finance (Cost Accounts Branch) 
as recommended by the P.A.C. 

CSIR O.M. No. 3/15/68-PU dated the 1st March, 1969. 
Recommendation 

The Committee note that a systematic rwiew has been made af 
the pemns who remained in the Scientists' Pml for more than 18 
months. They note that out of 66 persons who had sta ed for mah 
than 18 months in the Pool In February, 1966, 33 K d  already 
left and out of the remaining 33, 25 had been served with a 
notice of termination varying from 3 to 6 months and that the 
balance of 8 cases were being reviewed. The Committee feel that 
if this rule of 18 months stay is strictly adhered to, it would act as 
a wholesome check, on any tenden on the part of the Po01 Ollicers 
not to exert their best to And regu . y ar placement. 

[Sl. No. 31-A ndix VII-Para No. 2.44 of 14th Report of the 
PAC--4th Lok sax , .  

Action taken 

There is no rule that the tenure of Of?kers in the Scientists' Pod 
should be restricted to 18 months. In a majority of cases the tenw 
of Pool Officers is being Axed at present at one year only a x q t  In 
c u e  where it is felt desirable that in regard to the circumstoaces a 
longer period is justifled, the ap intments for 2 years am made. Of 
the SBQ' rsons selected for entlsts' Pool in 1$68, 358 wsrr! 
r*i&for O M  

C 
only. However, a review of Pool OdB#ra is  

dolvWtb*r-$Z.tio.ae-tb..t.ylo.tbr~odpotb.bu* 
d thdr QPlrPloymeslt elbrts, pmgrers of work and thdfr perf- 



The posttion a: on 1.1.1669 L f n d i M  below : 
1. * w b ~ & d  i ~ r m & s t a y i n  tb~w ., .. * .  

rClnmSt&m: 
2. T b d  under nodas of bmimtian . . . . . . . . . . . .  
3. Time mid carcnrion . . . . . .  . . . . . . . .  
4. Tbose.ppok,ttdforapriodaf2pus .. . . . . . . . .  
s . C u e s u n d e r ~  . . . .  . . . . . .  . . . . . .  

CSIR O.M.SNo. 3/5/8bPU dated the 1st March, 1969. 

The Committee are not happy that the CSIR who are regulating 
the !%heme, do not even know whether or not the 158 .scientists who . 
had left the Pool earlier had found employment. The Committee 
attach the greatest importance to follow-up of scientists from the 
Pool who get regular employment so that the CSIR can judge the 
trend of requirement in regulating future entries to the Pool. 

{SL No. 32-Appendix VII-Para 2.45 of the 14th Report of PAC- 
4th Ijak Sabha]. 

Attian taken 
Letters are sent to the Pool OfBcers (who leave the Pool without 

furnishing ad uate information regarding their subsequent employ- 
ment) to sup& necessary detaits. On On two ions  : ( i )  during 
the period from November '63 to January '64 (ii) January, 1067, letters 
and forms were sent to all the Pool OfBcers who have left for a 
study of their pro ress after leaving the Pool. In spite of these % efforts, it ha$ not een possible to get infonnation regarding all 
those who have left. However. an analvsis of the employment of 
Pod Oll[lcers as available on 1.7.1968 is given below : 
O ~ J o f n i r r c d :  
U & d t h  md atha insriMions of higher education . . 

. . . .  .. ,. . . 
orgawom . . . . . . . . . .  

OLber Brr. & hlopatnc  Organhalions . . . .  
Govt. a d  Sa&Gavt. Organ- mcluding bdtncr . . 
Indurtry--Riblic actor . . . . . .  . . . .  
Iaduruy--R'vatc Sector . . . . . .  . . . . 
othws  . . . .  . . . . . . . . 
Warr abroad . . . . . . . . . . . . 
No wanrcldaa . . . . . .  . . . . . . 
Dbd . . . . . . . . . . . .  



Sli 
I 

deve~o~ing requiremmta than the pattern of off-take from the P d  
because the recent employment of aome persons m y  reduce 
employment prospects in specialized fields with limited 0pporttuzitSes. 

It has so far been the pdicy to offer a placement in the Pool td 
p e m  with outstanding quralitkations who wished to return to the 
country irrespective of immediate ne& Shortages in critical amu 
may not be reflected in the c a l  pttern of requirement. Tae 
Advisory Committee for t& entists Pool which met on July 11, 
1967 was of the view "that highly qualified persons who have 
qwialieed in fields of special signiRcance for which rmfl3dmt 
facilith are not available, may be rovided with necessary facilftits 
in selected plaoes and team of suc R persons built up!' 

CSIR O.M. No. 3/15/68-PU dated the 1st March, 1969. 



~EC~MMENDATI~N~/~BSERVATIONS IN 
RESPECT OF WHICH GOVERNWNT HAVE FURNISHED 

INTERM REPLIES 
Recommendat ion 

The Committee regret to note a misappropriation of Rs. 91,132 
by a Cashier in the External Relations Division of the Minist of 
Education during the period June, 1962 to September, 1M4 % is 
all the more regrettable that the defaults committed by the Cashier 
were not known to the Ministry till a report in the press about his 
suspected attempt to commit suicide was published in September, 
1964. It is also surprising to note that the Audit Inspection Reports 
in April and November, 1963, mentioning serious irregularities such 
as improper maintenance of cash-books; non-incorporation of certain 
monetary transactions therein, non-a ttestation of entries by the 
Drawing and Disbursing Officer, non-verification of cash in hand 
periodically and non-maintenance of bill registers in the rescribed 

c r  form, did not receive prompt attention in the Ministry, an even the 
papers relating to them are not traceable. The Committee feel that 
the various la in this case and the failure of the Drawing and 
Disbursing 0 f r  cers to conduct the checks rescribed in the Central 
Treasury Rules and the General ~ i n a n c i a r  Rules require thorough 
investigation. The Committee have no doubt that suitable action 
will be taken against the Cashier for the embezzlement and against 
the Supervisory Officers if their negligence in the performance of 
their duties is proved. 

[Sl. No. (Para 1.20) of Appendix VII to the P.A.C's. 14th Report 
(4th Lok Sabha)]. 

Action taken 
The case is already in the hands of the S cia1 Police Establish- T ment and they are investigating it thoroug ly. They have h e n  

requested to e x e t e  their investigation. Criminal proceedings will, 
no doubt, be launched against the Cashier by the Special Police 
Establishment after their investigation is completed. 

As regards the Supervisory OfEcers disci linary proceedingo had \ been inst~tuted against four Drawing and Dis ursing OtIlcers and the 
case is now in the hands of one of the Commissioners of De 
enquiries under the Central Vigilance Commission. The B"""w. kiplinuy 
proceedings against one of the four officers have, however been 
withdrawn after obtaining the concurrence of the Central ~b 
Commission and after giving her a verbal warning to be more careful 
in future in the observance of the niceties and technicalfticr the 
rules, which are re uired to be observed by the Drawing and W- 
bunting Omnrs (%lpewimy ~mccrr) .  ~ h c  nuin nuon t a  
dropping the disciplinary pxamdiqp againat her i s  ftorrt tbo h 
tbm were certain l a m  in the observance of ruler by br, 

112 
3 e  



- 
TheCommitteeho t h a t a f f n n e k i s b w i l l s o o n b c ~ d 3 0 l l j k  

the set up of the Ka E k Kendra. In case it is deci 
tbe fnstttrrtion on a permanent baais, its accounts 
open to deck by the Audit as is the care in other 
institutions. Meanwhile, the Committee would lik 
to make sure that the substanthi mabtance at present extended to 
the institution is being properly and fully utilised for a prrrraed 

&fn ebjeetiws and that the essets created thereform wiU be a 
fact, if the Akademi dedde later to take over the institbath 

[$I. No. 4 Parad 1.39 Appendix VR to the 14th Report (Ilth Lok 
Sabha) .I 

Action taken 
The Executive Board in its meeting held on 13th May, 19CE8 

decided to terminate the exbtuq amngement in regard to the 
management and control of the Kathak Kendra with Meet from 1st 
October, 1968 on expiry of the present term. Uowemr, am 
receipt of representations from the Gurus of the Krrtbak Ke@a 

arding the security of their services and the Convenur ~f t4e 
Committee of the Kathak Kendra to the Chair, the whofb 

as been reconsidered and the E=ltecutive Boerd h e  aow 
decided to extend the present term to the end of the current tiPaw?Eal r The executive Board have also decided to appoint a JaW 

ommittee of the Akaderm and the Bharatiya Kala K e n b  Oo 
consider the matter in all ita aspects. 

In accordance with the rules framed for the release of grrntr to 
institutions the assets created with the grants released to thrrm 
-t k &pmd of encumbered, etc. without the m approwd 
of the Alcodemi The oasets created by the Kathak endm d kr 
governed by the same rule. 

I!!? 

@Sinistry of Education Odd No. 61/6&Acc, XI, Dt. a5.12bB.1 



surprised to 0nd that after taking up the matter with the producer 
for furnishing an adequate fiaaadal guarantee q a h t  the advances 
given to him, the matter was not pursued to its logical concluioa . 

The Committee suggest that the Ministry may prepare a case 
study of the production of these films with a view to pinpointing 
various e m s  of omission and commission which have resulted in 
the lapses mentioned in the Audit para so as to avoid their recur- 
rence. 

[Sl. Nos. 5, 6 & 7 (Paras 1.M, 1.67 and 1.68) of Appendix VII to 
the 14th Report 4th b k  Sabha] 

Action taken 

Action has been initiated to prepare a case study of t4e production 
of these 61ms with a view to pinpointing the errors of omission and 
co-on which have resulted in the lapses mentioned in the Audit 
para and it is hoped that there will be no such lapses in future. The 
PAC will be informed of the results of the case study as soon aa it 
is completed. 

[M. of Edu. O.M. No. 6-1/68-ACC.II dated 23-12-68) 
Recommendation 

The Committee hope that the Ministry will now maintain close 
liaison with the Sammelan and exercise adequate supervision over 
the project in  order to ensure that the test is revised and printed as 
early as possible. They would like to be informed of the date of the 
completion and issue of the dictionary. 

[Serial No. 14 (para 1.108) Appendix VII of Fourteenth Report of 
Public Accounts Committee (1967-68) Fourth Lok Sabhn] 

Action taken 
The observations made by the Public Accounts Committee have 

been noted and remedial measures have been taken to avoid recur- 
rence of such lapses in future. 

As recommended in S1. No. 14 of the Committee's report, neoes- 
sary instructions have been issued to the Director Central Hindi 
Directorate, to exercise adequate supervision over the 
the project and to ensure its publication as soon as 

The Director has now reported that the manuscript has since been 
revised satisfactorily and arrangements are being made by the &un- 
melan to get it printed. It will take about a year to complete tbe 
printing work The date of issue of the Dictionaries will be intimatad 
in due course. 

(M. of Edu. O.M. No. 6-1/68 ACC. I1 dated 30-1 - 
The Committee also desire that this crue alo with ths -plaints against thjl ni.titution should be i A g a t e d  t m  (ba 



Special Police EBtabUhment with a view to taking action a- 
the p e x ~ ~ ~  at fault. They would also like to be into& about thR 
recovery of Rs. 75,000 from the college and the action taken. 
ISI. No. 26 (Para 1.160) of Appendix VII to the P.A.C.'s 14th Report 
(4th Lok $a&)] 

Action taken 
The matter was referred on -1967 to the Central Bureau of 

Investigation for entrusting the case to the Special Police Establish- 
ment for investigation. The Central Bureau of Investigation obsemed 
on 31-7-1967 that in this case "there can be a possibility of mis- 
appropriation but this is not quite clear at present". They further 
advised that a special audit of the accounts available in the college 
relating to the loan be undertaken as a preliminary to finding out 
whether a criminal case could be registered for investigation. 
Accordin ly a request was made on 3-10-1967 to the Accountant- 
General, & njab who informed on 29-11-1967 that when his repre- 
sentative visited the college for the purpose, the college authorities 
were not able to roduce the relevant records which were said not B to have been han ed over by the former Principal of the college. In 
the meanwhile the State Government had informed the Ministry on 
5-8-1967 that they had entrusted the case to the State Vigilance 
Department and the State C.I.D. The C.B.I. was again approached on 
15-12-1967 for advice. The C.B.I. advised on 10-1-1968 that since the 
matter "is already being looked into by the State CID in consulta- 
tion with the State Vigilance Department, and since the persons 
concerned in this case are also not Central Government employees, 
it is felt that the matter may be allowed to be dealt with by the State 
authorities." The State Government is again being requested to 
expedite the photostat copies of the relevant documents, and dm to 
communicate to the Ministry the result of the inquiry being con- 
ducted by the Statc Vigilance Department. 

Another instalment of Rs. 3,000 has since been repaid b the 
Colle e on 31-3-1967 thus reducing the outstanding loan of Rs. h000. 
The 51 mountant General, Punjab has reminded the colle e of the 
7th instalment due for repayment on 313-1968. The Co % ege has 
since been asked to intimate whether the amount has been deposited 

The Anal outcome of the investigations and the action taken there- 
on by the Ministry will be intimated to the P.A.C. in due course. 

[M. of Edu. O.M. No. 6-1/68-ACC. IT dated 30-11-68.1 

The Committee are perturbed to observe from the M b i d r f ~  note 
that in the misappropriation in this caae besides the librarian and r 
supplier of books, various s u ~ ~ ~ ~  oBcers are also involved, 

The Committee desire that responsibility for the variour hp#r 
which W t e d  in the mtsappmprlation may be fixed and mihW 
action trlrsn Wnrt the persons found r Wble. ribs Ckmmi#;ss r would rJw, Jfke to bc informed of the re ts of the two dpn 



ill& by the CSIR. They hope that with the rocedure regording pm- 
curement/purchase/isue of library books %d down in February, 
1966, the chances of repetition of such cases will be eliminated. 
[a. Nos. 2930, Appendix VII Paras 2.22 & 2.23 of (14th Report) 4th 
Lok Sabha] 

The Special Police Establishment had registered five cases a$airA 
the former Librarian and other officials of the Regional k x s r c h  
Laboratory, Jammu for investigation. Out of these, the Special Police 
Establishment has so far submitted find reports in respect of only 
four cases and the final report for the fifth case is still awaited. It 
is, however, understood that the Special Police Establishment (SPE) 
has since filed a chalan for prosecution in regard to. the fifth case 
also. Further details are being obtained from the S.P.E. 

Of the four cases, on the advice of Central Vigilance Commission 
(C.V.C.). in two cases four officers of the Laboratory have been 
cautioned to be more careful in future by pointing out the lapses 
committed by each one of them. 

In the third case besldes the  criminal proceedings drawn up 
against two officers of the CSIR by the S.P.E.. a Civil suit has also 
been filed by the CSIR against the supplier of books at Jarnmu for 
recovery of Rs. 5,600 which is  still pending in the court. The C.V.C. 
has advised that the departmental action against the officers involved 
in this case should be deferred till the results of the criminal prose- 
cution are known. 

In the fourth case, besides the criminal proceedings drawn up 
against the former Librarian of R.R.L. Jammu and the supplier of. 
books by the S.P.E., a Civil Suit has also been filcd by the C.S.I.R. 
against the suppIier for recovery of Rs. 3,857.50 which is also pending 
in the Court. The Regular departmental action against the officers of 
the C.S.I.R. involved in this has been deferred till the result of the 
prosecution case is known as advised by the C.V.C. 

The P.A.C. will be informed in due course of the result of the 
two civil suits as also of the departmental action taken agdnst the 
concerned ofRcers involved in  the said two cases. 

CSIR O.M. No. 3/15/68-PU dated the 1st March, 1969. 
Becommendation 

The Committee find that, during the last 6 months, completion 
certificates have been received in regard to 93 projects. They are 
constrained however, to note that there are still 72 projects relating 
to the Second Five Year Plan in re ard to which completion &- 
ficates had not been received till 1st f ulp, 1987. The Second Flve Yeat 
Plan Was Completed on 31st Much, 1961 and the CornMt* m not 
able to appreciate as to why the completion certiflcnter tn r w  
of 72 projects have not been received till now. The ~ d t -  des[pe, 
that the University Grant. Cornmtrlon should t h  am d.p 

the state ~ v e m m e n t s  and the Udven i t i~  ob(lln - pletlon certificates from the instituHons m n m &  u, as to - 



that the grants have in fact been utilized for the 
they were given. The Committee feel that the 
 commission should flx a time-limit for 
Acafes after completion of 
mission may also consider 

completion certificate has been furnished. 
amount fromlhe Anal grant 

The Committee consider that, on the analogy of the indemnity 
bond taken for release of funds for the Campus Wo&s Project 
Scheme, the University Grants Commission may consider the quiba 
tion of prescribing an indemnity bond as a pre-condition requisite 
for the release of funds to colleges. 
fS1. No. 39, and 42 of Appendix VII to 14th Report, 4th Lok Sabha] 

Action taken 

The University Grants Commission has now adopted €he pro- 
cedure for prescribing a time Limit for the completion of projects. 
While conveying the approval the colleges are requested to com- 
plete the projects within a specified time. A consolidated record, 
indicating the total cost of the project approved, the Commission's 
share of the expenditure, the instalments of grants released, progress 
of expenditure reported from time to time, the receipt of audited 
statements of accounts, completion certificates etc., is maintained. 
No new project is normally sanctioned to a college until the project 
approved earlier has been completed. 

As regards issue of utilisation certificates it is stated that the 
U.G.C. has made a significant progress in respect of projects approved 
in Second and Third Five Year Plans. The latest position is as 
follows :- 

(a) Out of the schemes approved in the Second Plan, SI cases 
involving UCC share of Rs. 46.64 lakhs are pending agrinst 
which an amount of Rs. 42.35 lakhs has been paid ao far. 
Out of these 50 cases; 25 pertain to West Bengal G o t t ~ t ~  

nsored colleges involving grants x about 29: Iakhs for hostel buildings. 
were completed and are in use. The utili 
irom the A.G. West Beagal have not so far been received 
despite repeated instance. The P.WD. West Ben@ hq 
however, sent the completion certfffcaks in there cams, 
certifying that the buildings haw been completed md 
also indicating the expenditure incurred. 

(b) Out of the Third ? h e  Year Plan Schemes 156 rr#r in- 
volving University Grants Commission shore of Ra 115S 
Wrho are nding against which a sum of Ra 7881 
h u m f a r ! & n  paid ~ o s t  of t b u e p m j r r ~ l a r e i n t h a ~  
rtr e ot campletion, and completion docuaPenb arc eqm- 
d t o  b. mcdved' In due c o w .  

The Udversfty Granta Cornmiadon hos already been 
the practice of retaining a reasonable amount from the find 
f15.leadng the final inatalment only after the complethn 
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have been furnished, except in the case of small annual granb pald 
under_ the scheme of Students' Aid Fund in which UtUsation Certi- 
ficates are required to be submitted in due course. 

The sponsoring authority for grants to the colle es (including 
Government Colleges) from the University Grants 8 ommission is 
the University concerned and not the State Government. Such grants 
are sanctioned to colleges on the recommendations of the Universits 
concerned and in the fight of the policies and rules approved by the 
Commission. Copies of the sanction letters issued to the colleges in 
respect of the projects approved and the instalments of grants 
released are invariably sent to the University and the Education 
Department of the State Government/Director of Collegiate Educa- 
tion. In the case of new colleges, the University is normally asked 
to certify that the college has the managerial ability to cany out 
the project for which the grant is sought, and the college is running 
on sound lines. When the execution of the project is delayed or a 
complaint received or any irregularity detected, the University is 
apprised of this and requested to investigate the matter. Further pay- 
ments are not released until a clearance is received from the 
University. In suitable cases the Universities concerned initiate 
enquiries and appoint their own committees to visit and inspect the 
colleges. In  some cases. the colleges concerned are visited by the 
Offtcers of the Commission with the representatives of the University. 

The latest position in respect of the G colleges mentioned in the 
report is as follows : 

1. People's College, Nandcd 
The completion documents of the hostel building have since been 

received from the college. The actual expenditure incurred is 
Rs. 1,20,231. As there was not adequate demand for hostel accommo- 
dation from girl students, owing to a decline in their number, the 
Principal requested that the hostel may be utilised as Men's hostel. 
The total enrolment of men students in the People's College and 
Science College, Nanded into which the college was bifurcated 3n 
196667 was 460 and 736 respectively. Neither college had a hoste1. 
It was, therefore, felt that a men's hostel would meet a genuine d. 
This was supported by the University. The matter waa placed before 
the Commission for consideration at  its meetin beld on 5-4-1967, The 
Conmission accepted the suggestion of the cot 1 ege but resolved that 
since the University Grants Commission's assistance for men's hwtel 
is on 50 : 50 basis, as against 75% for a women's hostel, the college 
may refund the excess. 

On the basis of actual expenditure of Ib. 1$0$31 thd U d m w  
Grants Commission's share at  50% workr out to Rs 6&11ba The 
college was asked to refund the amount of Iir. 34,8@ f.e. dlfkmm 
between Rs. 95,000 already paid and the UA3.C. rhub of 
Ra. 60,115 representing 50% of the actual expencffture of m. l,%,%l. 
The college has now refunded the amount of Rs. 10,000 and haa 9trtsd 
that the balance will be refunded in 2 or S imtalments whieb ate 
being watched. 



2. t,ahlri college, Cbirimkl 
(Regarding Women's Hostel) 
The accounts of the college have since been audited by the AG., 

M.P. and copies of the inspection report have been sent to the college 
and the Ravi Shankar University for comments. Their replies are 
still awaited. The valuation of the buildings constructed with the 
U.G.C. assfstance has not yet been done by the P.W.D. W y a  
Pradesh. . 
3. A. K. College, Shikohabad 

On a reference from the U.G.C. made in October' 1966, the State 
Government instituted an enquiry into the position of UGC's grants 
in this college by the Deputy Director (Finance) of Education, US. 
A copy of Report of the enquiry is enclosed. The State Government 
has also sent a reply on the point as to whether the cases should be 
referred to the CBI a copy of which is enclosed. The Commission was 
unable to accept the suggestion of the State Government that tbe 
college be permitted to build the hostel according to revised plant at 
an estimated cost of Rs. 55,000 and requested the State Government 
to obtain refund of the hostel grant and completion documents for 
the non-resident student centre and hobby workshop, which were 
reported to be completed (vice-Commission's letter dated 3rd 
February, 1968; copy enclosed). The University also was requested 
to provide help in settling the matter. 

The State Government has informed the Commission on 224-1968 
that necessary pressure is being exerted upon the college for early 
compliance with the Commission's decision. The Agra UniverSlW 
also has issued a directive to the College to the same effect on 
222-1908. 

4. Victoria Institution, Calcutta 
The College was visited by an officer of the Commission in 

Januaa., 1967. The report of the Officer has already been sent to 
the A. C R  

The grant was sanctioned to the Victoria Institution, Calcutta 
for the construction of a new hostel buildin and it has been utiliaed d for the same. The college is a sponsored co ege of the Govt. of West 
Bcngal, The initiative In obtaining the UGC grant far tMs 
waa taken by the West Bengal Covt. When the plans A%' 
altered because of the rules of the Calcutta Corporation, the 
woro appved  by the West Bengal Government and tk, 
Corporation. 
Tbr Commission has accepted the nvistd lan for the m&mctbm 

of cb. ha'wl .t .n esthatad cat of II.. 1s0,OgO. The CeTe- 
Rate lnmied by the Chief Engineer. Construction -Pew= * 
Weat Ben@, has been received. 



utilisation certificate for the University Grante C o m o n ' e  share 
of assistance amounting to Rs. 97,500 for the release of the last 
instalment of Rs. 2,500. 

5. Vaiah College, S W i  
At the request of the Commission, the A.G., U.P. agreed to hold 

a special audit on the accounts of the College in respect of grants 
paid by the UGC. The audit was to be conducted in the quarter from 
January to March, 1968. The Report is awaited. The A.G. is being 
reminded to send the Inspection Report. 

The P.W.D., U.P. has been reminded to expedite valuation of 
buildings constructed with UGC assistance. The Meerut University 
is currently engaged in considering disaffiliation of the college. 

6. G.M.N. CoUege, Arnbala Cautt. 
The Office of the Accountant General, Punjab has since completed 

the scrutiny of the accounts of the College. A copy of the Inspec- 
tion Report is enclosed. Copies of this re ort were sent to the 6 College, the Panjab University, and the .P.I. Haryana for com- 
ments. The College has sent its comments on the report which are 
under consideration. The P.W.D. Punjab has been repeatedly 
reminded to send the valuation certificates in respect of buildings 
constructed with U.G.C. assistance. 

The Panjab University has sent an extract copy from the minutes 
of the meeting of the Syndicate held on 7-1-1968 on the affairs of 
the CoUege. A copy of the same is enclosed. 

The matter was discussed by the Secretary, and the Develo ment 
Ofseer (Colleges) U.G.C. with the ViceCbiancellor, Pmjab &ver- 
sity on 303-1968. A copy of the minutes is enclosed. The University 
has been requested to send the following information : 

1. Copy of the notice of disafflliation served on the college. 
2. Copy of the mmrance and reply received by the UDivcrrfty 
from the college. 

3. The decision of the University regarding (1) above in the 
light of (2) above. 

4. The endowment fund of the college lying with tha 
university. 

The University has been requested that the endowment atad of 
the come may not be released till the question of refund of UdQ*C+ 
m n t s  to the college is settled 



(i) The Universities are requested to investigate the case. 

(ii) It is insisted that the accounts be audited by the Accountant 
General concerned and the buildings valued by the 
P.W.D. 

(iii) In cases of sus cted defalcation, the matter is referred to 
of?~ducation with a request that this may be 

investigate the by the CBI/SPE Ministry of Home Affairs. 

(iv) Further payments to the institutions are withheld. 

(v) The advice of the Ministry of Law is obtained through the 
Ministry of Education regarding the recoveries to be made 
or other legal action to be taken. 

No idemnity bond is being taken from the colleges. The various 
universities were, however, addressed on 23-8-88 inviting their 
views, among others, on the specific point of prescribing an indemnity 
bond as a prerequisite condition for the release of funds to the 
colleges. They have been asked to send reply by 30-9-68. On receipt 
of replies matter will be considered further by Commission (copy of 
Commission's letter No. F. 1-2/68 (C.11) dated 23-8-68 enclosed). 

Vigorous action is being taken i n  the cases under report. The 
Commission has also decided to send Visiting Committees of Educa- 
tionists to non-professional colleges in the countn to study their 
problems and difficulties in regard to development. 21 colleges under 
the Delhi University and 62 colleges of Rajasthan University were 
a t e d  in February-March, 1968. 22 Colleges under Kerala Udversity 
were vidted in April, 1968. 

The Committee regret to obsente that, in spite of the Attorney 
Ceneml's opinion in April, 1965 that the 'maintenance' grants 
crnrld not be University Grants Comrotwion to an Insti- 
totion othv than a University established or inco rated by or 
under a Central Act, maintenance grants aggre ating . 7234 lrtkr t E 
wem given during 1Q66-66 to five institutions eemed to be Urti~er- 
d#ea 

Tke Commf.rtee need hardly stress that Covvnment tbolald 
expbditiody take remedial action far regularlsing the grants rlracdg 
ven by the University Grants Commission to thee  'deemed 

@I. Nos. 44 and 45 of Appendix VII to 14th Report, 4th Lok Sabha1 



The Committee hope that a Anal decision on the recommendation 
of the Review Committee that the income and e nditure of tlie 
hostels should be taken into account while det ‘?a= ning the mainte- 
nance grants, will be taken soon. The Committee also sug est that 
a uniform policy should be followed as far as possible f or 
grants to Central Universities for the running of hosteh an%l$f 
suitable scales incorporating a maximum for such assistance should 
be prescribed. 

[Sl. No. 46 of Appendix VII to 14th Report, 4th Lok Sabha] 

Action taken 
No final decision has so far been taken by the Unitrel%ity Grants 

Commission on the tentative recommendation of the Committee 
inted to determine the maintenance (Block) Grants of the Cen- 

tr "95" Universities during he Fourh Plan period hat the 'Income and 
expenditure of the hostels should be taken into account while deter- 
mining the maintenance grants'. As recommended by the Public 
Accounts Committee, a final decision in the matter will be taken soon, 
and while doing so, the Committee's suggestion for following a uni- 
form policy as far as possible for giving grants to Central Universifies 
for the running of hnstels and for prescribing a scale of maximum 
for such assistance will be kept in view . 

[Min. of Edu. M.O. No. 6-1/68 ACC.11, dated 9-1-69] 

Becommendation 
Though some progress has been made in the receipt of utilisation 

certificates, the Committee note that a number of them ax'e sti l l  out- 
standing. They would like the National Coundl of Educational 
Research and Training to make sustained efforts for securing the 
remaining u tilisa tion certificates. 
[Sl. No. 57 of Appendix VII to the PAC's 14th Report, 4th b k  SabhaJ 

Action taken 
lMhid&s r e p l y A u t  of 710 utilisation certificates outrrtonbg 

for the years 196263, 1963-64 and 1964-65 now only 657 remain out- 
standing as per details @ven below : 

Years Nu, of U.Cs awaited Amount invc hc c 
(Rs. in Inkhs) 

- I - - . - - - _  ^ - -  - - - - - - - -  - - - - - -  
196243 7 1 4 -26 
1963-64 214 4 9 2  
1964-65 352 ------- ---- 8 *M 

b 

637 ----- ----- - 
The majority of these ou UUlloation ChMcatc#r ~ ' 6 )  far 

gnnb not exceeding h. 2,diZZ%ib w io-tS oi aodt 
~ ~ t s  k e n  waived ody -b from tb H r r d 3 b  
~ ~ i n s W u d o n h n o w r e q u l r r d r r h c . I r r g b . n ~ b  



the Public Accounts Committee. In view of the changed procedure 
in respect of these grants, it is expected that the majority of case& 
would be cleared shortly. EEorts are being made to clear the cases 
of outstanding utilisation certificates as early as possible. (Number 
of ufflisation certificates awaited and the amount involved could not 
be verified by the Audit). 

(M, of Edu. 6-1 '68 ACC.11, dated 21-11-68] 
New Delhi; 
April 28, 1969. 
Vaisakha 8, 1891 (S) 

h1. R. MASAM 
Chcrimn, 

Pzt blic Accounts Committee. 



_--__ _---_L 

S. No. Pdra No. Ministry/Department Recommendationr/Conclu~.icns 
Concerned. --- -___I _-- __ -- . ----- -I--. 

I .. 7 4 ----- 3 --- - 
1. 1.6  Ministry of Education. The Committee note that a suit based on 

investigations conducted by tHc Central 
Burcaii of lawstigation has been fikd. 
The Committee would 4ike t? be 8 p  
prised of the outcome of tbe suit. 

Do. 

Do. 

Do. 

7hc Committee observe frrni the note 
furnished by the Central Burcau of In- 
vcstijiation that though thc c a x  Was 
registered ,in Deccmkr, I966 :'cvt n tf c 
rccords d ~ d  not k c m e  .ava!lablc (10 
Ccntral Bureau of Inves~~pation) untrl 
the middle of M m h .  1967." A* 
though the case was "finsl~sed" t> the 
CBI in Decambor, 1967, it waS not 
t i l l  July, 1968 that court proccrQinp 
could k laiinched as the legal sdnrn's 
opinion on thc Central Bureau 1.f Irws- 
tigation Report did not bccmc aroiloblc 
t i l l  March. 1968 and this a d \ ~ a  indicated 
the necessity for "further investit.tionw 
on certain paints before the c~  we^ 
pla in court. The Committee would tikc 
Government to issue insuuctirns lo 
ensure that rocordr nctded for in&- 
gations by the Centpl W n a u  01 lnvnli- 
gat~on ue made awlable to that opcacy 
promptly and that indgat icna .rr 
compkted within the tbortert posdbk 
time. sa tbat narrruy le I prOCCCd&g6 
muld be promptly iaunc&. 

The Committee observe that the question 
of ramvery of owrdmtkn p r y  by lhr 
Principal of the lnrtituticm 8s ~ 1 1  u 
overdrawn grants in respect of a taim- 

F i  g O  
1, the constmaion of m M m  
the Imtitution. arc uill wdct 

the consideratm of the Ministry cb 
Eduat iah  who are amsuhhg (hr 
Minittry of Law in the. nuttct. Au 
tlrc iguc has b a n  rwutrng dcdtlcn 
for over two yean. the Cemrn~ttcr mcuki  
like ~ i o n  to k taken without fbrtbcr 
cfelay. 



- 
1 2  3 4 

4. 2 a 7  Ministry of Education. The Cammiltee note that the Minim y of 
Education have accepted their rrccam- 
en dations that in futars wch poiccts, 
in which State Ciovrrnmenu would be 
equally lnterrsted, should be undcrtakca 
in conjunction with the State Govern- 
ments from funds ma& available on 
matching basis. The Committee. sug- 
gat  that Government may examine the 
question of issuing general instructions 
to all tbe Ministria regarding sanction 
and rrkase of grants through State Gov- 
ernments for such Projects on matching 
basis. 

The Committee feel th?t the present ar- 
rangement for watching the utilisation 
of grants given to Rural Institutes. art 
not entirely satisfactory. The Ccrnmmee 
would like the administrative Ministries 
to satisfy themselves that the funds 
advanced by them have in fad been used 
by the Institute in furtherance of the 
s m f i e d  obiective before furnishinn the 

Do. 

utilisation &I-tificate to the ~ccouGtant 
General. The administrative Ministries 
should also keep a contemporaneous 
watch on the working of the Institute 
by calling for pcridical progress reports 
of the work done and by exercising am- 
ful scrutiny of the audited statements 
of accounts and other available literature 
regarding the working of the lastitute. 
Surpnse/periodical cbceks should .bo 
be exercised by Govcnunent .oftic& 
to, v k e  sure that 11% mamy. is being 
utll~rcd fcr thc qxc~ficc! ckjtctivc. 

The Cornmlttrc. notc that the agreement 
with the sole distributors lor sak of 
" ~ m h n r m  Okomin" expired in Dcc. 
mbcr, 1W. The Committee bope t .  
while making frcsh amngenrnts for tbo 
sak of the chemical, the C o u d  of 
Scientiitc a d  Indus!rial Resea& d 
c r e m  that the sak is made a t  mort 
compctitr\'lr pries, keeping in-view .hPo 
the erulysis of catt to bc oat by 
the Ccst Accounts Branch of the Mia- 
istv of Finiimx. 



prices is shown both in the import k n c -  
es and invoices. Thc Comrmttea would 
like Oovermmnt to e x d a  mct~ary 
checks to ellaurc that prices of and 
products preppared from Pyrethrum Ole 
o&n charged from Government Do- 
partmeats or pubhc are not unreason- 
able. 

8. 2.17 Ministry of Education. The Committee notc that in thc majorilj 
ofcasa, tenure of Pool ORicvs is now 
bemg fixed as one year only and that a 
rcview of the OfIia:rs is done on the 
corn leiion of 18 months' stay in the 
~ o o r o n  the basis of their anployment 
effort, progress of work and their per- 
formance. The Commitlee suggeet that 
the CounciI should carefully &nr: 
the case of each officcr remaining in thc 
Pool as soon as he compktes nine months 
period so that a decision abov giving 
him funha cxlcnslon or drom~ng lun~ 
from the Pool is taken bcfore hc com- 
pletes 12 months' stay. 

i l .  2.22 

Do. 

Do. 

The Commitkc are pcnurbcd to find that 
Govcrnmcnt have no informtion about 
placement of 3s many as 737 OCficm 
out of 2164 who had joined the Pool, 
since its inception. This is iadicatin 
ofathe fact that t b  Council did not main- 
tam a sysmtn: follow-up of each 
Officer during the period of his my in 
the Pool. The Committee need hardly 
mca the importance of maisteidng 
syaamtic and comanprnancour re- 
cotd of progress made by each Pool 
OBPer to stsure placanent so that this 
vital racord is invariably aMfhMc for 
purposg of review of policy. 

The Cornmittce dm s u p t  that thc 
Advisory Committee fc? Scientists' Pool 
should meet frequently In orda to rc\iw 

rrs to mccl thc 
changing I - ~ ~ ~ ~ ~ c I T ) E I I ( s .  

The Conmrittce find that the imtmctiolrs 
i d  by tbe CS.1.R. in muam of 
t b  ab~w o w a t r o n s  oP the ~ublif 
Aocormts Corrnritlcc stated intffdiu 
that: 
'Tk Pubk Aacounls Conmittoc 
had obsavod that the C3.I.R. 
should impraJ on all the L.bar- 
t a i a  and lnntitutcr uadtr its ammi 
tho nsad to the uanol 

and vinUrpdLln.dm to rvoid urthct wesac of tho tax 
plyar'moay. kiahanwr,nbiad 



1 2  3 4 
with regret that in rroore c a a ~ ~  no 
serious comidaation ran, to hvc 
been given to the above rrcommnba- 
tion of the PJLC." 

12. 2.23 Ministry of Education. The Committee feel that the -or (kt%- 
cral of C.S.I.R. should be in a &lion 
totake efTective action to ~ o l i m i n I ~  

tap of public mom on pubbtwms 
which m e  httle ptnpxc. 

Do. 

Do. 

The Committee also desire that the 
committee a ~ p o i n t d  by t b  C o u X  
examine the publications aad prifing 
policy of the vaarious institutions of the 
C.S.I.R. should complete their delibaa- 
tions expeditiously. 

They have no doubt that the Eaprt Gm- 
mitt- in finalising [heir rrcommcoda- 
tions wouM k a p  in view t h  fol+ing 
absavations made. by the hbls Ac- 
counts Committee In their 34th Report 
(Fourth Lok S8bha) on Wastdui Ex- 
penditure on Govenm~nt Publications 
with a view to effect all possible cconany 
a d  obviate wastc : 

"1.18 : The Commttre suggest thal 
M i n i  or Department should make 
a careful a d  comprcbeorive miew 
of thc books, periodicak brochures 
and other publicatioar brougbt out 
by them from t h e  to time with a vkw 
to &%mining their m i ,  prblic 
d e m a n d a d ~ ~ a u d i n  
the light of that ~ n c w  mekc 8 caw- 
ful asbcaanent of the miaimam nua- 
kr of copies whicb sbould be pint& 
in each case. ?he Caarrriatec 
that, except far publiations qC t,ris- 
ton& imparraacr and ~~ 
intenst. it should b r i  to 
detemuac the n u m b  to 
he pnntcd in eqck awe ia arb a m y  
that the stock m soad out bdm tbe 
publication become out d &tc or 
loscs i ts utility." 






